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LOK SABHA DEBATES 

4493 
LOK SABRA 

Thursday, December 8, 1960/Agraha-
yana 17, 1882 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL A.."<SWERS TO QUESTIONS 

Closure of Textile Mills 

"779. Shri S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 535 on the 
18th August, 1960 and state: 

(a) whether some more closed 
Textile Mills have been re-started; 

(b) if so, the number of such mills; 
<lnd 

{c) whether these mills have been 
-started with technical and financial 
belp from Government? 

The Minister of Commerce (Shri 
Kanungo): (a) to (c). Yes, Sir. 
Four more closed mills have restart-
ed thus bringing the total number of 
mi)"s restarted during the year to 12. 
Out of the four mills one mill reopened 
with financial help from the Govern-
ment of Maharashtra and the others 
restarted without the direct interven-
tion of Government. 

Shri S. M. Banerjee: In reply to a 
previous question it was stated that 
Government haVe appointed an autho-
rised can troller to take over three 
mills, two in Rajasthan and one in 
Ahmedabad. I want to know whether 
those mills have been taken over by 
Government and, if so, whether they 
have started functioning. 

1519(Ai) LS-l. 

4494 
Shri Kanungo: Which are those 

mills? 

Shri S. M. Banerjee: In reply to 
Starred Question No. 535, it was stated 
that Government are taking over 
Edward Mills, Co. Ltd., Rajasthan; 
Mewar Textile Mills Ltd., Rajasthan; 
and Hathising Manufacturing Co. Ltd., 
Ahmedabad. May I know whether 
those mills have been taken over? 

The :lljllister of Industry (Shri 
Manubhai Shah): We have already ap-
pointed a controller for Edward Mills 
Co. Ltd., Beawar, Rajasthan as well as 
Mew"r Textile Mills Ltd., Bhilwara, 
Rajasthan. As regards Hathising Manu-
facturing Co. Ltd., Ahmedabad, the 
case is now going up to the Supreme 
Court. 

Shri Tangaman.i: How many of those 
four mills have been re-opened? Since 
the last occasion when the questio!l. 
was put some more mills have been 
closed down as, for example, the 
Ganapathi Mills in Madras State. Haa 
it come to the notice of the Govern-
ment that more mills have closed. 
down since August 1960, as for ins-
tance the Ganapathi Mills in Tirunel-
veli? 

Shri Kanungo: I am not aware of 
the Ganapathi Mills. The four mills I 
have mentioned are: Rai Bahadur 
Bansilal Abirchand Mills. Hinganghat; 
Savatram Ram Prasad Mills, Akola; 
John Princess of Wales Spinning 
Mills, Agra; and Sitaram Spinning 
and Weaving Mills, Trichur. 

Shri S. M. Banerjee: I want to know 
the total number of textile mills 
which are closed still and the steps 
taken by Government to see that those 
mills are re-opened. 

Shri Kanungo: Obviously, all the 
mills that have been closed cannot be 
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re-opened; because, some of them can-
not be re-opened. 

Shri S. M. Banerjee: I am not ac-
cusing the Government. I want to 
know the number. 

Mr. Speaker: How many mills have 
been closed? 

Shri KanUDgo: I think the number 
will be something like 27 or so. 

Shri Ramanathan Chettiar: Is it a 
fact that nearly one-third of the total 
number of mills in this country are 
uneconomic? If so, what steps Gov-
ernment are taking to render financial 
and other assistance to those mills? 

Shri Kanungo: It is not correct to 
say that one-third of the mills are un-
economic. We have got about 480 
mills and it cannot be said that one-
third of them are uneconomic. Those 
mills which are uneconomic and which 
can be rehabilitated, Government are 
providing them with opportunities for 
making them economic by giving addi-
tional spindles. Also, when any mill 
is credit-worthy the National Deve-
lopment Corporat\on finances it with 
loans. 

Shri Warior: The hon. Minister has 
just now stated that the Sitaram 
Spinning and Weaving Mills have 
been re-opened. May I know whether 
all the sections of the mills have 
been opened or only the weaving sec-
tion but not the spinning section? 

Shri Kanungo: I am not sure about 
it. Last time my information was 
that the whole mill was burnt out. 
Now my report is that it is re-opened. 
As to which sections are closed yet, 
I have no information. 

British Citizenship for Phizo 

+ 
-780 J Shrimatl Da Palchoodhuri: 

. 1. Shri Ram Garib: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that the 
Naga rebel leader Shri A. Z. Phizo 

recently applied to the U.K. Govern-
ment for grant of British citizenship 
to him; 

(b) whether the U.K. Government 
have made any reference to the Gov-
ernment of India about it; and 

(c) if so, what has been Government 
of India's reaction thereto? 

The Deputy Minister of External 
AJrairs (Shrimati Lakshmi Menon): 
(a) to (c). Our High Commission in 
London was informed by the U.K. 
Government that it had become neces-
sary for them to take a decision on 
Shri Phizo's claim that he should be 
treated as a British subject. 

The U.K. authorities discussed this 
matter with our High Commission offi-
cials and decided that on the strength 
of the evidence furnished by Shri 
Phizo they were prepared to regard 
him ~ having been born in the 
former British India; after independ-
ence Shri Phizo had become a citizen 
of India under the provisions of the 
Constitution; by virtue of that citizen-
ship, he had the status of a British 
subject under the British Nationality 
Act, 1948. 

In a meeting between our High 
Commission officials and the represen-
tatives of the U.K. authorities it was 
accepted that Phizo had been given 
the status of a British subject speci-
fically on the basis of hi; Indian citi-
zenship and that if h" applies for a 
passport. he would be referred to the 
Indian authorities. 

Shrimati Da Palchoudhuri: Is the 
citizenship only for one year and 
after that it will be reviewed again 
or is it a permanent citizenship? 

Shrimati Lakshmi Menon: Any 
person who has domiciled in the Unit-
ed Kingdom for one year has the right 
to be registered for citizenship. 

Shrimati lIa Palchoudhuri: When 
Shri Phizo landed in London, was it 
with an El Salvador passport that he 
had? 

Shrimati Lakshmi Menon: He had 
an El Salvador passport. But he was. 
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allowed to land in the United King-
dom on the basis at evidence of iden-
tification furnished by Rev. Michael 
Scott and Mrs. Ursula Bowers. He 
did not use the E1 Salvador passport 
for that purpose. 
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Shrimati Maflda Abmed: Is it a 
tact that Shri Phizo, with the help of 
iome Britishers, has started some sort 
of a campaign against India ~d a 
pamphlet entitled "The Fate 6f Naga 
People-An appeal to the World" is 
being distributed freely? If so, what 
adion is being taken against such 
evil propaganda? 

Shri Jawaharlal Nehru: Right at 
the very beginning when Shri Phizo 

went there we drew the attention of 
the UK Government to his activities 
there. They replied that if he keeps 
within the law of the United King-
dom, they can take no action against 
him, because in this matter of people 
carrying on publicity, agitations and 
propaganda they give a certain lati-
tude to people. They said. uU he 
offends against our law, we will take 
action; otherwise we are unable to 
take action." 

Shri P. C. Borooah: Has the Gov-
ernment of India any information 
about Shri Phizo's carrying On con-
tacts with the hostile Nagas? 

Shri Jawaharlal Nehru: At the 
present moment we have no what we 
may call direct new information but 
obviously he must have. In the past 
he has done so through devious 
methods. Directly it may be difficult 
but through indirect methods, no 
doubt, it can be done. 

Some Bon. Members Tose-
Mr. Speaker: We are going away 

from the question of citizenship to 
that of contacts with the rebels and 
so on. Next question. 

Shri Bern Barua: May I ask a sup-
plementary, Sir? 

Mr. Speaker: I have allowed several 
supplementaries on this, 

'('1'iii1 $ Sfffilf: ;f ~ ~f 
~;~:, l!~ m ~W:f;ft~ I 

Mr. Speaker: ~-i ;;it 1 I have pas-
sed On to another question. 

.j;;:mr ~n: qTiHH'lil( ~ ~ llmI'TIf 
",Ttf®rT 

+ rm"lffif m : 
*19<;t.~ 'ITo Ul\' ~~" ~ 

l m ;;ro .0 Mo fonz : 
'f!fT ~ ~ !f~ <rCl Tit 91r ~ 

rn f91 : 

(91) ~lJ <rtf f91('f{ -.m:cit<ii it 
l'EriilCf it f~\'I ~ffi"~ ~R 11fiiff~tH 

~ lfT'fT 91r ; 
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(18 ) ;reu dhrr <n: frot lf~ 
~ it q- ~ ~-~~ 
~; 

(IT) ~ fClure if; lfCmf it mr 
lfif>T<: if>"t ~ or 'f'1fqEU\ll ifi"T 
~ifi"W~; rn 

('€f) ;;if ~ or ~mNl' 
;it ~ ~ if; fofit 'flfI tflT ~ lTit 
1fT ,,1ft ~il orT ~ ~ ? 

The Parliamentary Secretary to the 
Minister of External Mairs (Shri 
Sadath All Khan): (a) to (d). A 
statement is placed on the Table of 
the House. 

STATEMENT 

Owing to the advice of the local 
authorities that for the sake of the 
safety of their lives Indian pilgrims 
should not visit Western Tibet, only 
36 pilgrims (15 from Lipulekh, 17, 
from Kungri Bingri Pass and 4 from 
Mana Pass) went on pilgrimage to 
Kailash and Mansarover. The pil-
grims continue to face various difficul-
tie& e.g. absence of proper Rest Houses, 
lack of transport at reasonable rates, 
restriction on "Parikrama" of Kailash, 
etc. & will be seen from Notes in-
cluded in the White Papers on Indo-
Chine&e relations, various representa-
tions have been made to bhe local 
authori ties as well as to the Chinese 
Government but these have not yield-
ed any result sO far. 

.n ~ ~: ~~if; SI'R+lt 
it ~ ~ 1TlTT ~ f.!; ~~­
ifi"TfulT ~ ~~ 'UIf <n: f.!; 'IfrnI'''tli M 
1fTf.f<if ;it ~ \fTIITT ~ 'WI' if; ~ 
qft;oft ~ ~ ~ ~ 'IToft ~, 
1l ;;rr;r.;r ~ ~ fif> ;;it ~ t, ~ lTit 
tl 'flfI f~ if; m'f ~ ~ pr, 
~~0fT'il'~? \l'11<:itm~pr 
61 'I'lrT ;ft;fr ~fu1 ~ 'OlfI'i'I' it 
lt~ ~(l' ~ ~"t f.!; 'tf.!; ~ 'l11r 
~ ¥fT, ~ ¥fT, ~ ~ miT 

q- ~ if; iIrt it ~ more if{f ~ 

~ "n: ~ ~ "fli'fi' ~ """ 
f~ f.!;lf[ ~ 'ifT~ ? 

<.n ;MI~(t'lI" .) : ~ ~ ~ 

~ ~ ~ ~ if{f Q1rT I ~flI;;r 
w;mr ifi"T 'OlfI'i'I' ~ fti';;rn' if; ,,~ 
lIi1 f~' fif> ~ ~ if; lJTlI' 

~ ~ if{f pr, ~ ~ ~iT 
lI'T<f;j' ~ ~ I 'f'01f\1 ffi ~ lffiIlI' 
q:r.r q- ~ "3ifitr ~ ~ orrnT ~ t 
wr<: ~ ~ ~ I \l'11<: ~ ~ f.!; 
'tf.!; ~ CI'ifi" ~ if{f gw ~ 
~~~~"t~m'li1~ 
;;n;fil>'t61~,,;;ft;r~ ~;;it~ 

it~mcft~ I 

'Ito mI' ptT ~ : .rnr ~ 
~ m~~~, ~ ron 1TlTT ~ 
f.!; ~ iT'W ~ If>'T 'f"f.t lfTUff 
'I>'t 'WI' if; f~ it ~ fcrom ~ lfflfT 
~ ifi"Vft ~ I 'l'lf[ ~ if; ~­
~ Or ~ iIm'lfT fif> ~if ,,~ 
11ft' ~ ~ m lfTVI1 If>'T lSiT<:T ¥fT If[ 

f~~~m~lrnllft~~ 
m ~ ¥fT (1') ;;ft III ~ t, 1fT3f't lTit ~ ;;if 
it q- l!;if> ~ ;;IT If>'T ;pit ;;if m 
~ ~ fifi"lfT ,,1;: ;;;{ifi"T m<:T m;rr;r 
~ fifi"lfT ? 

-it "'''I~(''I'' ~ : ;fi;ft~~ 
~ ~ ~ ~ ¥fTfif>~"""'~lfm 
~ooil>'t ~#tHif>~~ 
~f~~fif>~mll>'T<:mif><: 
m, \l'11<: ~ ~ ffi I ~ f<ill' ~ 
m;t~~"tqrfif>~" mifffi~~ I 

~;f ~ ~ 'Ii1 ~ mlfT if><: f~ 
mf.!; ..m 0fT'il' ;;rrif I ~ ~ ~ 
IT<f\' fif> ~ if ;;n;f ~ I ~ ~ 
~qrl;;r;r~ ~ R~ ~t 
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r", <IW 'l1: ~ ~ ~T m 'lit 1IT'1'f 
8:r.rr ~ 1 

Shri Hem Barna: In view of the fact 
that these Indian pilgrims are denied 
the rifiht of fulfilment of their religious 
obligations, may I know the reasons 
adduced by the Chinese Government 
for this? Is it due to the abnormal 
situation in Tibet or is it some sort 
of a mild reprisal against India? 

Shri Jawaharlal Nehru: I do not 
understand about the right of people 
to travel in other countries. 

Shri Hem Barna: Under the agree-
ment of 1954 . . . 

Shri Jawaharlal Nehru: There is no 
absolute right. There may be disease 
which prevents it. Hundred and one 
things may occur. There may be 
troubled conditions in the country in 
question. When the Chinese authori-
ties say that there are troubles there 
and they are unable to guarantee pro-
tection, one has to accept that they 
cannot guarantee protection. There 
the matter ends. 

Shri Hem Barna: May I know whe-
ther the normal facilities that were 
provided to Indian pilgrims on 
previous occasions, namely, facilities 
of {"est houses, transport and all that, 
are provided or not? 

Shri Jawaharlal Nehru: If rest 
houses are there, they are there-they 
are not removed for six months---<>r, 
they are not there. Mostly they are 
not there. 

~ 0 tT)f;r.cr qm : ~ ~ if 'Z'" 
~ $ 'Wir ~, m ~'f ~ ~ 
~o.rr'ARf~~;r.~ 
;r~ f11m, fq; ~ ~ ~ if. W!-
~ m;r~ 'AR ~<mr ll"~ ~;fT 
~ if. m<r ~, $ ~ ;;r;r f'li '<fl;r 
'!iT 'AT<: ~ mm 'liT ~ ~ 
~ ~, 'flIT ~ ~ <nCr <t>'T 11M 'liQIT 
f'li +!ffiT~ion.: 'AR ~<mr ;fi ~ 
~ <t>'T mm if mflr<;r ~ f~ 

~ ? ::ifTll' • 

'" ..... i~( .. i .. ~: 
~~flf W ;;rrr;f IfiT iffif ~<l 
~ iftq- 'l"f I 

Shri JaipaI Singh: Is the hon. Prime 
Minister in a position to enlighten us 
whether there is any credence behind 
reports that gain currency that this 
area is now under strong Chinese 
occupation? 

Shr! Jawaharlal Nehru: I was under 
the impression that not only this area, 
but a much wider area in Tibet was 
under strong Chinese occupation. 

Shri Jaipal Singh: Stronger occupa-
tion than before. 

Shri Jawaharlal Nehru: Strong or 
stronger: I do not know to distinguish 
between them. 

Mr. Speaker: What the hon. Mem-
ber wants to know is whether they 
have established their m.ilitary camps? 

Shri Jawaharlal Nehru: I am ven-
turing to say that these camps have 
been there all over Tibet or a great 
part of Tibet, not in that pilgrim route. 

Dr. Ram Subhag Singh: May I know 
whether the Government have con-
tacted any of the pilgrims who have 
returned from Mansarovar Or Kailash 
and why the Chinese authorities rais-
ed objection that they should not do 
paTikrama around the Kailas moun-
tain? 

Shri lawaharlal Nehru: I am afraid 
I am wholly unable to understand 
how it is the right of anybody to 
travel in another country in spite of 
troubles, revolutions, revolts, etc. I 
cannot understand it. We have not 
directly, contacted those pilgrims who 
went. But, indirectly, people who 
have contacted them have told us that 
they had some difficulties, but, never-
theles~, they went and came back. 

Property Left in East Pakistan 

+ 
{

Shri D. C. Sharma: 
"782. Shri Ram Krishan Gupta: 

Shri Ajit Singh: Sarhadi: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
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Question No. 1179 on the 7th Septem-
ber, 1960 and state: 

(a) whether negotiations regarding 
the movable and immovable proper-
ties in East Pakistan have concluded; 
and 

(b) if so, the result thereof? 
'£he Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sadath All Khan): (8) and (b). The 
Honorary Secretary of the Association 
of Indian Property Owners met the 
Member, Board of Revenue East 
Pakistan, on the 22nd of September, 
1960 at Dacca. No progress was made 
besides the Member promising to 
examine individual cases of property 
owners sent to him in small batches. 

Shri D. C. Sharma: May I know it 
·our Deputy High Commissioner in 
Dacca is carrying on some kind of a 
Jlegotiation with the Pakistan Govern-
ment on the subject? 

Shri Sadath Ali Khan: Yes, Sir. 
·Efforts are being made constantly at 
.diplomatic level with the East Pakis-
(an authorities. 

Shri D. C. Sharma: What was the 
last date when the Secretary met the 
Revenue Minister or somebody there 
and whether after that anything has 
happened? 

Shri Sadath Ali Khan: The Hon. 
Secretary met the Member of the 
Revenue Board first in May, 1959 and 
then again in September, 1960, and 
brought to his notiee these various 
matters. After that, I do not think 
the Secretary has met. In any case, 
nothing very much has been done 
from the other side. 

Shri Bem Barua: In view of this 
new friendship with Pakistan arising 
from the signing of the Canal Water 
treaty, may I know whether a more 
accommodative spirit on the part of 
Pakistan, so far as this problem is 
concerned, is discernible and if so, 
whether a speedy solution of the pro-
blem is in sight? 

The Prime Minister and Minister 
Qf External Affairs (Shri Jawaharlal 
Nehru): The answer has been given. 

The han. Member is talking about the 
future. That would be speculation. 

Shri Indrajit Gupta: May 1 know 
whether the talks and negotiations 
also cover specifically the question ot 
remittance of profits of Indian owned 
companies which are still operating in 
East Pakistan and if so, whether any 
progress has been made in that rega,rd! 

Shri JawaliarW Nehru: I do not 
know whether any present discussions 
are going On on that particular matter 
referred to by the hon. Member. But, 
this question has come up, of course, 
in the course of discussions previous-
ly. 

Shri D. C. Sharma: May I know if 
any approximate or rough estimate 
has been made of the total value of 
movable and immovable property left 
in East Pakistan for which these 
people are making clainls? 

Shri Jawaharlal Nehru: I could not 
give an answer to that question at all 
at the present moment. But, I be-
lieve some approximate estimates 
have been made. It is verv difficult 
to get any accurate figure; because 
the estimates are based on statements 
of the people concerned, and they are 
apt to exaggerate greatly. 

State Trading Corporation 

+ r Shri Vidya Charan Shukla: 
I Shri Morarka: 

*784. ~ Shrimati Da Palchoudhuri: 
I Shri Khimji: 
L Shri Bima) Ghose: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Un starred Question No. 
1740 on the 30th August, 1960 and 
state: 

(a) whether the question of new 
trade policy regarding the functions to 
be entrusted to the State Trading Cor-
poration has since been examined; and 

(b) if so, what are the results of 
such examination? 
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The Minister of Commerce (Shri 

Kanungo): (a) and (b). The recom-
mendations made by the Estimates 
Committee in their 86th Report, re-
garding the functions 100 be entrusted 
to the State Trading Corporation, are 
still under consideration and it is 
hoped to take final decisions. at an 
early date. 

Sbri Vidya Charan Shu.kla: May I 
know if the Govenunent have under 
consideration any idea of issuing a 
policy statement regarding the types 
of business that the State Ti-ading 
Corporation will take up in future, 
and if so, is t.'1at going to be part of 
the Government announcement in 
future? 

Shri Kanuugo: No, Sir. As the 
Estimates Committee has recommend-
e-d, . first the functions have got to be 
decided and then the question of policy 
statement will be considere-d. 

"" "0 ,,",0 fPqT : 'flIT W ~ 
'liT ~ ~ f'fi" ~ ~~ 'fR'iT~~ 
if; 'fi"11f ~ ~ ~ ~~ 'l': 
"'Ff~'fi"T~~~ 'l11'T m~ 
.~;ft ~? 'flIT ~ if ~~, ~ 
~, eft ~ ~ <rn ~r ? ~ 
~ "'1(q'I<~I"1 if ~T ~f( m '1ft 
~'fi"r "ITWT~? 

~~) "11 ~ +n'l;f\1< 
~!f 'fi't flf<'fi ~ ~ f~ lj"<ffi ~ I 

-if "0 ""' 0 f~ : If''ffi 'l@ ~ I 
Mr. Speaker I would only suggest 

this to hon. Members. Some hon. 
Members seem to be against the State 
Ti-ading Corporation, against its exist-
ence itself. Some other hon. Members 
want it. Some hon. Members want 
more and more functions to be given 
to it. I won't allow t.'1e questiOn hour 
to be utilised for a kind of eliciting 
policy or announcing policy. 

Shri Vidya Charan Shukla: Nobody 
is against the State Trading Corpora-
tion in this House. 

Mr. Speaker: I am entitle-d to draw 
inference from the manner in which 
questions are put. 

Shrimati Da Palchoudhuri: May I 
know whether a part of the functions 
o{'the State Trading Corporation, as it 
functions today. will be given to a 
subsidiary Corporation which will 
deal with scarce raw ~terials and 
distribution Of those scarce raw 
materials? 

Mr. Speaker: Is there a proposal? 

Shri Kanungo: This work is being 
done by the State Trading Corpora-
tion at the time. No subsidiary is 
necessary tor that. 

Shri N. R. Muniswamy: May I know 
whether there is any likelihood of 
expanding the functions of the State 
Trading Corporation to include capi-
talist countries other than the mono-
lithic countries for which it was 
originally starte-d? 

Shri Kanuugo: It was not starte-d for 
any group of countries. In fact, trade 
is going on all over the world. 

Shri B. K. Gaikwad: Are Govern-
ment aware that this State Trading 
Corporation, instead of encouraging 
real traders in the country, supports 
middlemen for reasons best known to 
them? 

Mr. Speaker: Need not be answered. 

Shri B. K. Gaikwad: You can omit 
the reason, Sir 

Mr. Speaker: I am not going to 
allow a general aspersion of this kind. 
I am trying to give opportunity to this 
House to discuss the report of the 
State Trading Corporation. All im-
portant reports are being discussed. 
The House is being asked to sit for 
some longer hours. It has been dis-
cussed in the other House. It will be 
discussed here also. Such questions 
lead us nowhere. 

Shri Tyagi: Before any bulk imports 
are effected by the State Trading 
Corporation either of raw materials or 
other things, is the Ministry consulted 
and its sanetion obtained with 
regard to the quantity of the 
import, and also with regard to 
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the rate at which the State Trading 
Corporation sells that raw material 
here in India? 

Shri Kanungo: Yes, ·Sir. Any can-
alisation is always directed by the 
Government. It is not ··'done by the 
volition of the State Trading Corpora-
tion. As canalisation is decided, its 
method 'of distribution and the range 
of prices is also decided. 

Shri Vidya ChUan Shukla~ Are the 
Government aware of the great un-
certainty that is created in the market 
be1:ausc of the operation of the State 
Trading Corporation? People are 
not ..... . 

Mr. Speaker: I am not going to 
allow this question. 

Shri Mahanty: May I know whether 
it is the policy of the Government and 
the State Trading Corporation to 
iSSue letters of authority to private 
individuals and private importers? 

Shri Kanungo: Yes, Sir. Letters 
of authority are issued when it is 
directed by the Chief Controller of 
Imports. 

Shri Mahanty: Here is a pertinent 
question. Here is the State Trading 
Corporation which stepped into the 
field for state trading purposes. What 
are the reasons-it is not the Import 
Controller ..... 

Mr. Speaker: Order. order. The 
hon. Member need not argue with me. 

Shri Ma.ha.nty: I am not arguing. 

Mr. Speaker: If he wants to elicit 
what are the J?:rounds, instead of argu-
ing, let him ask, what are the re-
asons? 

Shri Kanungo: That is a normal 
procedure in all import licensing to 
anybody. The State Trading Corpora-
tion is one of the parties which gets 
a licence. Every party to whom a 
licence is issued in certain circum-
stances is permitted to authorise 
somebody else to deal with a part of 
it. 

Shri MaJumty: Is it a fact that a 
certain amount of discrimination is 
being maintained in this matter bet-
ween persons and persons and parties. 
and parties? 

Shri Kanungo: No, Sir. 

Rajasthan Government Property in· 
Delhi 

*785. Shri Barish Chandra Mathur: 
Will the Minister of Works, Housin&: 
and Supply be pleased to state: 

(a) what landed property (i) Rajas-
than Government and (ii) Rajasthan 
Princes have in Delhi; and 

(b) how this property is utilised by 
the Central Government and what 
return it gives to the owners? 

The Deputy Minister of Works, 
Housing and Supply (Shri Ani} K. 
Chanda): (a) and (b). A statement is 
laid on the Table of House. [See-
Appendix III, annexure No. 12.] 

Shri Barish Chandra Mathur: May 
I know the basis on which these rents. 
have been worked out and the portion 
of the rents being allowed to the 
former Princes? 

Shrj Anil K. Chanda: So far as the 
sharing of rent between the State 
Government and the former princely 
States is concerned, it is a matter 
entirely for them. There was an agree-
ment between the State Government 
and these princely States. We do IlDt 
come into the picture at all. Roughly 
speaking, except for Jaipur which 
ahares it on a 50:50 basis, with regard 
to the other properties it is about 
two-thirds for the State Government 
and one-thil'd for the princely States, 
that is, the Princes. So far as the 
quantum of rent is concerned, these 
houses had been in Government 0c-
cupation for the last several years, 
and the rent basically is what it used 
to be when for the first time Govern-
ment took possession of these build-
ings. 

Shri Barish Chandra Mathur: My 
question has not been answered. What 
was the basis on which the rents 
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were worked out? They were in the 
occupation of Government, and the 
rent had not been fixed up except only 
very recently. This point was under 
consideration. What were the issues 
which were under consideration bet-
ween the State Government and the 
Central Government? When were 
these issues settled, and what was the 
basis on which these rents were fixed? 

Mr. Speaker: Are we to go into 
such great details? 

Shri Barish Chandra Mathur: I am 
only asking the basis on which the 
rents were fixed. 

Shri Ani! K. Chanda: Fair and reo-
asonab~e rent. 

Shri BariSh Chandra Mathur: What 
is the basis? 

An Bon. Member: Market rate. 

Mr. Speaker: I am not going to 
,allow this question. The rent varies 
from house to house, the conveniences 
available etc. How can there be a 
single basis for all the houses and for 
all the property? 

Shri Barish Chandra Mathur: TheTe 
are certain criteria on which the 
rents are fixed. We are entitled to 
know the criteria. 

Mr. Speaker: No, I am not going to 
allow the Question Hour to be utilis-
ed for eliciting such details. The 
hon. Member knows the criteria, and 
he wants to ask the hon. Minister what 
those criteria are. 

Shri Barish Chandra Mathur: I do 
not know the criteria. How do I 
know? 

Mr. Speaker: Even then, I am not 
going to allow this question, about 
every small detail as to how the rent 
is fixed for particular bungalows. It 
is not a case of just one Prince, but 
several Princes have got their houses 
here, and in every case the question 
will arise as to the proportion bet-
ween the State and the Centre. Are 
all thOSe cases to be brought up here 
as if they are all important questions 
in which a person who comes from 

Cape Comorin is also interested? I 
do not quite understand. I shall allow 
only such questions generally as are 
of an all-India nature in exceptional 
cases, I shall allow questions relating 
to individual cases where this House 
has got jurisdiction. I am not going 
to allow questions about every small 
thing, as to what the details are and 
so on. I have allowed one or two 
general questions, but I cannot allow 
questions going into further details 
as to what the basis is and so on. 
The basis is the ordinary basis. An-
other hon. Member here exclaimed 
that it is the market rate. I am afraid 
we cannot go into this matter now. 

Shri Barish Chandra Mathur: It is 
not at all an individual case. It is a 
case between the Rajasthan Govern-
ment and the Centre. I am not 
interested in individual cases. It is a 
question between g-,e Rajasthan Gov-
ernment and the Centre. There are 
about ten big houses belonging to the 
I1.ajasthan Government, and for which 
rent is payable to the Rajasthan Gov, 
{!rnment. We are entitled to know the 
share of the Rajasthan Government. 
r am not interested in any individual. 

Mr. Speaker: What else is this? It 
may be ten !louses, or let it be even 
a hundred houses. Merely because the 
Rajasthan Government are interested, 
and the hon. Member comes from 
P..ajasthan am I to allow questions 
about deu;,ils with respect to each one 
of those houses? I am really surpris-
ed at this. 

'5it ~o on 0 fP;ft : mm m:'FR 
o;ffi 'U~ if; umm ~ ffi ~ 
~gm~f~~~~~ 
~;rnR '1f6i' if; umm '1ft fl;roft ~ fl:r<:r 
~ ~, 'Ii' ';;rr;;.rr '<Il'imT ~ f.!; mr ~ 
if; ~ "3~ 'l1'li'RT "" f'RJ1IT ~ 
'flfi rorr m <:B ~ ~ f.!; ~ l1"fi1'li 
~ if; ~ crT ~ f~T 'U;;rrm <it 
~f<m m <:B~? 
8hri Anil K. Chanda: I have already 

said that it is a matter to be settled 
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between the Rajas1lhan Government 
and the Princes. 

Shri N. B. Maltl: May I know whe-
tller the Union Govenunent are paying 
rents for these houses regularly and 
punctually? 

Shrl A.niI K. Chanda: Well, it is a 
-question of book adjustment. I am 
sure we pay our rents. 

Mr. Speaker: That question does not 
.arise out of the main question. 

11ft ~ lfR: ~ : <m IT \ifR' 
~4i':fT ~ f'li 'U >R'ffi a'<rT 'W!I' ~ ~ 
it ~,;mft 'I>"t i1;lft ~;qfu '4f ~ 
if ~ f;;rn-:t; f'li ~~ it ~ ~ 
~ ~ ~ <l'Ti'i';frCl '1<1 <:it ~ ? 
Shri Anil K. Chanda: We are nego-

tiating with the Rajasthan Govern-
ment and also with certain other 
States for tte purchase of the old 
princely houH's. 

Shri 'fangamani: From the state-
ment we find that the rent that is paid 
tor these sev"n houses comes to about 
Hs. 28,000. 1 would like to know whe-
t'~ler there has been any alteration in 
the scale of rent during the past five 
years, or it is only what has been paid 
five years ago. 

Shri Ani! K. Chanda: I believe the 
amount was finally settled some time 
ago. I am not quite clear about the 
exact year. 

Shri Harish Chandra Mathur: May 
I know whether the Rajasthan Gov-
ernment want the release of certain 
areas for their own use for the last 
so many years, but this request is not 
being considered, and if so, may I 
know the reasons for the same? 

Shri Ann K. Chanda: We had been 
in negotiation with the Rajasthan 
Government for the purchase of some 
of these properties, and recently we 
have come to some agreement. Four 
of these princely houses would be 
sold by the Rajasthan Government to 
us. The prices have also been fixed 
up. It is a question of our releasing 
some lands in New Delhi for them 
to put up a State guest house; we are 
looking for a suitable site. That is 
the present position. 

Evacuation of Barahoti 

·781. Dr. nam Sabbag SiD&'h: Will 
the Prime MInister be pleased to 
state: 

(a) whether it is a fact that inhabi-
tants of Barahoti (U.P.) evacuated 
that place due to Chinese pressure; 
and 

(b) if so, whether they have been 
resettled somewhere? 

The Parliamentary Secretary to the 
MinIster of External Mairs (Shri 
Sadath AU Khan): (a) and (b). No, 
Barahoti, which is situated at a height 
of 15,000 feet.. is just a camping 
ground in District Chamoli of the new 
Uttarkhand Division of Uttar Pradesh. 
There is no village as such at this 
place nor any residents. In !he sum-
mer months it is used as a camping 
ground by our revenue party and the 
Indian and Tibetan traders coming 
and going to Tibet. 

There is a subsisting agreement with 
the Chinese that neither India nor 
China will send armed personnel to 
Barahoti pending a settlement bet-
ween the two parties in regard to this 
area. We have, however, been send-
ing revenue parties every year. In 
winter months the revenue parties 
also withdraw due to severe climatic 
conditions. 

Dr. Ram Sabhag Singh: Assuming 
that Barahofi is just a camping ground, 
May I know whether the Indians who 
used to camp there previously camped 
there also during the last summer 
season and previous to fuat? 

Shri Sadatb All Khan: Yes, they 
did, last summer. 

1Ift1tll'!l'm: ~,~m 
~cr4i~~~t~~mr 
ty'!ff'fT~~ij'4'l'~ ~ 
~ ~iT m.: ~ ~ cr4i q"6'r 0ItIT ~ 
~ am: ~ ~ f'liliT ty'!ff ~ m.: 
<m ~ ~~ f'li ~ a'4i '4'l' ~ 
~~~~~? 
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Sf"""' 'lifT \'t'n i ~-IJIiTIi ~ 
(~T \ilqi~("i" ~) : ~ ~ ~ 
~ f'f> ll~ m~ 'fi'ir qn: ~ f<ro 
~ ~ i ~ ~ ~ ~ 1ff<'!.ll ~Rft 
f'f> ~ ~ ~Q offirR1 it x, '<" \3 

lfT c; ~;r~~~~)'Ii<:~ 
~ ~ '1':. ~ f<'I<i ~ ~"fTlf 
'f>ViT 'li' i m~ ~ ~ pIT ~ f'f> 
" ;;rl;r ~ ~ qR ;;p::r ~ n: 
ij'f>~~i 

Shri Mahanly: May I know whether 
Barahoti is at the moment under 
Indian occupation? 

Shri lawabarlal Nehru: Barahoti is 
a small area whioll has been in dis-
pute as such before this large!' dispute 
with China came up, that is, for many 
yeli1'S, right aJmcst from the beginning 
of this decade, and talks have gone on 
about it. 

As has been stated, it was decided 
that this particular pasture area should 
not be occupied bv any armed troops 
either of C~ina 0'" of India. Unanned 
people can go there, and we have been 
sending our revenue officials during 
the summer months. 

Dr. Ram Subbag Singh: May I know 
whether the c,.ttle-heredsmen who 
used to A'O there took their cattle there 
during last summer? 

~~~ '1': ij) ~~'!iT 
~'t;f.nr~~'!iT~it; 

f<'I<i ~ <f\lr ~ '1': ~ ~ if 
~ ~ f'f> ;r@ ? 

~ \ilqi~("i" ~ : f~ ~ 
m<: m ~ ~ i\t 'ffir ~ ~ 
;r@~m~~~~i ~~ 
~ ~ N,,! 'llif ~ ~ qR ~ 
~ ~ ~ I m:T \9, c; ~ 'f>T'qlf 

~I;;r.r~'t;~ro't;~ 

't; ~ "¥ ~if ~ orffl ~ Ci;jf ~ 
~m~I~'Ift~~1 

.,0 U1f ~ ~: 1J:<'i' sro; ~ ~ 
f'f>;;r)mffi~~~qR~~ 

1l;n;:r '1ft ~ witrr it <'i"ffi ~, '3ii <'\lliT 
'!iT qif 'q,);fr ~m 't; 'IiR'JT 'lW ~ 
~T~;;rr~~ I 'flfT~;rm~T~ 
m<: llf~ ifi[T. ij) '3ii <'\lliT <tT ;offir 
~r 't; ft11l; ~ 'flfT ~r 

rnr. cnf'r. " ~ ~, llT ~ ~ 
;oIlT ~ 'f>Tl'T .p: 7 

~ \iI"i~("i" ~ : Wr ~ ij) 
~ ~ ifi[T ~ I q~ <l~-if'iifurt i:r 
;;rf.r~~"'T 11l~CfTW'f>T 
;;r<ITif if~l ~ ~, ~if i'ru ~l.lP'f I!fT 
f<t;<f~1~~o;rfir ~, ~t ~"{l!t 

~I 

Shri Vldya Charan Shukla: !sit 
a fact that in spite of our agreement, 
the Chinese have been posting their 
armed personnel on the plateau of 
Bara Hoti even during the winter? 
Have the Government any informa-
tion as to whether their armed per-
sonnel are still there during this 
winter? 

Shri Jawaharlal Nehru: No, Sir. 
So far as I know, all this is not a 
tact. 

Shri Rem Barua: In view of the 
tact that this Bara Hoti dispute start-
ed before the present India-China 
dispute, may I know whether this 
matter relating to Bara Hoti was dis-
cussed with Chinese officers here in 
Delhi, and those officers refused to be 
convinced, rolled up their maps and 
went away? 

Shri lawaharlal Nehru: If the 
hon. Member would refer to the 
various White Papers issued, he will 
find plenty of information about Bara 
Hoti. We have had separate visits 
here of Chinese officers to discuss this 
matter three years ago-I think it was 
about 2i to 3 years ago. They dis-
cussed this at length. It did not yield 
any profitable result. So those dis-
cussions were postponed, to take 
place again. In the course of the re-
cent discussions, Bara Hoti was not 
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discussed specifically, but presumably 
it came as part of the larger picture. 

'" ~ m : ;;f~ Q'f> iTU ;;ffi'\"'FfU 
~, if~i[tcft if ~ '3<FIT 'IiWf ~ ~, 
f.lref;n fit; <ri[t qg''fiiT ~ <ri[t ~ CfT'rn 
~, 'Fiff'I; 'li<:r.r ~ ~ 'life 'liT 
~'f>l~'f;"~m'!>VlT~i:tT~1 
~~ ,]"'fkifc ;rgef f~T ~ f<r<m: ~ 
~r ~ fit; ~ .ro ~ f~ fit;;n't ~ 
~'li" ~m <!OfT{ ;;frr f'li ~ lfi[R <lW 
mfflHq ~ ~ 1 4' ;;ffi'\";n "fIW'!T ~ 
f'f;" 'flIT ~ orr1: if 'lilt ~'1l 'f;"f ;;fr <:i[f 

~, crrf'li" fP!RT i.q <rQt <!Ofr <:i[ Bi; ? 

'" ",q1ilY'"., ~ : .q ~ 
~!J q;r "Jim '1~T ?: 'ff.TI 11 '1r ~ ~ 
it 'l"g'l "Ji'T~ <Wf ORr Q:f ~ ~ 1 ~ !!"f.r 
~ 'iQl ~ f1; q~I~'i it. m<:-m it ;;frit" 
it fTct 'liT{ '{1B1 ;;;-;niT "Jif.; 'lif '1"Jiffl 
~ 1 ~;f 'g~ on; ~r'IT ~ f"fi '3':T 9ft ;;r~ 
~ '1l 'li[1 'iii-< ~ 'n: JfT ,-oR QT'lT, ~ 
'f>l~ Q:rrrr '1l 'fQl 1 

Coal Mines Provident Fund 

'789. 8hri T. B. Vittal Rao: Will 
the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Unstarred Question No. 1770-
D on the 18th December, 1959 and 
state: 

(a) (he reasons for the delay in 
furnishing the annual statement of 
Members' Account for the year 1958 
to the members of the Coal Mines 
Provident Fund; 

(b) when the statements are likely 
to be furnished; md ) , 

(c) whether Government are aware 
of the fact tlhat there is considerable 
delay in disposing of claims for re-
fund? 

The Deputy MiBlster of Planning 
and Labour and Employment (8hri L. 
N. Mishra): A statement is laid on the 
Table of the House. 

STATEMENT 

(a) Delay in the submission of 
Contribution Cards by a number of 
Collieries and numerous mistakes in 
the cards necessitating return of the 
cards to the collieries for correction. 
About 200 collieries have not sent the 
cards. 

(b) Statements for the year 1958 
have already been sent to 1,22,669 
workers. The remaining statemenla 
will be issued as early as possible. 

(c) Claims are settled as promptly 
as possible, but this is delayed in 
cases in which proper nominations are 
not made and complete information 
and documents are not furnished by 
the members and the collieries. 

8hri T. B. Vitlal Rao: Last time it 
was stated that the delay in the issue 
of statements was due to the fact that 
the strength of the staff was inade-
quate, and it was proposed to recruit 
some staff. May I know whether the 
staff in the Coal Mines Provident Fund 
organisation ih~s since been augment-
ed? . 

8hri L. N. Mishra: Yes, we have 
strengthened the staff. The delay is 
mainly due to three reasons: firstly, 
the coal mine owners did not send 
their returns in time; secondly, the 
cards received from them were de-
fective; thirdly, there was some delay 
last year consequent on the change-
over to the decimal system. 

8hri T. B. Vittal Rao: From the 
statement, I find that 200 colliery 
owners have not submitted returns. 
What is the number of the staff in-
volved in these 200 collieries? 

8hri L. N. Mishra: 200 collieries 
haVe not sent in returns; 800 have 
already submitted returns. 

Shri T. B. Vlttal Rao: May I know 
whether the industrial relations mach-
inery which appoints inspectors to 
look after the interest of labour is 
carrying out regular checks? 
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8hri L. N. Mishra: Yes. It is as a 
result of that checking that we have 
learnt about the position. 

8hri S. M. Banerjee: In part (c) of 
the statement, it is said: 

"Claims are settled as promptly 
as possible, but this is delayed in 
cases in which proper nomina-
tions are not made and complete 
information and documents are 
not furnished by the members 
and the collieries". 

What steps have been taken to 
simplify the procedure and to see 
that payments are made without any 
delay? 

Shri L. N. Mishra: The present sys-
tem has been working well. As I 
have said earlier, the delay was 
mainly due to two or three reasons. 
We are prosecuting the defaulters. 

Shri Tangaman1: Is it a fact that 
this statement of account which is 
submitted covers only 65 per cent. of 
the workers? If so, may we know the 
time by which the entire strength of 
workers will be covered? When this 
matter was discussed here, we were 
told that all the workers were general-
ly furnished with the statement an-
nually. 

Shri L. N. Mishra: I will not say 65 
per cent. There are more than 3 
lakh members and we have got re-
turns for 1,22,000. We expect to get 
returns about the rest shortly. I can 
not give a definite time for that. 

Shri T. B. Vittal Rao: The hon. 
Minister has stated that prosecutions 
are being launched. May I know the 
number of prosecutions launched in 
view of the fact that 200 collieries have 
not submitted returns? 

8hri L. N. Mishra: I cannot give the 
exact number. But three or four 
prosecutions are made every day. 

Tea Trade with Irelan. 

+ r Shri Raghunath Singh: 
Shri Bem Barua: 

l Shri P. G. Deb: 
Shri S. A. Mehdi: 

·'90. 
Will the Minister of Commerce 

and Industry be pleased to state what 
are the prospects of tea trade with 
Ireland and the result of two weeks' 
visit of the Irish tea delegation? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
It is hoped that, as a result of the 
goodwill and understanding establish-
ed by the visit of Irish Delegation, the 
exports of Indian tea to Ireland will 
increase in the future. 

Shri Raghunath Singh: What is the 
quantity of export of Indian tea to 
Ireland at present, and who is com-
peting with Indian tea in the western 
European market? 

Shri Satish Chandra: could 
answer that, but the question relates 
specifically to tea trade with Ireland, 
and not all the West European mar-
kets. As far as Ireland is concerned. 
our average export is 15-16 million 
Ibs. per year, out of the total con-
sumption of about 20--24 million Ibs. 

Shri Bern Barua: May I know whe-
ther it is a fact that this Irish tea 
delegation has said that Ireland is 
ready to increase her quota ot import 
of tea from India from last year's 16 
million Ibs. provided India was ready 
to offer tea at competitive prices, and 
they also suggested that in order to 
balance the trade India should be pre-
pared to purchase horses and wine 
from Ireland? 

Shri Satish Chandra: There is no 
quota system in Ireland. They pur-
chase from any country at competitive 
prices. We have been the largest 
suppliers to Ireland and continue to 
be so even now. There has been some 
difficulty this year due to shortage of 
a particular variety ot tea which is in 
demand. This has been so due to 
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drought conditions in the early part 
ot this year. Ireland generally takes 
Assam tea. The position will be 
soon rectified. 

8hri Hem Barna: May I know whe-
'her it is a fact that at present Ireland 
is purchasing only quality tea from 
India, and she proposes to purchase 
common tea provided it is offered at 
competitive prices as she buys her 
commOn tea from Ceylon and Africa. 

8hri Satlsh Chandra: It is true that 
our common tea is not always compe-
titiVe as compared to teas offered by 
other suppliers. The reason is 
obvious. We have a large population 
and most of the common tea is used 
In India for domestic consumption. 

Pandit Munlshwar Dutt Upadhyay: 
May I know what are the specific pro-
posals with which the tea delegation 
came"? 

Shri Satlsh Chandra: A delegation 
had visitE'd Ireland sometime ago and 
this delegation came on the invit~tion 
of thE' Chairman of the Tea Board. I 
~hould say, as a reciprocal gesture. 

8hrl p. C. Borooah: To what extent 
c/'n we expect to export to rreland 
our common tea as a result of the 
viSIt of thE' Irish delegation? 

Shri Satish Chandra: The purpOSE' of 
the Irish delegation was not to pur-
chase common tE'a, but to go round our 
tea gardens and !lavE' a look at our 
sales arrangements, £'Specially to see 
whether they could purchase more tea. 
They are purchasing about 70 PE'r 
cent of their rE'quirements from India. 
We are anxious to increase our 
Supplies. 

8hri Ramanathan Chettiar: Is it not 
a fact that Irish consumers want High 
grade quaHty tea, and arE' we able to 
export the quaHty they rE'quire? 

Shri Satlsh Chandra: High grade 
and common are comparative terms. 
Of course, in Ireland as well as in 
U.K. they require very good quaHty 
tea; imd we are exporting quaHty teas 
to them. They requirE' some common 

teas also for blending. So, they pur-
chase quality teas from us and com-
mon teas from other countries where 
they are available at comPE'titive rates. 

Jute Prices 

·791. 8hri Indrajit Gupta: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 15 on the 1st 
August, 1960 and state: 

(a) whether there has been a 
fresh rise in Jute prices recently; 

(b) if so, the reasons for the same; 
and 

(c) the steps taken by Government 
to check excessive rise in prices? 

The Minister of Commerce (Shri 
Kanunro): (a) Yes, Sir. 

(b) The risQ in prices has been 
partly due to shortage of supplies and 
partly to speculative activities. 

(C) A statement is laid on the Table 
of the House. 

STATEMENT 

Steps taken to check excessive rise in 
jute prices 

1. Imports of jute cuttings from 
Pakistan have been PE'rmitted on a 
liberal scale. 

2. Purchase of jute by mills within 
the membership of the" Indian Jute 
Mills Association is regulated on the 
basis of quotas fixed by the Associa-
tion. 

3. Mills within the membership of 
the Association have been permitted 
to curtail production of jute goods in 
order to adjust consumption of raw 
jute to available supplies. 

4. The East India Jute and Hessian 
Exchange has been empowered to 
regulate trading in any delivery in 
transferable sPE'cific delivery con-
tracts in jute and jute goods. 

SM Indrajit Gupta: In the state-
ment which has been laid on the· 
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Table of the House detailing the steps 
taken to check excessive rise in jute 
prices, there is no mention of whe-
ther any steps have been takn by 
the Forward Markets Commission 
specifically to check the speculation. 
Could the hon. Minister tell us some-
thing about that? 

Shri Kanungo: The last one says: 

"The East India Jute and 
Hessian Exchange has been em-
powered to regulate trading in 
any delivery in transferable 
specific delivery contracts in jute 
and jute goods." 

Margins have been set and direc-
-tions have been given to get a few of 
the non-transferable delivery con-
tracts which are being traded under 
the guise of transferable contracts. 
As a matter of fact, a special amend-
ing Bill is being introduced in the 
House to check certain types of activi-
ties which cannot be controlled now. 

Shri Indrajit Gupta: Is the han. 
Minister aware that on the 10th 
November-only last month-due to 
the tendering by Government itself 
of an order indenting for 20,000 bags, 
perhaps. for the purpose of packaging 
cereals which could very well have 
been done by using old bags, it has 
contributed to the speculative boom 
and the prices went up in two days 
by over Rs. 5 per 100 bags? 

Shri KanunKO: The market being 
eensitive that particular tender did 
affect the prices. But the require-
ments of that quantity by the Direc-
tor General of Supplies and Disposal 
was very urgent and could not be held 
.up long. 

Shri HeDl Barua: May I know 
whether it is a fact that the jute mar-
ket. within the last few years, has 
registered a fluctuation of prices, 
because there was a rise the prices 
and again there is a sharp decline 
from the 7th Octob~t? There have 
been unstable conditions so far as the 
jute market is concerned. In view of 
this, may I know what steps Govern-

ment propose to take to curb the 
specuuature elements which are res-
ponsible for the instability of the jute 
market? 

Shri Kanungo: I would say that 
the violent fluctuations in prices is an 
event of the last 18 months. Earlier 
the market has been steady. Of 
course, normally, there is a little 
variation and it is bound to be there. 
The basic problem is the unavailabili-
ty of adequate quantities of raw jute 
of the right quality. We are making 
every effort to increase the production 
of the jute of the desired quality and 
the efforts have been very successful 
so far. But our demands are out-
stripping our supplies. 

Mr. Speaker: Next question. 

Some Hon. Members: The next 
question is an important question, Sir. 

Shri Tyagi: Let liS kindly have the 
next question, Sir; it is very impor-
tant. 

Shri Indrajit Gupta: Let me ask 
one more question, Sir. 

Mr. Speaker: I have already allow-
ed him to put a number of questions. 
All right; let him put one more 
question. 

Shri Indrajit Gupta: In view of 
the violent fluctuations in prices, to 
which the hon. Minister has referred, 
which has had rather a drastically 
bad effect on our foreign exchange 
earnings, may I know whether there 
is any proposal for requisitioning jute 
goods in times of scarcity like this? 

Shri Kanungo: We have not consi-
dered the question of requisitioning 
yet because, at the moment, this 
voluntary system of quota purchase is 
in operation and it has given good 
results. 

Tripura Territory under Pakistan's 
Occupation 

·792. Shri Dasaratba Deb: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that a large 
area known as Jalaiya area in Amar-
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pur and Subroom sub-division of 
Tripura has been occupied by East 
Pakistan; 

(b) whether it is a fact that a large 
number of tribals have been evicted 
by Pakistan Government recently; 
and 

(c) what steps are being taken to 
retain that area of Tripura which has 
been within the Union Territory of 
Tripura from times immemorial? 

The Parliamentary Seeretary to the 
Minister of Extemal Affairs (Shri 
J. N. Hazarika): (a) and (b). Reports 
to this effect are being enquired into 
by the Tripura Administration. 

lc) Further action to be taken will 
be considered on completion of 
enquiries. 

Sbri Dasaratha Deb: Not audible, 
Sir. 

Sbri Tyagi: The territory has been 
occupied; and what is the enquiry 
for? (Interruptions). 

Mr. Speaker: Order, order. 

Shri Tyagi: Sir, I want to know .... 

Mr. Speaker: Order, order. Should 
I not allow the hon. Member who put 
the question to put supplementaries? 
Will the hon. Minister repeat the 
answer? 

Shri J. N. Hazarika: (a) and (b). 
Reports to this effect are being 
enquired into by the Tripura Ad-
ministration. 

(c) Further action to be taken will 
be considered On completion of en-
quiries. 

Mr. Speaker: Shri Dasaratha Deb. 

Sbri Dasaratha Deb: Is it not a 
fact that the dispute in this area has 
been continuing since 1952 and some 
decision haVe been arrived at between 
the Pakistani officers and the SOO of 
Tripura? 

Shri Jawaharlal Nehru: That Is an 
old-standing matter. It relates to a 
small area between the river Feni and 
1519 (Ai) LSD--% 

the river Ranga Feni on the west. ,Jp 
the decisions taken last year in regard 
to Indo-Pakistan frontier disputes;' it 
was then decided about this matter 
that this requires further study frohl 
both sides of revenue records etc. 
relating to this particular sIJlall area, 
and then the Governments will consi-
der it further. So, it r,-,ight be saJd 
this matter of this litLe tract is a 
matter of dispute and it;5 under 
consideration. We are told that the 
representatives of Tripura and the 
East Pakistan Government have not 
yet completed their study of the 
records. 

May I say, SO far as this question 
is concerned, that it has mixed up 
two or three matters. One relates to 
this area which I have said. Another, 
a completely different thing, is when 
it says something about a number of 
tribals being evicted by Pakistan Gov-
ernment in other areas etc. Well; a 
number of people have come; I think 
25 families, tribal families, have come 
from Cittagong Hill areas, to Indian 
territory. To say that they have been 
evicted or not may not be correct. 
Probably, the movements are due to 
terrific cyclones that have taken 
places. And, some people thinking 
that they could, perhaps, get better 
living conditions have come over. 

Shri Tyagi: May I know why th1s 
matter has been left to the Tripura 
officers alone to investigate and 
enquire into? Why did not the 
External Affairs Ministry take pains 
to look into this major problem which 
pertains to external occupation r 

Shri Jawaharlal Nehru: The Tripura 
people will not decide the problem. 
They are enquiring, from the revenue 
records etc. and discussing it. It is 
no good for a person going down from 
here to conduct the preliminary 
enqUiries. Afterwards, they will 
report and then the matter will be 
considered at that level. 

Shri Rach1lDath SInCh: May I know 
in whose possession the land Is at 
present; whether of India or of 
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.. .Pakistan? Who is in posseuion of 

the land at present? 

8hri lawaliarlal Nehru: It is d.i1!i-
cult to say-a small bit of territol"7 
between two rivers-in whose posses-
sion it is. It is in the possesion of 
the few people who live there, as far 
as I know. And, it was suggested at 
that time that no fresh people should 
go there--l mean, go and stay there, 
dther from Pakistan or from !r.w •. 
So, it has been treated as a matter in 
dispute which not yet been decided; 
and we are trying to avoid any fric-
tion there and have this matter 
thoroughly enquired into. The rivera 
shift and land which was under water 
comes out and goes in. All these 
difficulties arise. 

8mi A. C. Guha: May I know, if the 
land is already in the possession of 
Pakistan, whether the Government of 
India will take up the matter with the 
Pakistan Government sO that, pending 
final decision of the position of this 
land, Pakistan may vacate the land? 

Smi Jawaharlal Nehru: As I said, 
I am sorry I could not give a precise 
answer. But what I understand is that 
no governmental authorities, Indian 
or Paldstani, are established there 
and functioning day to day. It was 
decided that neither side should 
interfere till this matter is decided. 
That is. fresh people should not go 
there from either side. That was the 
decision taken and agreement arrived 
at till the matter is decided. 

Dr. Ram Subhag Singh: Tripurl 
was a native State and it acceded to 
India. How could any territorial dis-
t7Ut" hetween India and Pakistan arise 
on Tripura territory because its terri-
tory was well-known? 

Sbri Jawaharlal Nehru: The hon. 
Member is referring to the origins of 
this dispute which I could not answer 
at the present moment, except to say 
that this dispute has been there for a 
number of years. 

8br1 T7a&,i: Was it one of the ItelIl.8 
of the Nehru Noon Pact and .u It 

decided that this mater would be 
further enquired into and an &cree-
ment would be arrived at? 

Sbri lawaharlal Nehru: I am sub-
ject to correctioo but I t.hlnk this 
was done last year when many other 
matters were decided. It was done ia 
October 1959 a year ago. 

Sbri Bangshi Thakur: May I know 
whether the Government is in a poai-
tion to inform us about the origin an4 
area of the river Feni which covers 
some square miles and which hl 
demanded and occupied at present by 
Pakistan as part of its territory but 
which was actually an intergral part 
of Tripura State which is now the 
Union Territory of India and which 
was also recognised by the Chief 
Secretary of the then Bengal GoY-
errunent, during the British rule? 

Shri Jawaharlal Nehm: I have not 
understood this rather complicated 
question. If the hon. Member writell 
to me I shall enquire and let him 
know. I fail to grasp hio question. 

Sm! Dasaratha Deb: Is it a fact 
that he border posts which were there 
were removed by the Paldstani guar<:k 
and recently the Tripura Governme.nt 
rehabilitated 160 tribal families in that 
area and is it also not a fact that 
these people have not been allowed 
to enter that land by the Pakistani 
guards? 

Shri Jawaharlal Nehru: He Is goilljl( 
into entirely different things. One hl 
the merits of the argument in regard 
to this little patch of land. I have 
said that they are being enquired 
into. What more can I say? The 
other thing is a·bout some tribal people 
coming over hef"e. 

Sbri Dasaratha Deb: Were not the 
border posts removed by them? 

Sbri Jawaharlal Nehru: It II .... 
matter of argument in that dlapute. 
How can I go Into tartual matten 
whentbey are beln, ~ 
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WRr1"1'EN ANSWERS TO 
QUESTIONS 

Export. 

{ Shri Rajendra Singh: 
·781. Shri Ajii Singh Sarhadl: 

Will the Minister of C_erce aDd 
Industry be pleased to state: 

(a) whether it is a fact that the 
Prime Minister called upon the coun-
try to be ready to go without certain 
essential commodities to increase our 
export earnings; and 

(b) if so, the steps and measures 
taken in this regard and results 
achieved or likely to be 3c.hieved in 
the near future'! 

The Deputy Minillter of Commeree 
aDd Indusiry (Shri Satish ChIUldra): 
(a) The Prime Minister made an 
appeal at the National Development 
Council meeting held on the 12th 
September, 1960. 

(b) This will be kept in mind when 
fiscal policies are formulated. Volun-
tary restraint by the consumers can 
also play an useful part. 

D.Ps. Evicted from Miklr IIillB, AMalu 

.786 .r Shri P. K. Deo: 
• L ~hrimati Renuka Ray: 

Will the Minister of Rehabilitation 
aDd Minority Mairs 'be pleased to 
state: 

(a) whether displaced persons 
evicted from the Mikir Hills in Assam 
have been rehabilitated; 

(b) whether Government promised 
to pay them full compensation for 
their property lost in the Mikir Hills; 
and 

(c) it so, how far they have been 
compensated? 

The Deputy Minister of RehabW-
tatlon (Shri P. S. Naskar): (a) to (c). 
The total number of eligible displaced 
families in unauthorised occupation of 
land in the Mikir Hills was estimated 

at '1800. Arrangements have been 
made by the Government of Assam to 
settle about 500 families on 3390 
bighas at land in Mikir Hills District 
itself. Schemes have also been san-
ctioned for the rehabilitation of 28i 
families in N owgong and Sibsagar dis-
tricts. The remaining families will be 
rehabilitated on 5400 bighas of forest 
land at a distance of 5 to 6 miles from 
the Mikir Hills District. 

As the families in question were not 
rightful occupants of land in the 
Mikir Hills, the question of payment 
of any compansation to them does not 
arise. However, they were allowed 
to reap their paddy crop and to sell 
It before they were evicted. 

Tapioca 

·788. Shri Kodiyan: Will the MInis-
ter of Commerce and Industry be 
pleased to state: 

(a) what steps haVe been taken by 
Government to promote the industrial 
utilisation of tapioca produced in the 
country; and 

(b) the expenditure met by the 
Centre so far for the purpose? 

The Minister of Industry (Shri 
Manubhai Shah): (a) All possible 
assistance is being given to the uruta 
engaged in the industrial utilisation 
of tapioca Products. Tapioca is being 
used as a raw material in the manu-
facture of starch, liquid glucose. 
dextrose powder, tapioca globUles 
(Sabhudhans) etc.; 

(b) The units are in the private 
sector and no expenditure has been 
Incurred by the Central Government. 

Training of Teacher-AcbnlnlstratorB 

·793. 8hri Tangamani: Will the 
Minister of Labour and Employment 
be pleased to refer to the reply given 
to Starred Question No. 914 on the 
30th August, 1960 and state: 

(a) whether the third course tor 
the traini.ng of Teacher-Administra-
tors has been started; 
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(b) if so, the venue of the eoune; 
(c) the number of students select-

ed by the Board and the number re-
commended by each of the Central 
Trade Unions; and 

(d) the duration of the course? 

The Deputy Minister of Labour 
(8hri Abid AU): (a) and (b). The 
course is expected to start in Bombay 
early in 1961. 

(c) The trainees have not yet been 
IOelected. It is proposed to admit 40 
:andidates to t.he course of whom 20 
will be selected by the Board and 20 
nominated by trade unions including 
10 from the four Central trade union 
organisations. 

(d) Five to six months. 

U.N.O. Militia 

·794. 8hri A. M. Tariq: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that the 
Deputy Minister of External Affairs 
suggesLe\i the "Creation of U.N.O. 
Militia" while addressing the Rotary 
Ladies Day Luncheon in Bombay on 
the 25th October, 1960; and 

(b) if so, whether Government con-
sidered the suggestion and forwarded 
this to the U.N.O.? 

The Deputy Minister of External 
Affairs (8hrimati Lakshmi Menon): (a) 
No, Si-r. No such suggestion was made. 
It may however be recalled that the 
Deputy Minister was speaking on the 
"Future of the United Nations" and 
not on the foreign policy of India. In 
the course of her address "he men-
tioned that there was a school of opi-
nion which had expressed the need 
for maintaining a U.N. force. 

(b) Does not arise. 

Corpora.!ion to handle Drug FaetorleIJ 

.795 { Shri Achar: 
. Shri Tanpmoni: 

Will the Minister of Commerce aDd 
lDdustry be pleas ~d to state: 

(a) whether Governm:mt propose to 
set up a new corporation for looking 
after the new drug factories -to be 
started in the public sector; 

(b) whether the penicillin factory at 
Pimpri also will be integrated in the 
new corporation; and 

(C) the total capital that is to be 
invested in the new factories? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House. 

STATEMENT 

(a) and (c). It is proposed to set up 
a separate Company for implement-
ing the new Four Drugs Projects with 
Soviet collaboration.-these four unitll 
being (1) Antibiotics Unit at Rishi-
kesh; (2) Synthetic Drugs Units at 
Sanatnagar, Hyderabad; (3) Surl:ical 
Instruments and Medical Appliances 
Unit at Madras; and (4) Phyla-chemi-
cal Unit at Munar (Kerala). The 
total capital investment excluding in-
vestment on land, township and work-
ing capital is estimated to be about 
Rs. 28 crores. 

(b) As the Penicillin Factory at 
Pimpri is a separate company and as 
the collaboration has been with 
UNICEF and WHO for penicillin 
manufacture and with Messrs Merck 
Sharpe & Dhome of U.S. for strepto-

1 mycin production, this will have to 
I be kept as a separate company. There 
i\ is, therefore, no proposal to integrate 

Hindustan Antibiotics Ltd., Pimpri, 
with the new Company,Wowever, as 
the technical and administrative pro-
blems of the Drugs Project with the 
soviet collaboration and Hindustan 
Antibiotics at Pimpri and the organic 
intermediates plant at Panvel (Maha-
rashtra) with German collaboration 
will be somewhat of common nature, 
a Coordinating Committee of the 
Chairmen and Managing Directors of 
these three Cos. is proposed to be set 
up for disctaSing and reviewing com-
mon problems of these factories. 
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IDdiaDs iD B1uma 

·796. Shri Subbiah Ambalam: Will 
the Prime Minister be pleased to !'efer 
to the reply given to St.arred Question 
No. 1452 on the 12th April, 1960 and 
state: 

(a) whether any reply from Gov-
ernment of Burma has been received 
by our Embassy to our 'represntation 
regarding difficulties experienced by 
Indians in Burma; and 

(b) if so, the results tilereof? 

The Parliamentary Secretary to 
the MinL"ter of External Mairs (Shri 
Sadath Ali Khan): (a) and (b). Cer-
lain difficulties had arisen in regard 
to the renewal of Foreigners Registra-
tion Certificates by persons of Indian 
origin who were too poor to pay the 
fees. A reply has noW been received 
f'rom the Burmese Government to the 
effect that they are instructing thei:' 
local authorities to enquire into the 
cases of such persons who are in jail 
fo., non-renewal of their registration 
certificates and to make recommenda-
tions to the apropriate authorities re-
garding the remission of or exemption 
from the regis~ration fees. In the case 
of those Indians who are not in Jail 
but who are not in a position to pay 
!.he registratiOn fees, the local authori-
ties will "imi'arly be instruc'ed to look 
into each case and to submit their re-
.commendations to the appropriate 
authorities. Our Embassy is fuJ1y 
seized of the matter and will continue 
to render such help as is necessary. 

.Jamming of Radio Broadcast b1 ChIDa 

r Shrl P. G. Deb: 
·7111. ~ <;hri Arjun Sinrh BhalJaarla: 

L Shrl S. A. Mehdi: 

Will Ute Minister of Information 
and Broadcasting be pleased to state: 

(a) w<J.ether powerful radio sta-
tions of the Chinese Government all 
over the Himalayas are jamming radio 
b road cash of India; and 

(b l if so, the ateps taken to count-
ract the same? 

The MiDlster of informatiOn and 
Broadeastlq (Dr. Keskar): (a) and 
(b). In July last, reports were received 
to the t'flect that Cantonese and Kuoyu 
broadcasts of All India Radio were 
not audible in China due to strong in-
terference caused apparently by Jam-
ming. The origin of these disturbances 
has not been precisely ascertained. It 
is possible to take steps to clear in-
terference only when the origin has 
been located. We have recently 
changed the frequencies of our Can-
tonese and Kuoyu broadcasts. No re-
ports of disturbances have of late been 
received, however, inquiries are being 
made. 

Pl1Wod FactOl'J In NEFA 

.798 I Shri Ram Krishan Gupta: . I.. Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to refer to the rep'y given to Starred 
Question No. 1178 on the 7th Septem-
ber, 1960 and state: 

(a) whether the agreement wit.'t the 
British firm for the setting up of a 
plywood factory and some other like 
concerns in NEFA area has since been 
finalised; and 

(b) if so, the main terms of the 
agreement? 

The Parltamentary Seeretary to the 
Minister of External Mairs (Shrl .J. N. 
Bazarikal: (a) and (b). A statement 
Is laid on the Table of the House . 
[See Appendix III, annexure No. 13]. 

.799 .r Shrl Indrajlt Gupta: 
. I.. Shrlmati Renu Chakravartty: 

Will the Prime Minister be pleased 
t. ~te: 

(a) the numbe!- of Tibetan refugees 
who have deserted their camps in 
India; 
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(b) the present whereabouts CIt these 
tleserters; and 

(C) whether any communication hM 
'been received from bile Government of 
Nepal On this subject? 

The Parliamentary Seeretarr to the 
IliDister of External Mairs (Shrl 
8adath Ali Khan): (a) and (b). De-
sertions from camps have been few. 
Recently about 2000 refugees left their 
work-sites in Sikkim. Some went to 
plaees CIt pilgrimage and others to 
visit their relations in India and 
Nepa1. 

(c) No, Sir. 

JUver Fenl 

-800 {Shrl Dasaratba Deb: 
• Shri Bangshi Thakur: 

Will !>he Prime MinIster be pleased 
to state: 

(a) whether it is a fact that the 
Government of East Pakistan unilate-
rally decided to prevent the use CIt 
river known as Feni which divides 
fripura and East Pakistan; and 

(b) it so, the action taken in the 
matter? 

The Parliamentary Secretary to the 
Hinlster of External Affairs (Shrl 
J. N. Hazarika): (a) Yes, Sir. 

(b). The matter has been taken up 
with the Pakistan Government. 

"Kecrnltment of Controllers 01 Imports 

·801. Shri T. B. Vittal Rao: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the rules tor recruit-
ment of Assistant Controllers and 
Conti'ollers of Imports have not yet 
been framed; 

(b) if so, the reasons for the delay; 

(c) when are they likely to be 
finalised; and 

(d) the date when they will be 
aiven effect to? 

The MinIster of Commerce (Shrl 
KanUDgo): (a), (b) and (d). Pending 
finalisatian CIt rules, tentative rules 
for recruitment to the posta CIt A.ia-
tant Controller and Contt"oller have 
been framed in consultation with the 
Union Public Service Commission. Ac-
cording to these rules 75 ,per cent of 
the posts in the grade CIt Assistant 
Controller and 50 per cent in the grade 
of Controller 8f"e filled by direct re-
cruitment and the remaining posb; by 
departmental promotion. 

(c) These rules are now under dis-
cussion with the Union Public Service 
Commission and steps are being taken 
to finalise them very shortly. 

Hospital at Bangalore 

*802. Shri T. B. Vitlal Rao: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) at what stage is the construction 
CIt a 170-bed hospital at Bangalore by 
the Employees' State Insurance Cor-
poration; 

(b) the amount spent so far on it; 
and 

(c) when it is likely to be complet-
ed? 

The Deputy Minister of PIanniDg 
and Labour and Employment (Shri 
L. N. Mishra): (a) Ground floor sup-
erstructure work was in progress and 
roofing for some portions completed on 
the 31st October, 1960. 

(b) Rs. 6,73,931 upto 31st October. 
1960. 

(c). December 1961. 

Evacuee Movable Properti.,. 

r Shri Ram Krishau Gupta: 
I Shrl Ajit Singh Sarhadi: 

°803. ~ Shri P. K. Deo: 
I Shri Assar: 
l Shrl D. C. Sharma: 

Will the Minister 01 Rehabilitation 
and Minority Mairs be pleased to 
refer to the reply given to Starred 
Question No. 647 on the 22nd August, 
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19110 and state the ProiNSS, it any, 
since made in settling the issues pend-
ing between India and Palcistan in 
.egud to the InOyable properties of 
displaced peI'90ns? 

The Deputy IIiDlater 01 BehaIlWta-
Uon (Shri P. S. Naskar): A meeting 
ef the Implementation Committ. _t 
up under the Indo-Pakistan Monble 
Property Agreement, was held in New 
Delhi on November 29 and 30, 1960. 
The meeting reviewed the progress 
made in regard Ito the implementation 
ef the Movable Property Agreement, 
after the last meeting held at New 
Delhi in April 1958. Consideration of 
rertain items such as transfer of 
Iocurs and safe deposits, status of 
tlisplaced banb and yerification of &.5-
seta of Joint Stock Companiee was 
postponed till !.he next meetings of 
tile Committee to be held at Rawal-
pindi on January 17 and 18, IgG1. 

Accidente In c-J Mines 
·804. Shri Indrajit Gupta: WiLl the 

Minister of Labour and EmplOJDleDt 
be pleased to state: 

(a) whether the report of the Chief 
Inspector of Mines reveab an increas-
ing trend in accidents in coal mines; 
and 

(b) whether any special stepS are 
und~ consideration to prevent accid-
ents? 

The Deputy MinIster of PIa.nnin&" 
aDd Labour ami Emplo7JDeDt (Sui 
L. N. Mishra): (a). No., 

(b) Yes Though the accident rate 
bas shown no tendency to rise in re-
cent years, Government telt/that lUI 
coal mining was being greatly expand-
ed and increasingly difficult working 
conditions Wen! only to be expected, 
it might be advisable to make a spe-
cial survey of safety prob}eom,. Ac-
cordingly a Safety Conference attend-
ed by all concerned interesbl, includ-
ing experts engaged in research, was 
convened In August, 1958, As a result 
of its reoomendations six expert Com-
rnitees were let up last year to study 
YIlrious technical problems. One of 
them has already reported; the reports 
of the others will be received &AI lIOon 
as the technical atudi. are com-

"leted. As a result of these steps, 
Government are now eneaced in CGn-
sidering amendInent of !!he satety le-
gislation, strengthening of the enfexce-
ment agency, formulating mea.surea 
for training, education and propaganda 
and generally tigh~ up safety re-
gulations. 

Indutries at NUokher\ 

1497. Shri D. C. Sharma: Will the 
Minis~ of Commerce and IDduItI7 
be pleased to state the number of dis-
placed persons employed in the indus-
tries at Nilokheri which have taken 
loan from Union Government during 
1959-60 and 1980-61 so far? 

The MinIster of lDdustry (Shri 
Hanubhai Shah): No. industrial units 
took loans from Union Government 
dlH"ing 1959-60 and 1980-111. Hence 
the question of employment in them 
would not arise. 

Ammonium Sniphata 

1498. Shri Moraro: Will the l4inia-
err of Commerce aDd IDdUiltry be 
pleased to lay a statement On the 
Table showing: 

(a) the production of Ammonium 
Sulphate (in terma of fixed Nitrogen) 
in 1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dlH"-
inil the same period together with the 
financial allocation and !.he amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made 110 far, topIher with the finan 
cial allocation under the Second Five 
Year Plan and the amount actually 
IIpeIlt90far;and 

(d) !!he reason, if any, for the mort-
fall in achieving the physical targets? 

The Deputy MinIster of Commeree 
and Indutry (Shri Satlsh Chandra): 
(a) to (d). Two statements are laid 
on the Table. [See Appendix Ill, an-
nexure No. 141. 
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Superphosplaates 

1499. Shri Morarka: Will the Minis-
ter of Commerce and Indnstry be 
pleased to lay a statement on the 
Table showing: 

(a) the production of superphos-
phates in 1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
ing the same period together with the 
financial allocation and the amount 
actually spent during the First FiYe 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period. the achievement 
made so far, together with the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason, if any, for the short-
fall in achieving the physical tar~ets! 

The Deputy Minister of Commeree 
and Indnstry (Shri Satish Chandra): 
(a) ~o (d). Two statements are la;d 
on the Table. [See Appendix III, an-
nexure No. 15]. 

Sulphuric Acid 

1500. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to lay a statement 011 the 
Table showing: 

(a) the prduction of sulphuric aeid 
in 1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
ing the same period together with the 
financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second FiYe 
Year Plan period, the achievement 
made sO far, together with the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason, if any, for the short-
tall in achieving the physical taree1tl? 

The MiIlister of Industry (Shri 
Manubhai Shah): (a) The production 
of Sulphuric Acid during 1950-51 was 
99153 tons. 

(b) Target capacity: 2.20.791 tom 

No production target was fixed. 

Actual installed capacity achieved: 
2,42,000 tons. 

Actual production achieved: 1,66,200 
tons. 

No financial allocation was made 
as it is priva'e sector. Money spent 
was approximately Rs. 200 lakhs. 

(c) Target capacity 5,00,000 tons. 

Target production 4,70,000 tons 

Capacity achieved so far: 4,75,484 
ton~ 

production 1959-60 3,15,454 tons. 

No financial allocation was made as 
it is in the private sector. Mc.ey 
spent in the II Plan period is appro-
ximately Rs. 350 lakhs. 

(d) For the first plan, the target of 
capacity had been exceeded. No 
target of llroduction was fixed. The 
main cauSe of low production of sul-
phuric acid was due to Jack of demand 
for production of Phosphatic fertilisers. 
Using sulphuric acid as a raw mate-
rial 

For the IT Plan the target of pro-
duc'ion is 'Inn,.., or less likely to be 
reached In 1961-62. 

Soda Ash 

1581. Sh .... Jlorarka: WiU the Minis-
te'r of Commt'rl''' and Industry be 
p'eased to lay a statement on the 
Table showi1'2: 

(a) the p:-Muction of soda ash in 
1950-51; 

(b) the p1ans target fOT the First 
FI.,e Year Plan ,the aehi"vement dur-
ing the !ar.'le period togethet' with the 
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financial allucation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so far together with the financial 
allocation under the Second Five Year 
Plan and the amount actually spent 
SlO far; and 

(d) 'he !'('asens, if any, for the 
ahortta 11 in achieving the physical 
targets? 

The Mlni~fer of Industry (Shri 
tfanubh .. i Sh~h): (a) Production of 
~oda ash during 1950-51 was 44,650 
tons. 

(b) Develop-ment of soda ash indus-
try duri'lg the hrst Five Year Plan was 
as shOwn below:-

Target' . 
Actual . 

~acity Production 
(Tons) (Tons) 

f9O,000 
90,000 

i 80,000 
, 80,524 

There was no financial allocation as 
the indu,try IS in private section. The 
total ar'lOUr.' spent is Rs. 75 lakhs 
approximately. 

(c) Development of soda ash indus-
try during t'lc Second Five Year Plan 
period is as undPr:-

Ca".city Production 
(Tons) (Tons) 

Tan:et . 2,53,000 2,30,000 
Achieved 3,04,000 1,80,000 

(E,timated 
for 1960-61). 

The total amount spent is estimated 
at Rs. 17 ("rOres. There was no 
~p .. cial tinancial allocation as the in-
dustry j, in private sector. 

(d) The C'apacity target has been 
exceeded but the production is lower 
than thp target because of:-

(i) the delaov in commissioning 
exnansion of the existing 
units; lind 

(ii) the lower production In the 
new units during the trial 
period. :But as soon as .ucess-
flll commissioning of the In-
stalled capacity is acbiand, 

the production target will be 
reaehed. 

enstie Soda 

1502. Shri Morarka: Will the Minis-
ter of Commerce and Industry be 
pleased to lay a statement on the 
Tahle s~owmg: 

(a) t~e production of caustir soda 
in 1950-51; 

(b) the plan target for the First 
Five Year Plan; the achievement dur-
ing the same period together with the 
financia' allocadon and the amount 
actuaJ!y spent dudng the First Five 
Ye~r Plan period; 

(c) the target for the Second Five 
Year P!an period, the achievement 
made So far, together with the finan-
cial allocation under the Second Five 
Year plan r.l"d the amount actually 
spent SC' far; and 

(d) the re"lsnn", if any, for the short-
fall in achipving the physical targets? 

The M;n;~ter of Indn~ry (Shri 
Jllannbha; Shah): (a) to (d). A state-
m~nt is laid on thE Table. 

STATEMENT 

The required information is as 
under:--

(a) Pr(){~uctiOn of caustic soda 
during 1950-51 was 11,375 tons. 

(b) Development of cam'ic soda 
indu<try during the First Plan 
period was as shown below: 

Can8city Production 
(Tons) (Tons) 

Target «,300 36,000 
J ctual «,300 350471 
There was no financial allocatiOn 81 
the indm'n is iJ, t.'le private sector. 

(c) Devplopmer.t of Caustic .ada 
Industry during the Second 
Five Year Plan periOd PI 
been as under:-

Tamet . 
A~ved 

Canacirr Production 
(Tons) (Tons) 

1.,50,400 1,35,400 
1,65,000 1,20.000 

(Estimated for 
19/>0-61). 
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The total amount spent is estimated as 
RB. 15 aores. There was no special 
Anancial allocation as the indu.try ill 
11:1 private sector. 

(d) The capacity targets haa been 
achieved but the production 
has been low due to delay in 
st8l'~ up 1Ihe new units 
recently installed and dela,. in 
orderini machinery due to 
foreign exchange restrictions. 

SlIlpba Drup 
uu. SlIri Monro: Will the Kinia-

ter of Commerce and IDd1lStl7 be 
pleased to lay a statement on the 
Table showing: 

(a) the production of sulpha drup 
hi 11150-51; 

(b) the plan target for the I'im 
)'iva Year Plan, the achievement dur-m. the same period together with the 
lnancial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period; the achievement 
made so far, together with the finan-
aial allocation under the Second Five 
Year Plan and the amount actuall,. 
spent so far; and 

(d) the reason. if any. for the short-
fall in achieving the physical targets' 

The Minister ot 1DdUBtrJ' (Shri 
llanubhai Sbah): (a) to (d). The 
~roduction of lulpha drues in 1950-51 
was nil. 

The targets for the First and the 
Second Five-Year Plans were 180 tOni 
and 450 tons respectively. No Jepa-
rate financial allocation. WBI however. 
indicated for this item in these Planl. 
The actual production in 1955 was 80 
tons and the estimated production 
during 1960 is 133 tons. Production 
was based generall7 on imported 'late' 
intermediates. 

The shortfall in production in 19110 
wa. due to the restrictions imposed on 
the import· of 'late' intermediatel, Id 
it in.olved higher expenditure of 

foreign exchange than the imporl at 
the tlriished bulk drug. 

The units that were manufacturm, 
sulpha drug. tram 'late' intermediatel 
which resulted, in little or no Avina 
in foreign exchange are taking Itepe 
to change over to basic manufacture 
and Ave exchange lubstantiall7. 
Mis May & Baker are already instal-
ling equipment to produce 150 tons 
and Atul Products 186 tons of sulpha 
drugs per annum from basic raw 
materials. In the Public Sector with 
Soviet collaboration, installation of a 
unit to produce 535 tonslannum of 
sulpha drugs trom basic raw materiall 
along with other synthetic drugs Ia 
being established. The country will 
be more than sel:t-sutftcient in most of 
the sulpha drugs when all these plants 
come into production by the end of 
11163. 

Pelllcl1llD 
1504. Sbrl Morarka: Will the Minister 

of Commerce and 1DduslrJ' be pleased 
to lay a statement on the Table show-
ing: 

(a) the production of penicillin in 
1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
ing the same period together with 
the financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period; the achievement 
made 90 far, together with the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
apent 10 far; and 

(d) the reason, if any. for the 
shortfall in achieving the phJ'Sical 
targets! 

fte MIDIster of 1Dd1llltl7 (Shri 
MaDubhal Shah): (a) to (d). A state-
ment is laid on the Table. [See Ap-
pendix nI, annexure No. 111.] 

D.D.T. 

ues. Shri Morarka: Will the Kinia-
ter of commerce aDtI 'TJu1atrJ' be 
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pleased to lay a statement on the 
Table showing: 

(a) the production of D.D.T. in 
1.950-51; 

(b) the plan target for the I'irtIt 
Five Year Plan, the achievement 
.uring the same period together with 
the financial allocation and the amount 
actually spent during the First Five 
Year Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so tar, together with the finan-
.ial allocation under the Second Five 
Year Plan and the amount actually 
spent SO tar; and 

(d) the reason, if any, for the short-
fall in achieving the physical targets? 

The Minister of Industr)' (Shrt 
lIanllbhal Shah): (a) to (d). A state-
ment is laid on the Table of the House. 
[See Appendix III, annexure No. 17]. 

Benzene Hexachloride 

1506. Shri Morarka: Will the MillilI-
ter of Commerce and Industr)' be 

pleased to lay a statement an the 
Table showing: 

(a) the production of Benzene 
Hexachloride in 1950-51; 

(b) the plan target for the First 
Five Year Plan, the achievement dur-
ing the same period togethl!r wi1lh the 
financial allocation and the amount 
actually spent during the First Five 
Yeal" Plan period; 

(c) the target for the Second Five 
Year Plan period, the achievement 
made so far, together "rith the finan-
cial allocation under the Second Five 
Year Plan and the amount actually 
spent so far; and 

(d) the reason, if any, for the 9hort-
fall in achieving the physical tal"gets? 

The Minister of Industr)' (Shrt 
Mannbhai Shah): (a) to (d). A state-
ment UI laid On tM TaM .. 

STATEMENT 

(a) There was no production of 
Benzene Hexao!lloride in 1950-51 as the 
first factory in India was set up in 
the private sector in 1953. 

(b) 

Target 
(ton. per) 

annum 
500 

Fi", /iv':JIM pia .. period 

(e) 

Capacity 
licensed 

:a,5OO 6,600 

(d) Does not arise. 

Para Amino Salicylic Acid 

Actual 
production 

I,603 
(In I9") 

1'07. Shri Morarka: Will the MUus-
ter of Commerce and Industr)' be 
pleased to lay a statement on the 
Table showine: 

(a) the production of Para Amino 
Salicylic Acid in 1950-51; 

(b) the plan target for the First 
:rive Year Plan. the achievement dur-
ing the same period together with 
the -financial allocation and the am-
ount actually spent during the First 
Five Year Plan period; 

Financial 
allocation 

Amount 
actually spent 

No separate allocation. 
were made. 

No separate allocations 
wereM&de. 

(C) the target for the Second Fiv" 
Year Plan period; the achievement 
made so far together with the financial 
allocation under the Second Five Year 
Plan and the amount actually spent 
so far; and 

(d) the reason. if any. for the short-
fall in achieving the physical targets? 

The MiDlster of In4119trJ (Shri 
Manubhal Shah): (a) to (d). The 
production 01 Para Amino Salicylic 
acid in l~O-ln wu nil. 
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In the First Five Year Plan, no 
specific target was laid down for this 
item, and the production in 1955 walt 
also nil. 

The target for the Second Five Year 
Plan period is 113'3 tons and the 
-estimated production in 1960 is 90 
tConnes. 

It is expec~ed that the annual in-
stalled capacity will exceed the target 
at the end of the Second Five Year 
Plan. 

Wool Development Council 

1508 Shri Karni Singhji: Will the 
Minist~r of Commerce and Industry 
bp pleased to refer to the reply given 
to Un starred Question No. 202 on the 
17th February, 1960 and state: 

(a) whether the other recommenda-
tions of the Wool Development Coun-
cil have since been considered; and 

(b) if so, the decision taken there-
on? 

The Minister of Commerce (Shrl 
Kanungo): (a) The recommendationa 
are still under consideration. 

(b) Does not arise. 

Industrial Development of Bajasthaa 

1509. Shri Karni Singhji: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Unstarred Question No. 430 on the 
25th Fet-ruary, 1960 and state: 

(a) the amount utilised by the Gov-
ernment of Rajasthan, out of Rs. 5'15 
crores granted by the Central Gover!l-
men: for the Industrial developments 
during the Second Five Year Plan 
period so far; and 

(b) the reasons for not utilising the 
unspent balance! 

The Minister of JDdustry (Shri 
Jlllauubhai Shah): (a) and (b). The 
information is being collected and will 
be placed on the Table of the House 
in due course. 

Siqle-Storeyed Tenements 

1510. Shri Assar: Will the Minister 
of Rehabilitation and Minority Affairs 
be p,eaoed to refer to the reply given 
to Unstarred Question No. 2357 on 
the 20th April, 1960 and state the 
names of all the colonies of Delhi 
where such single-storeyed tenements 
exist as referred to in the Press Note 
dated th" 1st .Tune, 1956 issued by the 
Ministry of Rehabilitation? 

The Deputy Minister of RehabIlita-
tion (Shri P. S. Naskar): 1. Kalkaji. 

2. Malvia Nagar. 
3. Jangpura. 
4. Lajpat Nagar. 
5. Patel Nagar. 
6. Moti Nagar. 
7. Tilak Nagar. 
8. Vijay Nagar. 
9. MaIka Ganj. 

10. Narela. 

Transfer of Civic Services in Displaced 
Persons' Colonies 

1511. Shri D. C. Sharma: Will the 
Minister of Rehabilitation and Minority 
Affairs be pleased to refer to the reply 
given to Unstarred Question No. 925 
on the 18th August, 1960 and state the 
latest position with regard to the 
progress made in the proposal for the 
tra.sfer of civic services in the dis-
placed persons' colonies in Delhi to the 
Delhi Municipal Corporation? 

The Deputy Minister of BehabUl-
tation (Sliri P. S. Naskar): Services 
in two more colonies, namely, Jang-
pura and Serai Rohilla, have since been 
cnmp'etely taken over by the Munici-
pal Corporation of Delhi. In the re-
maining colonies action i. being pur-
sued. 

Electronic Equipment 

1512. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 937 on the 18th August, 1960 
and state the progress made so far In 
the proposal to increase the nroduc-
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tion capacity of the Atomic EneriY 
Esablisnrnent, Trombay, regardinl 
electronic equipment to enable it to 
meet not only its own demands but 
also those of scientific, industrial, 
medical and educational institutions 
throughout the country? 

The Prime MiDJster and MiDJster 01 
External Affairs (Shrl .Jawharlal 
Nehru): In implementation of the 
programme for the first two years of 
the nve-year scheme, additional sta1! 
Ilnd the purchase of additional equip-
ment have been sanctioned. As a 
result, 1400 instruments have been 
manufactured SO far during the year 
1960, as against 871 manufactured 
during 1959. A target of 1600 instru-
ments is expected to be reached by 
thl! end of December 1960. Approxi-
mately 200 instruments have so far 
been supplied to institutions outside 
the Departml!nt. 

Tea Exported to U.s.S.R. 

1513. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the quantity of tea exported to 
U.S.S.R. during the year 1959-60; 

(b) how does it compare with the 
year 1958-59; 

(c) the steps taken by Government 
to increase the exports to U.S.S.R.; 
and 

(d) how the prices of tea therl! 
compare with the prices in India? 

The Deputy MiDJster of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). The quantity of Indian 
tea exported to the U.S.S.R. in 1959-
60 was 23,261,000 lbs. compared to 
29,081,000 lbs. in 1958-59. 

(c) (i) The bilateral trade agree-
ment with the U.S.S.R. provides for 
the export of Indian tea to that 
country. 

(li) A Tea Delegation from the 
U.S.S.R. was invited to visit India. 

(iii) The Tea Board has constituted 
a Regional Export Protnotion Panel 
for the U.S.S.R. and East European. 
Countries. 

(d) India supplies unblended tea in 
bulk to the U.S.S.R. It is graded and 
packed to suit the requirements of the 
people there. It is not possible to 
compare the prices in the U.S.S.R. 
with those obtaining in India. 

UJ'I.ILium Deposits 

15U. Shrl D. C. Sharma: Will the 
Prime Minister be pleased to refer to" 
the reply given to Unstarred Question 
No. 957 on the 18th August, 1960 and 
state: 

(a) whether the latest reports of" 
investigations regarding uranium 
deposits occurring in Salem District 
have been received; and 

(b) if so, the nature thereof? 

The Prime Minister and Minister of' 
External Affairs (Shri Jawaharlal 
Nehru): (a) Yes. 

(b) As a result of detailed foot. 
surveys in villages Pakkanadu, Irupalli 
and Oravapatti in Salem District 
normal radio-activity has been detect-
ed in patches of Calc-gneissic rocks. 
This radio-activity is mainly due to 
Uraniferous Allanite. Analysis of a 
few preliminary samples from these 
Ilreas showed assay values uplo 0'1 per 
cent uranium oxide-generally the 
higher values being for Thorium thlln 
Uranium. 

Sub-surface exploration by drilling 
is in progress and five boreholes have 
been drilled so far. Ore horizons 
showing values between 0'04 per cent 
to 0'09 per cent eU808 have been 
indicated during gamma ray logging, 
from shallow depths to deeper levels 
upto 250 feet. 

The work is still in progress. 

Re-ModelUnr of Tehar VUJ.are (Delhi) 

1515. Shri D. C. Sharma: Will the-
Minister of Rehabilitation and Minor-
117 Main be pleased to refer to the· 
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. reply given to Unstarred Question 
No. 973 on the 18th August, 1960 and 
state the progress made so far in re-
modelling the village Tehar, a refugee 
,colony in Delhi? 

The Deputy Minister 01 RehablHta· 
lion (Sbrl p, S. Naskar): The revised 

'·estimates received trom the Municipal 
'Corporation of Delhi included provi· 
'sion for the acquisition and develop-
ment of additional area for which the 
Ministry of Rehabilitation could not 
take responsibility. The Corporation 
were, therefore, asked to furnish 
revised estimates in respect of the 
'original area of 40'34 acres. They 
have been received only recently and 
.are being examined. 

Leather Industry In Punjab 

1516. Smi D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) what specific steps have been 
taken to develop the leather industry 
in Punjab; and 

(b) what changes have been made 
in allocating funds to the Scheduled 

'Castes and other organisations so that 
they may take to the leather industry? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). Infor-
mation is being collected and will be 
laid on the Table of the House In due 
~ourse, 

Work and Orientation Centres in 
Punjab 

1517, Sbrl D. C. Sharma: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether Government have 
approved of any scheme for starting 
Work and Orientation Centres in 
Punjab in 1960; 

(b) if so, the numher of Centres to 
be started during the above period; 
,and 

(C) the nature and extent of tinan-
dal assistance to be given to the State 

'Government in this connection! 

The Deputy Minister of Labour &lUI 
Planning (Sbrl L. N. MJshra): (a) Yes. 

(b) Three. 

(c) The Government of India bear 
the entire recurring expenditure and 
give a grant-in-aid equivalent to 60 
per cent of the expenditure relating 
to construction of buildings and pur-
chase of equipment. During 1960-61, 
Central assistance on these items Ia 
expected to Rs. 1.228 lakhs and 
as. 4.575 lakhs respectively. 

FertilJzer Plant at ltarsl 

.J Sbrl D. C. Sharma: 
1518. L Sbri Blrerulra Bahadur SinCbJi: 

Will the Minister of Commerce ant 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No, 1007 on the 18th August, 1960 and 
sta te the progress made so far in the 
proposal to set up a fertilizer plant 
in the public sector at !tarsi? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
In the answer referred to in the ques-
tion, it was stated that it would be 
difficult to specify the sector, private 
or public, in which the fertilizer plant 
will be set up. This would depend on 
the availability of resources without 
undue delay. Exploratory discussiona 
are continuing with the State Govern-
ment and certain private parties. 

;ntTT~rm~~~ 
,qfim 

~ lI.. H.. ~ ~;fI1f ~ : 'tlIT "'" 
*-ft ~ ;;rof.t <tT ;:;qr ~ R; fifiti/:'T 
;n'1T1'if i\' ;rQ' ffi'I' +mil it mr.r ~ 
ff.rifi CI'fT ;rprfu;T 'I>'t l!'ffl R;zrr ~ ? 

"'" 1i'lft Cf'lr .. ~ *" 
(iii\' ~:~m=r .) : ;n1!T ¢.Iff 
it;;i't6'lfm~Ufi!:l'1"'<.~' H.'<.o 
I!IT ~ iF ~ ~ 'fT ~ f.;mit 
IJtq 1im'If-~ ~ ~ !fiT ~ 
~ ~ ~ ~ iF r;m: 'IiIf 
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Wap Boards 

1520. Sbri S. M. Banerjee: Will the 
Minister of LaboUl' and Empl07Jllent 
be pleased to state: 

(a) whether more wage boards are 
to be constituted; and 

(b) if so, whether leather and 
-engineering industries will be includ· 
ed for setting up of wage boards? 

The Deputy Minister of Labour 
(Sbri Abid Ali): (a) Wage Board for 
Tea Plantation Industry has been set 
up, and tor coffee and rubber planta-
tions separate Wage Boards will be 
set up soon. 

(b) No such proposal is under con-
sideration. 

Survey of Central GoYerD.IIlent 
bplo,. .. ' Strike 

15ZL J Shri S. M. Banerjee: , L Shri Tangamani: 

Will the Minister ot Laboar ... 4 
Empl07Jllent be pleased to state: 

(a) whether Shri R. L. Mehta, Joint 
'Secretary, Ministry of Labour and 
Employment has started his survey of 
·the Central Government employees' 
strike; 

. (b) if so, whether he has visited 
eertain places; and 

(c) whether memoranda have been 
submitted by the various Uniona and 
Federations? 

'The Depat,- Mw.ter 01 LaHar u4 
PIaIm.iJI&' (SJui L. N. MIahn): (a) and 
(b). Vee. 

(c) Some organlaaUona han teat 
notes on the lubjed. 

Khadi EvaluaUon Commitiee 

IS!! J Sbri Shree Nara,. ... 0..: . L Shri Radha Bamau: 

Will the Minister of COIDIIleI'ee ... 
1Ddustr,. be pleased to Itate: 

(a) what is the reaction of the 
Khadi and Village Industries Com-
mission to the findinlrs of the Khadi 
Evaluation Committee; and 

(b) the ateps taken to given .trect 
to the suggestions of the Evaluation 
Committee! 

The MinIster of IndastrJ' (Shrl 
Manubhai Shah): (a) A copy of the 
comments of the Commission on the 
Report of the Khadi Evaluation Com-
mittee was laid on the Table of the 
Sabha on 14th November, 1960. 

(b) The luggestions of the Evalua-
tion Committee and other matters con-
nected with the future programme ot 
Khadi production were considered at 
a recent Conference of representativei 
of all the State Boards. In the light 
of the discussions at this Conference. 
the Commission has decided to start 
a large number ot new intensive ~en­
tres or Gram Ekais where khadi anel 
village industries will be organised u 
an organic part ot a programme of 
Integrated rural development. 

~v.~~. 11ft .~ ~ : ~ ~, 
~m~ll'ft ~~ JIT'if, H.~. 
ilnm:tmr~~ ~oH. iF~it; 

~if~~<tt~rnf.!;;rt 
fu;<:fi ~ ~-~ ;tt ~~ it; 
m if qr.~ lf~ ~ iF mvi ~ 
~ :;r.r W viT, ~ om qfuimr 
~? 

~,~m~~ 
(11ft wf.nr , • ..-r): ~ ~ q'{ rn 
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Petro-Chemical Project 

1525 J Shri Ram KrishaD Gupta: 
·I.. Shri ~: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1149 on the 7th September •• 960 
and state: 

(a) whether Government have since 
received any concrete proposal to set 
up a petro-chemical project for the 
manufacture of basic petro-chernicalo; 
and 

(b) if so. the nature of action taken 
in this regard? 

The Minister of Industry (Shri 
Hanubhai Shah): (a) and (b). Yes, 
Sir; some proposals have been receiv-
ed by Government which are under 
consideration. 

HethanruPbDtatSmdri 

1526 f Shri Ram Krishan Gupta: 
'1. Shri Daljlt Sinlth: 

Will the Minister of Commeree tI1I4 
JD4uStry be pleased to refer to the 

reply given to Unstarred Question 
No. 2266 on the 7th September, 1980 
and state the steps since taken or 
proposed to be taken for utilisation of 
the Methanol plant at Sindri? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
A proposal to dispose of the plant is 
under consideration. 

Bostel tor Smgle Female Government 
Employees 

15!7 f Shri Bam KrishaD Gupta: . 1. Shri D. C. Sharma: 

Will the Minister of Works, Bousm. 
and Supply be pleased to refer to ~he 
reply given to Unstarred Question 
No. 670 on the 12th August. 1960 and 
state the nature of progress made so 
far in the construction of a hostel for 
single female Government employees 
in Delhi? 

The Deputy Minister or Works, 
Bo~ing and Supply (Sltri Anil K. 
Chanda): Plans and estimate for the 
proposed hostel were prepared. 
According to these, the rents, it was 
noticed. would be too high for em-
ployees in the pay group of Rs. 25{}'-
500 for whom the hostel was intend-
ed.' Efforts are. therefore. being made 
to reduce the rents and bring them 
within reasonable limits by revising 
the plans further. 

Retrenchment in the Ministry or 
Rehabilitation 

r Shri Bahadur Smith: 
15zs.~ Shri Inder J. Malhotra: 

l Shri Padam Dev: 

Will the Minister of Rehabilltatioa 
and Minority Affairs be pleased to 
state: 

(a) the total number of gazetted 
Officers of the Ministry who were 
expected to be retrenched on 1 st 
January, 1960; 

(b) number of otlicers out of (a) 
above originally coming from States 
Rehabilitation Department Services; 
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(c) total number of officers out of 
(a) and (b) above who have been 
actually served with retrenchment 
(latices upto the end of October, 1960; 

(d) total number of officers retrench-
ed out of (c) above absorbed SO tar; 

{e) whether all of them under (a) 
and (b) will be absorbed in theCen-
tral Government ofIices; and 

(f) if not, what steps the Govern-
ment of India is going to take to 
provide them with jobs? 

The Deputy Minister of Rehabilita-
tion (Sbri P. S. Naskar): (a) Out of 
312 Gazetted Officers in position on 
1st January, 1960, 130 officers <vere to 
be revertedlretrenched upto the end 
of October, 1960. 

(b) Thirteen. 

(c) Fifty; the remammg have been 
reverted to their parent departments 
or to lower posts. 

(d) One absorbed in another Uinis-
try and sixteen re-absorbed in 
vacancies arising in the Ministry of 
Rehabilitation. 

(e) and (f). Every effort will be 
made to absorb the retrenched 
Gazetted Officers in the Central Gov-
ernment offices or in the Public Sector 
Undertakings. This would of course 
be dependent on their record of work 
in the past and sui tabili ty for the posts 

. which might be available. 

A.LB. Correspondents 

15%9. Shri Chlntamonl Panigrahl: 
Will the Minister of Information aDd 
Broadeastlng be pleased to refer to 
the reply «Wen to Unstarred Question 
No. 1955 on the 2nd September, 11150 
and state: 

(a) whether the details of the 
scheme for Ilf)pointment of part-time 
local correspondents of All India 
Radio at a few mofussil centres In 
Orissa Rave been worked out by now; 

(b) it 10, the places where such 
n(tio correspondents are to be appoint-
~;and . 
l!H9(Ai)LS-3. 

(c) when they are to be appointed? 
The Minister of Information an4 

Broadcasting (Dr. Keskar): (a) to 
(c): Some details of the scheme are 
still under consideration and the 
appointments will be made as soon as 
possible after these have been llnalis-
ed. Puri, Berhampur, Koraput and 
Sambhalpur are being examined as 
possible centres for locating the part-
time correspondents in Orissa. 

Manufacture of Precision Instnunents 
1530. Shri P. G. Deb: Will the Minis-

ter of Commerce and Industry be 
pleased to refer to the reply given to 
Unstarred Question No. 1987 on the 
2nd September, 1960 and state: 

(a) whether any further discussions 
have been held about the proposed 
centre for the manufacture of preci-
sion instruments; and 

(b) if not, the reasons therefor7 
The Minister of Industry (Shri 

Manubhal Sbah): (a) and (b). Dis-
cussions on this subject are now being 
held with a French Delegation whicb 
has come to India. 

Air BUlfJII 

1531. Shri M. R. Krishna: Will the 
Minister of Commerce and Indnstr,-
be pleased to state: 

(a) what is the present day-r"Quire-
ment of air rifles in the country; und 

(b) which are the countries from 
which the entire requirements of air 
rifles is imported? 

The Minister of Commerce (Shri 
Kannnco): (a) In connection with a 
scheme to introduce training in air 
rifles to beginners in Schools and 
Colleges, during the Second Plan 
period, the State Governments had 
estimated their total requirenients 
during the period from September, 
1958 to March, 1961 at about 64,000 
air rifles. 

(b) As air ri1l.es are not separateUr 
Classified in the import trade::J.assift-
cation, this information is not a-nil-
able. U.K., U.S.A., West Germany 

·,and Czechoslovakia are the princi~ 
CO\Illtries from where firearms bal'9 
'been imported.· ., 
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indian Trade Centre at BelnU 

{ 
Shri Bamellhwar TudIa: 

l531. Shri B. C. MajhJ.: 
, Shri Sabodh 1Iaas4a: 

Will the Minister of C9mmerce ~ 
1DdDstr7 be pleased to refer to the 
reply given to Stan-ed QUl!8tion 
No, 284 on the 9th August, 11180 and 
elate the progress made so far hi 
1Itarting an Indian Trade Centre Ilt 
Beirut? 

'l'Ile Deputy MlDlBter 01 Com_ 
... In.ustry (Shri llatlsh CIWacIn): 
A mtement indicating the position is 
laid on the Table. .. 

STATEMENT 

Work has already started on the 
muctural modi1ications required for 
the Showroom premises. A consign-
ment of exhibits covering the follow-
ing categories for a compoSIte 
inaugural display was despatched to 
Beirut in November, 1960: 

(a) Engineering and electrical 
goods. 

(b) Hardware. 

(e) Texti1~tton, silk, ra)"on. 
mill-made and handloom. 

(d) Plaatica. 

(e) Jute. 
(f) Comestibles. 
(g) Sports goods. 

(h) Handicrafts. 

2. It is expected that the Showroom 
will be inaugurated shortly. 
Power-driven Agricultural MaclUDer)" 

lSU, Shri Kallka Singh: Will the 
Minister of Commerce &ad Indastry ba 
pleased to state: 

(a) the present ,position of Power-
driven Agricultural Machinery with 
$pf!Cia1 rel.el-ence to (1) Pawer-driven 
Pumpg (Centrifugal), (2) Digel 
Engines and (3) Agricultural tractors 
as regards location, rated capacity and 
production, the problems of the in-
dustry and programme of develop-
ment; 

(b) whelher due attention is being 
paid towards dispersal of the industry 
tor availability of cheap agricultural 
maehinery in every area on a uniform 
price; 

(c) whether targets fb:ed far tlhe 
a1ore88id industries for the SecQnd 
Five Year Plan have not been acbie.-
ed fully; and 

(d) 11 so, the reasons thereforf 

'l'he MbdBter or 1n4utrJ (Shri 
MlUnaIJllal SIIah) : (a) The present 
position of the industries engaged . bs 
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the production of power-driven agricultural machinery is at under:-
Ne. gf UakI Annual capa- Production ProductiOD 

Industry city Ilccmed 1959 upto Sept 
1960 

I. l'ower-driven Pumps 
•• Diesel Engines • 
3. Agricultural traeton . 
... Tractor-drawn sari-

140094 Nos. B5067 NOI. 7~900 Noll. 
53455 Nos. 303lS Nos. 307~ NOI. 
10000 Nos. . . 2-

cultural implements. 
As there are numerous items falling under thla 

category, it ia not possible to live the capacity 
and production dctaib. 

-This relates to a firm which went into production In September, 1960. 
The location of these industries I, u under :-

J. Powcr-drivcn Pwnpo West Bengal, MAdras, Madhya Pndcsh, Unar 
Pradesh, Delhi, Kerala, Bihar and Malla-
ruhtra. 

•• Diesel Engines Maharashtra, Madras, West Bengal, Punjab, 
Delhi, Gujarat and Uttar Pradesh. 

3. Agricultural traeton & 
traetor-drawn imple-
ments. 

Mabaruhtra, Madras, Punjab & Gujarat. 

The interests of the Power-driven 
pumps and Diesel Engines Industries 
are looked after by a Development 
Council set up under the Industri~ 

(D. & R.) Act, 1951. These two in-
dustries have well developed with 
indigenous content of 85 to 95 per 
.::ent and above. As regards agri.::ul-
tural tractors, the indigenoua produc-
tion has just cOlIUOenced and the 
capacity sanctioned is expected to 
meet the requirements of t>he country 
at the end of the ill Five Year Plan. 
The main problem of the industry is 
regarding availability of raw materials 
particularly steel including alloy steel. 
This problem will be solved to a 
great extent with the commissioning 
of the steel projects. 

(b) Yes, Sir. 

(c) The targets tor the 2nd Five 
Year Plan fixed tor Power-driven 
Pumps and Diesel BngInes havlI 
already been aohleved. No targets 
were fixed for agricultural tractors. 

(d) Does not arise. 

1IQIIi1P~ ,,~ 
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Factory Building Lay-out 

1m .r Shri AJit Singh Sarhadi: 
. L Shri Ram Krishan Gupta: 

Will the Minister of Commen:e 
and Industry be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 666 on the 12th August, 
1960 and state: 

(a) whether the Report of the team 
sent to study the technique of fac-
tory building lay-out and construc-
tion under the Technical Co-opera-
tion Mission has been received; 

(b) the nature of recommenda-
tions; and 

(c) the Government's 
thereto? 

reaction 

The MInistry 01 Industry (Shrt 
Manubhai Shah): (a) The Report 
has been received by the National Pro-
ductivity Council and is at present 
under print. 

(b) The main recommendations in 
the Report are given in a list laid on 
the Table. [See Appendix III, an-
nexUre No. 18], 

(c) The recommendations will fint 
be examined by the National Pro-
ductivity Council after the printed 
copies are received thereafter the 
council will refer such of the recom-
mendations to Government as may be 
considered necessary. 

Trade Agreement with Indonesia 

153'l'. Shri AJit SIn&'h Sarhadl! Will 
the Minister of Commerce and In-
dustry be pleased to refer to the re-
ply given to Starred Question No. 500 
on the 18th AugliSt, 1960 and state 
the progress made so far in the ~ 
neWal of trade agreement with In-
donesia? 

The Deputy MInlster of C_eree 
IUIIl Industry (Shri Satlsh Clwulra): 

Negotiations for the revision of Trade 
Agreement with Indonesia are ex-
pected to take place sometime in 
February/March, 1961. In the mean-
time, necessary action is being taken 
to extend the Agreement till the 
31st March, 1961 .. 

Sluice Gates 

1538. Shri Kodiyan: Will the Min-
ister of Commerce and Industry be 
pleased to state: 

(a) whether Government have any 
proposal for establishing a factory 
to manufacture sluice gates and 
switch gears in India; . 

(b) if so, the main details of the 
proposal; 

(c) the expenditure involved; 

(d) whether any site has been 
selected for locating the factory; and 

(e) if so, the name of the site 
selected? 

The MInister of Industry (Shri 
Manubhai Shah): (a) No, Sir. The 
manufacture of switchgear is !D-
eluded in the programme of manu-
facture of the Heavy Electricals Ltd., 
Bhopal, a Government of India under-
taking. Sluice gates are already 
being manufactured by several engi-
neering workshops in the country. 

(b) to (e). Do not arise. 

Hospital in U-Parganas (West 
BeAga!) 

1539. Shri T. B. Vittal Rao: Will 
the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Starred Question No. 1428 
on the 12th April. 1960 and state: 

(a) whether the construction of the 
hospital in 24-Parganas, West Bengal 
by the Employees' State Insurance 
Corporation has commenced; 

(b) if BO, the' total amOunt spent 
upto the end of October, 1960; and. 

(c) when it is likely to be com-
pleted? 
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.. The Depu.*y MinJster 01 Lab11m' 
and Planning (shri L. N. Mishra): 
(a) No. The West Benl:al Govern-
ment expect to start construction of 
the hospital in Feb,riJatY, 19C1. 

(b) Does not arise. 

(C) "It is not possible to .tate at 
~his stage when it will be completed. 

Village Housing Projects Scheme 

IMO. Shri M. R. Krishna: Will the 
Minister 01 Works, Housln&" aDd 
Supply be pleased to state: 

(a) what is the total amount allo-
cated to Andhra Pradesh Govern-
ment for 1960-61 under village 
housing projects scheme; and 

(b) whether Government have 
given the entire amount? 

The Deputy MiDJster of Works, 
Housing aDd Supply (Shri AnU K. 
Chanda): (a) Rs. 27'95 lakhs (in-
cluding a sum of Rs. 0'35 laklul as 
grant for the Rural Housin,. Cell). 

(b) According to he revised pro-
cedure for the release of Cen traJ 
lU'Sistance, introduced in May 1958, 
three-fourths of the amount alloca-
ted for the year is aut'lmatically 
placed at the disposal of the State 
Government in nine equal monthly 
instalments as lump sum ways and 
means advances, subject to final ad-
Justment towards the close of the 
financial year. 

ProductiOn of Coffee 

IMI. Shri Auroblndo Ghosal: Will 
the Minister of Commerce aDd in-
dustry be pleased to state: 

(a) whether there has been any sur-
plus in the production of coffee dur-
ing the year 1959-60; and 

(b) if so, by what quantity and how 
it will be disposed? 

The Minister of Commerce (Shrt 
Kanungo): (a) Yes, Sir. 

(b) 20,600 Metric tonnes. This 
quantity was allocated for export. 
Upto 23-11-1960, 15,925 Metric tonnes 
have been sold out. The balance is 
also expected to be sold out before 

the balk of the 196G-61 crop comes in-
to "the pool. 

Indebtedness among Coal MIners 

1M2. Shri Indrajit Gupta: Will the 
Minister of LaboUr· and Employmeut 
be pleased to state: 

(a) whether any survey is proposed 
to be carried out into the extent of 
indebtednells among coal miners; and 

(b) whether it is a fact ~t oppres,.; 
sion by money lenders on workers in 
coal mines has led to serious incidents 
in some parts of the Raniganj area? 

The Deputy MillilIter of Labour aIUl. 
Planning (Shri L. N. Mishra): (a) 
No, bllt a survey was carried out in 
1959. . 

(b) One incident was reported re-
cently. 

Hotels in DelJai 

1543. Shri Radha Raman: Will the 
Minister of Works, BousiDc and Sup-
ply be pleased to state: 

(a) whether Government propose to 
build any more hotels in Delhi to pro-
vide accommodation to tourists and 
visitors whose demand for such 
accommodation is increasing fast; and 

(b) if so, the details of their num-
ber, location and the time it will take" 
to construct them? 

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) and 
(b). There is no proposal to build 
hotels in the capital, other than the 
Janata Hotel, which is proposed to be 
located on a plot of land in the Minto 
Road area. The plans and estimate 
for the Janata Hotel have not yet been 
finalised. 

Industries ill Gujarat 

(Shri P. R. Patel: 
1544. ~ Shri M. M. Gandhi: 

l Shri K. U. Parmar: 

Will the Minister of Commerce and 
Iniustry be pleased to state: 

(a) the number of applications 
seeking permission to set up indus-



tries bl Gujarat . and da1es of the re-
ceipts of the applications in the Jaa 
two years; 

(b) what industries are proposed to 
be set up in Gujerat as Indicated in 
the applications; 

(c) how many of them have been 
aeeepted; and 

(d) how many of them were giveJ!l 
toreign exchange to import machinery 
required for the industry sanctioned! 

The IIbIi8tiIr of ID.d~ (8JId 
ManabJaai Shah): (a), (b) and (d): 
No separate Statewise statistics are 
maintained. 

(c) The list of licences issued every 
month under the Industries (Deve-
lopment and Regulation) Act, 1951 
are published in the Journal of In-
dustry and Trade which contains all 
the information Hon. Member seeks. 

GoverDJlleDl; Presses 

{ 
Shrl TaIlgamam: 

1545. Shri Kodiyan: 
Shrl MaDiyaagadan: 

Will the Minister of Worlat, BOIlS-
lae and Sllpply be pleased to state: 

(a) whether the establishment of 
two presses in the South namely at 
Coimbatore and Korathi has been 
completed; 

(b) if not, the period by whioh the 
ame will be established; 

(c) how much has been spent 10 
Car in Coimbatore and the progress 
made; 

(d) how much has been spent in 
Korathi and progress made; and 

(e) the reasons for the delay, if 
any? 

The Deputy Minister of Works, 
Housing and Supply (Shrl Ani! K. 
Chanda): (a) The establishment of 
two presses at Coimbatore and Korathi 
has not so far been completed. 

(b) Subject to availability of 
toreil:n exchange, the two presses will 

lie establislted durin, tbt! 'I'hini f'ive 
!'ear Plan. 

(c) About Rs. 1,90,0001- have ~ 
8pent so far 1D Coimbator-e. Lad!Off 
the construction of the Press and resi-
dential colony for the workers lias 
been purchased, plans and estimates 
haveheen prepared and the first 
instalment of machinery has heeD 
ordered. 

(d) About Rs. 2,40,0001- have been 
~pent so far in Koratti. Land for the 
construction of the Press and residen-
tial colony for the workers has been 
purchased. 

(e) The tiebt foreign exehan,e posi-
tion in the past few years has been 
the main eause for the delay in the 
4I8tablishment of the two presses. 

Import of Foreip Text Boob 
1541. Shrimati. MaAda AJuaed: Will 

the Minister of Cemmerce and lDd1I8-
try be pleased to lay a statement on 
the Table showing; 

(a) the amount spent during 1959-
60 for purchasing foreign text book; 
and 

(b) the names of the countries from 
which imported and the amount of 
foreign exchange involved therein? 

The MiBister el Commerce (Shrl 
Kanunp): (a) and (b). Text BooD 
are not separately classified in tihe 
Import Trade Classification of the 
country. However the value of 
'Books and pamphlets, printed' import-
ed into India from ditferent countries 
during 1959-60 was 8lI follows: 

Country Value in '000' 
in Rs. 

U.K. 8,536 
Germany West 
Netherlands 
France 
Italy 
Pakistan 
Japan 
U.S.A. 
Other countries 

Total 

277 
55 
23 
54 
45 

359 
6,950 

211 

16,460 
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TecImIcaI penoanel registered wta 
E1aploymeDt Exc~ bl RajaRlulIl 

lH7. 8hri Iand 8i1ta'1tJf: Will the 
MiJiister of Labear aDd EIIlplCJ7Ul_ 
lit pleased to state: 

(a) the number of technical per-
eonnel on the list of various employ-
ment exchanges In Rajasthan as on 
the 1st October, 1958 and the 30th 
September, 1960; and 

(b) the number of technical person-
nel employed at the end ot the period 
1st October, 1958 ,to 30th Septem-
ber, 1960? 

The Deputy MiDIster of Laboar 
(Sbrl Abld Ali): (a) On 1st October, 
1958-1,087. On 30th September, 1960 
-1,725. 

(b) 2,293 persons were placed in 
employment during the period 1st 
October, 1958 to 30th September, 1960. 

Import of StationellY 

1548. Shri Assar: Will the Minis-
ter of Works, Housing and Suppl,. 
be pleased to state: 

(a) whether it is a tact that Gov-
ernment are imponing stationer,. 
trom abroad for Government Offices; 

(b) if so, the total amount of sta-
tionery imported in 1958-59 and 1959-
60; and 

(c) the names ot the articles im-
ported? 

The Deput,. Minister of Works, 
Rousing and Suppl,. (Smi AnD K. 
Chanda): (a) Yes. 

(b) The total value at the stationery 
imported durmg the years 1958-59 
and 1959·60 was Rs. 1,01,763 and Rs. 
6,850 respectively. 

(c) A list is laid on the Table ot the 
House. [See Appendix III, annexure 
No. 19]. 

Export of Handloom Cloth to U.S.A. 

1549. Sbri Tangamani: Will the 
Minister of CommerCe and Industrr 
be pleased to refer to the reply given 

to Starred Question No. 490 on the 
2nd December, 1959 and state: 

(a) whether the order for Rs. 1;45 
erores of handloom doth b,. U.SA 
has been carried out; 

(b) if 80, by what time; 

(e) if reply to above part (a) be in 
the neptive the reasons for the same; 
and 

(d) the quantities and value of fab-
rics sent sO far, State-wise? 

The MInlster of Commerce (Sbri 
)[anUDlO): (a) and (b) Against the 
order for Rs. 1:45 crores of handloom 
fabrics from the U.S.A. fabrics valu-
ed at Rs. 13,54,586 were exported by 
the end of February, 1960. 

(c) Orders for the balance could 
not be executed as the American Im-
porters cancelled their orders. 

(d) Quantities and value of fabries 
sent so far state-wise are not avail-
able since the fabrics were procured 
from varIous parts of the country de-
pending upon the requirements of the 
overseas importers from time to time. 
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(Iif) ~~11 
Travel witboRt PalllPOl'ls 

1552. Shri D. C. Sbarma: Will the 
Prime Minister be pleased to state 
the number of Indian citizens detect-
ed during the last three months by 
Indian authorities or other foreign 
authorities travelling abroad without 
passports? 

The Prime MlDister aDIl MiDIster 
., Extemal Mairs (Shrl lawaJaarlal 

Nehru) : During the last three montb . 
no" case of Indian citizens' travelling 
abroad without passports has been 
detected by' or been brought to the: 
notice of the Govenunent of India' bJ' 
any foreign authonty. 
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Coir lDdustry in Madraa 

1554. Shri Subbiah Ambalam: Will 
the Minister of Commeree and Ill-
dustry be pleased to state: 

(a) whether the Coir Board hu 
taken steps to lievelop coir industry 
in the districts ot Tanjore and Rama-
nathapurarn in Madras State; 
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(b) if so, the nature of steps taken; 

(c) whether there is any proposal to 
start a training-cum-production cen-
tre for the development of the indus-
try in the area; and 

(d) if SO, the p~(jgress so far made 
in the matter? 

The Minister of Indostry (Shrl 
Manubhai Shah): (a) to (d). A 
statement is laid on the Table. 

STATEMENT 

(a) and (b): It is primarily tlie 
responsibility of State Governments 
to initiate measures for the develop-
ment of Coir Industry in their res-
pective States. The Coir Board, how-
ever, giv9s necessary advice and guid-
ance to State Governments to-
wards the development of Coir Indus-
try. A scheme for the establishment 
of Coir Demonstration-cum-training 
Centres in Keelakarai in (Ramanathii" 
puram District) and Adhirampatnam 
in (Tanjore District) has been sanc-
tioned by the Government of Madras 
during 1960-61. The State Govern-
ment have also sanctioned the estab-
lishment of 4 Coir Cooperative 
Societies, one at Ramanathapuram dis-
trict and 3 at Tanj ore district. 

(c) No, Sir. 

(d) Question does not arise. 

Subsillilled industrial Dousin&' Seheme 
1555. Shrl Anthony PiIlal: Will the 

Minister of Works, Dousing and Sup-
ply be pleased to state: 

(a) how many schemes have been 
submitted to the Government of India 
by Workers Housing Co-operatives 
for assistance under the Subsidised 
Industrial Housing Scheme since 1st 
April 1960; and 

(b) how many houses are proposed 
to be constructed under them? 

The Deputy Minister of Works, 
Dousing and Supply (Shrl AnU K. 
Chanda): (a) and (b). The projects, 
formulated by the Cooperative Socie-
ties of industrial workers for construc-
tion of houses under the Subsidised 
Industrial HOUling Scheme are 

r&eived and sanctioned by the respec~~ 
tive State' Governments' themselves. 
The Government of India do not have 
the requisite particulars in respect of 
the" projects submitted by the Coope-
rative SoCieties to all the State Gov-
ernments, but it 'appears" from ths-
cbpiesof the sanction fetters; issued"" 
bY "the State Governments that 9 pro-" 
jects of the Cooperative Societies f~r 
c01istMtion of 809 houses were sanc-
tioned by them since the 1st of April,. 
1960. 

So far as the Union Territories ;are-
concerned, no such project has been 
received by the Government of India 
either directly or through a Union 
Administration during this period. 

Statutory Body for Bandloom indus-
try 

1556.Shrl Ram Krishan Gapia: Will 
the Minister of Commeree and indus-
try be pleased to state: 

(a) whether there is any proposal 
to Constitute Statutory Body for 
Handloom Industry; and 

(b) if so, at what sfage the propo-
aal is? 

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir. 

(b) Does not arise. 

Economic and Industrial Survey of 
Andhra Pradesh 

1557 {Shrl M. V. Krishna Rao: 
. Shri Rami Reddy: 

WilJ the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that an eco-
nomic and industrial survey has been 
carried out in Andhra Pradesh; 

(b) if so, whether Government have 
received any blue print; and 

(c) if so, the details thereof? 

The Mlnlster of Industry (Shrl 
Manubhal Shah): (a) and (b). The 
Techno-EconOmic Survey of Andhra 
Pradesh was undertaken In July 1I15~ 



aJId. a priliminary eeonomic report I.D. 
addition to a number of appraisal re-
ports have already been submitted to 
the Government of Andhra Pradesh. 
The report will be finalised in the 
light of the comments received from 
'the State Government on the varioua 
.chapters. It will then be for the 
.Andhra Pradesh Government and the 
Jndustrialists to take action (In the 
recommendations of the National 
Council 

.( c) Does not arise. 

lV.V. .. • lift ~ ~ : lfln 
~.m~..m~~~pn 
.m fit;: 

(iii) ql'flI~lc"ufi it ~ ~ ~ 
foR-fitii\" fimft 1lNllIT it ~ ~­
'lilt ~ fiR q ~; oqh: 

(111") f.l;cf.rm~~ '¥IT1!JTm 
it ~ ~ it f<'l'lf ~ w-
fuf~~? """.m: ~ *it (WTo ~­
~) : (iii) ~ ~ ~ ~m 1lNllIT 
it~smrfuf~~ 11II1'fl1~1'IiUn 
iii fimft iJeIT firolf ~ #.rt it ;q-fu~ 
~ fu~ fimft ;rrmif it lIirq-lfjl!' 
srmfur f'liq ;;r,a- ~ m<lT, iflff, .grit, 
~, W.rot, 'fli'l!, mAt, ~lfT.ft, 
-'roit,~, ~ ~;{OO I 

\ lll' ) ;rroITl! lITOO it 'Wi 'li11 
smm:<f H1 cfl~ ~m <fr ~Q:r mr 
l1r"!.l1 'fl'<:'f it fu<l ~ ;;ri"q <fr mor-
~fCIT ~l1T I ~, ;;r~ a~ ~ 
~-ro~, ~ ~ ~~nm:::fR lfT!IT ;if 
it ~ "-'ImmT it fuli llil1i~ w-
fm l!iUf ~:-

I ~) ; ·.~<s 

(";() 1Rr 

( ~) ;q"if ,:R; I 

('t) ~ 
(~) ~" 
(~) ~tm'~ 

(\J) CI'bIllf'l4dli\ 

(c;) oAiT 
(t) ~ 
(to) {U~ 
(n) ~F.m 
(H) ~qr 
(n) ~ 
(t't) ~ 
(U) ;fmr, 

12.03 bra. 

PAPERS LAID ON TIlE TABLE 

R!:PoRT OF CEN'rRAL WAGE BoAllD POll 
SUGAR lNDUSTRY AND RESOLUTION re: 
APPOINTMENT OF WAGE BoAlID FOIl 
TEA PLANTATION INDUSTRY 

The Deputy MinIster of Labou 
(Shri Abid Ali): Sir, I beg to lay on 
the Table a copy of each of the fol-
lowing papers:-

(1) Report (1960) of the Central 
Wage Board for Sugar Indus-
try. [Placed in Library, See 
No. LT-250B/60.] 

(2) Government Resolution No. 
WB-3(12)/59, daied the 5th 
December, 1960 setting up a 
Central Wage Board for the 
Tea PlantatiOn Industry 
[Placed in Library, See No. 
LT-2509/60.] 

Shrl S. M. Banerjee (Kanpur): Sir, 
it was decided that a wage board for 
rubber and coffee also will be appoint-
ed simultaneously. I would like to 
know what has happened to these 
other wage boards. 

Shri Abld All: After sometime, the 
wage boards for the other two planta-
tion industries will be appointed. 
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MESsAGES FROM RAJYA 
SABHA 

8ecretar7: Sir, I have to report the 
:fonowing messaees received from the 
Secretary of Rajya Sabha: 

(i) "In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its si~ 
held On the 6th December, 
1960, agreed. without any 
amendment to the Bilashpur 
Commercial Corporation (Re-
peal) Bill, 1960, which was 
passed by the Lok SQbha at 
Jts sitting held on the 14th 
November, 1960." 

(ti) "In accordance with the pro-
visions of .. ule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held On the 6th December, 
1960, agreed without any 
amendment to the Mahendra 
Partab Singh Estates (Repeal) 
Bill, 1960, which was passed 
,by 1lhe Lok Sabha at its sit-
ting held on the 21st Novem-
ber, 1960." 

n.M lin. 

CALLING ATI'ENTION TO MA'ITER 
OF URGENT PUBIC IMPORTANCE 

'SOUTH ArnICA'S DECISION TO BECOME A 
REPtrlIUC IN THE COMMONWEALTit 

81lrl RagbllDath 8ml'h (Varanasi): 
Sk, Under Rule 197, r beg to call t.'le 
attention of the Prime Minister to the 
following matter of urgent plllbllc im-
portance and I request that he may 
make a statement thereon: 

"India's disapproval of recognis-
ing the decision of South Africa 

• ·Expunged, .. ordered by the 

Public Importance 
to become a Repu.i>lic in the Com-
monwealth on the basis of a split 
white minority vote." 
TIle PrIme MiDJIIter IUId MiaIst.er of 

Extllrnal Affairs (Shri Jawaharlal 
Nehru) : The Government of India 
have been BIIld are strongly opposed 
to IIIpIIrtheid and the racial policy of the 
South African Union Government. One 
of the reeognised principles of the 
Commonwealth is racial equality. It 
is obvious that a policy of racial dis-
erimination ot' apartheid is COII1tn1ry 
to this basic policy of the Commoa-
wealth. 

2. Although a vote has been tak_ 
in Sou~ Africa in regard to a Re-
public, no other:formal steps have 
been taIlen. Nor, SO tar as the Gov-
ermnent of India are 1l'W!H'e, has any 
request come from the South African 
Government for the consideration of 
the members of the Commonwealth. 
It is only when such a request comes 
that the Government of India will be 
able to consider it in the context of 
the request and the then existing 
cieumslances. 

Sbri Ral'hllDath 8tap rose-
Mr. Speaker: Next item. 
Shri Braj Raj SIDell (Firozabad): 

• 
Sbri Raghunath Slop: I was not 

allowed to ask a question, even though 
I had called the Prime Minister's at-
tention. How is it, Sir, that my thon. 
friend has been permitted to speak 
now? 

Mr. Speaker: I did not allow him. 
After such statements, n~ questions 
are usually permitted I did not al-
low even the hon. Member who tabl-
ed the calling attention notice (Shri 
Raghunath Singh) to put questions, 
but this hon. Member got up on his 
own and went on speaking. He did 
not even care to catch my eye. I there-
fore order that all he has stated will 
be expunged from the record. He ought 
not to haVe spoken without being cal-
led by me. Only yesterday I had 
said that such a practice was n~t right. 
There is no other course open except 

Chair. 
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to eXpunge such remarks, it an hon. 
Member gets up and goes on making 
a speeoh before I allow him to do so. 

Shrj. Braj Raj Singh: May I make 
a submission? 

Mr. Speaker: Even the original sub-
JIlis9ion was wrong; further submis-
sions. wilL be "wronger" still! 

. Shri Braj Raj Singh: There is noth-
ing unparliamentary or undignified in 
what I said. 

Mr. Speaker: But he spoke without 
being called ·by the Chair. If that is 
allowed, how are we to carry on the 
proceedings? There is one rule 
(Rule 389) at the ena of the Rules ot 
Procedure empowering the Chair to 
regulate the proceedings of the House. 
How can anyone occuping the Chair-
regulate the proceedings if hon. Mem-
ben; speak without permission? If the 
hon. Member gets sufficiently strong 
in his party, may be one day he may 
occupy lIhe Chair. Whoever may oc-
cupy the Chair, unless the Chair calls 
on an hon. Member, no hon. Member 
ought to speak. If one hon. Member 
goes on speaking, a number of other 
hon. Members will also go on speak-
ing, and the Chair will have no con-
trol over the proceedings. The Onair 
cannot see whether what is spoken is 
relevant or irrelevant if all the 500 
hon. Members can speak at 
a time. I think the 
hon. Member should consider calmly 
and coolly whether he would advise 
anybody, including a member of his 
own Group, to do like this. 

We shall now go on to the next 
item.-Shri Morarji Desai. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated FUnd of India for the 
services. of the financial year 
J960-61." 

The motion was adopted . 

Shri Morarji Desai: I tintroduce the 
Bill. 

RE: INDIAN POST OFFICE 
(AMENDMENT) BILL 

The Minister of Transport and Com-
mUDicatioDS (Dr. P. Subbaryan): Sir, 
I want to make one request that i:em 
No. 4 on the Order Paper may be 
taken liP before item No. 3 on the 
Order Paper. My hon. friend has con-
sented to it and it the House woud 
agree, it can be taken up nOW .... 

Mr. Speaker: I think the other Bll! 
is not a part-heard Bill. Both these 
are small Bills. The hon. Minister 
may move his Bill first. 

Dr. P. Subbarayan: 
move: 

Sir, I beg to 

''That the Bill further to amend 
the Indian Post Office Act, 1898, be 
taken into consideration." 

Sir, this is a short Bill to introduce 
the metric system ... (Interruptions.) 

Shri TanCamani (Madurai): Sir, we 
are not prepared for that Bill because 
it was expected that the Bill in item 
No.3 will go for k'le rest of the day. 

lZ.09 hrs. Originally it was to be referred to the 
APPROPRIATION (No.5) BILL· Select Committee and the time given 

Tbe Minister of FInance (Shri was 3 hours. If it is not to be referred 
MOTarji Desai): Sir, I beg to mOW to the Select Committee the time may 
for leave to introduce a Bill to autho- be extended. There wa; no possibility 
rise payment 3IIld appropriation of cer- of item No. 4 being reached today 
tain further sums from and out of the itself. Therefore, Sir, it will not be 
Consolidated Fund of India for the fair if you allow that item to be taken 
services of the financial year 1960-61. up now . 

• Published in the Gazette of India Extraordinary Part ll-Section 2, dated 
S-12-60. 
tIntroduced with the recommendation of the President. 
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Bil! Amendment Bm 
Shri V. P. Nayar (Quilon): We have There cannot be any inflexibility about 

a discussion at 3.00 P.M. this.. There are certain occasions when 

Mr. Speaker: I find from the Agenda 
that the House will take up some other 
work at 3.00 p.rn. So we have only 
about b!u-ee hours. The time originally 
allotted for the Forward Contracts 
(Regulation) Amendment Bill was 
two hours under the impression that 
the hon. Minister was going to move 
for reference of the Bill to a Joint 
Committee. He now wants to proceed 
with the consideration of the Bill. 
Therefore, the hon. Members 
feel that more time will be 
required for this. Hon. Mem-
bers say that they have come pre-
pared only for the debate on this Bill 
thinking that the time available today 
will be taken up fully by this Bill. 
Therefore, I am afraid, the hon. Minis-
ter, Dr. Subbarayan, will have to wait 
for some other day. I do not want 
to take any hon. Member by surprise 
when they have come prepared to 
speak only on one particular motion. 
We will take up the Forward Con-
tracts (Regulation) Amendment Bill. 

What is the time that the House 
would like to have for this Bill? 

Some Hon. Members: Five hours. 

Mr. Speaker: We can go on only 
till 3.00 today. 

An Hon. Member: It can be conti-
nued on some other day. 

Mr. Speaker: Would you like to 
have the whole thing t01llOlTOW? In 
that case I can accommodate the han. 
Minister. 

Shri V. P. Nayar: No, Sir. The diffi-
culty is that the Members who want 
to participate in that debate are not 
ready because they never expected. 
that !.his would 4!ome up today. 

Mr. Speaker: I can suggest one 
thing. I can accornnioda te both. This 
Bill will go on till 3.00 p.m. At 3.00 
p.m. we will take up the Indian Post 
0fJk:e tAmendment) Bill and take up 
the other matter at 4.00 p.rn. and 
carry on' till 8.00 p.m. I understand 
that the hon. Mhlister wanuto go. 

the hen. Ministers come and say that 
!.hey have some other work. Therefore, 
we will take up the Indian Post 
Office (Amendment) Bill at 3.00 p.m. 
We will carry on till 4.00 with that 
Bill and thereafter take up the other 
item. The Forward Contract (Regu-
lation) Amendment Bill cannot be 
finished today. 

Shri D. C. Sharma (Gurdaspur): 
Sir, we have a more important meet-
ing today after 5.00 p.m. 

Mr. Speaker: The Indian Post 
Office (Amendment) Bill will be taken 
up at 3.00. The Forward Contracts 
(Regulation) Amendment Bill will go 
on up to 3.00 p.m. and will stand over 
to some other day. 

lU4m. 

FORWARD CONTRACTS (REGULA-
TION) AMENDMENT BILL 

The MiDJster of Commerce (Shri 
Kanungo): Mr. Speaker, Sir, I beg to 
·move: 

''That the Bill fuither to amend 
the Forward Contract (Regula-
tion) Act 1952, be taken into con-
sidera tio~." 

Sir,the Bill was introduced in the 
Lok Sa.bha on 18th November, 1960 
and ha.. been before the HoUSe and 
the public for about three weeki. The 
regulatory powers of the Act have 
been found insuflicient : to curb these 
tendencies and unless deterrent 
punishment is provided under law, it 
will be difficult to keep these tenden-
cies under checlt. 

Shri V. P. Nayar (Qullon): A llttl8" 
louder, if you don't mind.. 

-Moved with the recommendation of the Preidenl 
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Shrl Kan~: Sir, the Bill was 
Introduced in the Lok Sabha em 18th 
November, 1960 and has been before 
the House and the public for about 
1hree week. There has been lately 
speculative pressure in commodity 
markets, particularly jute and oilseeds 
lIS also jute goods, whioh is l.ilsely to 
afiect the export trade by pushing up 
prices. It is true that due to weather 
conditions, the SUpply position is short 
but this situatiOn seems to have at-
tracted speculative elements into the 
trade. The ~gulatory powers of the 
Act have been found insufficient to 
curb these tendencies and unless de-
terrent punislunent is provided under 
law, it will be difficult to keep these 
tendencies under check. Also, the pre-
sent provisions of law do not pennit 
the collection of infonnatiOn regarding 
transactions in non-kansferable deli-
very contracts which are lately being 
used for other than legitimate pur-
poses. It has therefore been deemed 
necessary to strengthen the provisions 
of law so that there could be more 
dective control and regulation in 
trade. 

Sir, I may recall here that durinJ 
the discussion in the Rajya Sabha on 
a abort Bill for amending the For-
ward Contracts (Regulation) Act on 
the 10th September 1957 in order to 
provide for penalwise elections in re-
eognised associations, stress was laid 
on the need to make further amend-
ments to the Act so as to make recu-
lation of forward contracts more effec-
tive. I had at that time promised that 
I would be bringing forward a fur-
ther amending Bill for this purpose. 
The Commeree and Industry Minister 
ha'CI also given a lrimilar Indication in 
the Lok Sabha on the 31st March 
1960, during the disCWISion on a cut 
motion on the working of the Forward 
Markets Commission. The amending 
Bill introduced II,- me on 18th Nov-
ember, 1960~. been drafted keeping 
In mind this objective. 

. The Statement of Objecta mel 
Reasons accompanying the Forward 
Contracts (Regulation) Amendment 
Bill 1960 and the Notes OIl Cla_ 
tI1ereto set out briefly the manner ill 
which the provisions of the Principal 
Act require to be modified to make 
regulation of forward contracts more 
eftective. These provisions are being 
put in in the light of experience of 
regulation of forward contracts gain_ 
ed by the Forward Markets Commis-
sion and the Central Government 
since 1953 when the principal Act was 
liven effect to. 

Before I pass on to the purpose and 
the content of the provisions propos-
ed in the amending Bill, 1 would like 
to make certain preliminary obser-
vations. 

The Forward Contracts (Reiula-
tion) Act was placed on the statute-
book on the 26th December 1952. 
Under section 3 of the Act. the For-
ward Markets Commission, consistine 
of a Chairman and a Member was 
established on the 2nd September 
1953, and an additional Member was 
appointed later. The functions and 
duties of the Commission are set out 
in section 4 of the Act. Principally, 
they are: (i) to advise the Central 
Government in respect ot the recog-
nition of associations; (ii) to keep 
forward markets under observation 
and to draw the attention of the 
Governments to the important deve-
lopments relating to such markets, 
.... here the Commission thinks it 
necessary; (iii) to make recommen-
dations so as to improve the organisa-
tion and wo~ of forward markets; 
(iv) to undertake periodical inspec-
tion of the accounts and other recorda 
of recognised associations: and (v) to 
collect data regarding supply, demand 
and prices of commodities to whldi 
the provision. of the Act have bees 
made applicable and to lIUbmit to the 
Govemment periodical reports on the 
.... orklnf( of recOfnllsed forward mar-
ket.. In ortler to enable the Commis . 
dOll to function with • fair de.cree 01 
autonomy, ad to ad prolnPU,. ~. 
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effectivel)' in situations calling for 
remedial action, the Central Govern-
ment has delegated, under SectiOll 26 
of the Act, powers ,to the CollllIli8sion 
to (i) approve amendments to the rules 
of recognised assoctions (Memorandum 
and Articles of Association), (ii) 
direct rules to be made or amended, 
(iii) make or amend bye-laws of 
recognised associations; (v) call upoll 
a recognised association to furnish 
proper explanation relating to ita 
all'airs, including the affairs of ita 
members; (v) suspend the busin_ 
of a recognised association. 

Under Rule 7(2) of the Forward 
Contracts (Regulation) Rules, 1954, 
the power to issue directiona to 
recognised associations has also been 
conferred upon the Commission. Dur-
ing the past seven years, the Commis-
sion has performed a difficult task in 
a creditable manner and though 
ermed with the powers just mention-
ed, it has resorted only to a few of 
them and that, too, only when there 
was nO alternative left but to use 
them. The Commission has discharg-
ed the functions and duties laid down 
in section 4 of the Act to the satis-
taction of Government. 

Since the Commission was set up 
in 1953, definite proiI"ess has been 
made in several directions, Recog-
nition has been granted on the recom-
mendation of the Forward Markets 
Commission to 26 associations all over 
the country from Amritsar in the 
North to Alleppey in the South and 
from Rajkot in the West to Calcutta 
In the East, covering 15 commodities 
and apread over 44 markets. The 
recognised torward markets are In 
.-espect of a fair cra.s section of the 
c:ountry'8 allricultural eCQnomy, ~, 
Jute, cotton, groun'dnut, castorseed, 
cottonseed, linseed, rape and mustard-
Hell, groUDdnut oil, coconut oil, 
pepper, turmeric lind IUJ'. Forward 
trading In respect of commodities like 
Ihellac, foocisraJnl, etc., hasbeea 
laanned In the public Interest. Bea14es 
I'elrUlatJn, tradin, In rec:ornlsed &180-
ciation., the Commlllllion has also kept 
eGler Iorwvd aarbts under It. ~ 

Amendment Bill 
observation and drawn the attentioa 
of the Central Government to impor-
taut developments wheraver necessary. 

It is one of the conditions of recog-
nition of an association engaged in 
forward trading that its activity Ihoulcl 
be not only lD the interest of the 
trade but also in the public interest 
Government have, therefore, been 
assisting the recognised forward 
markets to fulfil their uuty to the 
trade end in the process, guidance 
has been given by the Commission in 
matters which have a direct bearine 
on efficient functioning such as havin, 
proper constitution and trading bye-
laws. The constitution is generally 
drafted with a view to obtaining • 
broad-based and representative cha-
racter of the associations, with ade-
quate representation and checks for 
interests like growers, processors, 
dealers, exporters, consumers and 
brokers. The trading bye-laws arlt 
designed to ensure that the prices of 
the commodities are stable as far as 
possible and no one section of thlt 
('~mmercial community is able to 
acquire a dominant character in thlt 
day-to-day operations. 

During the past seven years, what 
may be called a "flexible approach" 
has been developed with regard to the 
regulation of forward markets. This 
was natural, for the Commission had 
to break new ground and formulatlt 
its own policies and procedures bear-
ing in mind the interests of the trade 
and the country. It was felt that the 
growth of a sense of responsibility in 
the trade to adjust its policies, not 
to sectional interests but to the public: 
Interest at large, would take time and, 
therefore, there haa been on the 
whole very littie intervention of a 
drastic character by the Government 
In the past, though occasion. of major 
Intervention have been there, for 
I!Dmple, the closin, out of the cotton 
and gur marketa in 1958 and 1919 
respectively. By and large. the polley 
has been to throw the primary res-
pons;\)ility of regulation on the Boards 
of Directors of the recocniseod asao-
clatlt»ls, to eprrect them whenev.eJ' 
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,they tended to be misguided and to 
,Jlull them JlP only when they were 
definitely on a wrong track, Through 
the four directors nominated by the 
:Central Government on the boards of 
recognised associations, it has been 
possible to pursue this policy with 
some su~cess. 

The scheme of the present Forward 
Contracts (Regulation) Act, 1952 is 
based on the proposition that forward 

. trading is an essential requirement of 
the normal trade in commodities, and 
that controls may be imposed only in 
.so far as such forward trading in any 
commodity results in jeopardy to the 
in terest of a particular trade or the 
public interest, Hence it is that sec-
tion 15 of the Act, which is the sub-
stantive provision bringing a commo-
dity within the operation of the Act, 
bas been applied only to certain 
commodities, in which recognised for-
ward markets are functioning today. 
At the same time, there are even 
today a number of commodities in 

'which forward trading is free, namely, 
in oil-cakes, art silk yarn, etc. 
whatever may be the interaction of 
such trading on the regulated com-
modities. In the third category may 
be grouped the commodities in which 
forward trading is actually banned 
under section 17 of the Act. The ban, 
for instance, operates in respect of all 
!oodgralns. 

Broadly speaking. regulation under 
·the present Act is only in respect of 
bedge contracts. while non-transfer-
able specific delivery contracts In 
respect of such commodities are per-
mitted freely and the associations 
conductinl( them are also immune 
under section 18(1) of the Act. In 
'the circumstances of today In which 
various interests, namely, the pri-
mary producer, the dealer, the proces-
B01, the consumer and the exporter 
,l1ave to make quick decisions in the 
1ight of rapidly shifting economic 
trends, the need for hedgmg facility 
Is a selfcevldent proposi~ion, Without 
It. it would be almost impossible for 
~uCers 1fo rnarltet' !their produCe 
Within a period of weeb' or IDOJl'tbs 

without loss to . themselves. Nor 
would it be possible for industry, 
which draws its raw material from 
such producers, to obtain its require-
ments throughout the year at econo-
mic rates. 

I do not claim that our hedge 
markets are functioning always in the 
best interest of the trade or the public 
but the failures are ascribable to 
specific reasons to which I shall refer 

. presently, but, in the present stage of 
development of our agricultural eco-
nomy, hedge markets are an essential 
appurtenance of marketing . 

Trading in futures is a practice 
which may be considered to be a 
rational development of what is called 
a market economy. In the highly 
developed countries of the world 
where market economy is still the 
rule, a good deal of importance is 
attached to this type of trading and 
the effects that flow therefrom for 
the purpose of smoothening and mini-
nusmg fluctuation in prices, The 
principal objectives of our regulation 
are to, prevent excessive speculatiOft 
in forward markets and to introduce 
a measure of check on wild and 
unhealthy fluctuations in futures 
prices when they ignore the require-
ments in the matter of long-term 
stability of prices. The prices regis-
tered in forward markets are taken 
to be a guide to price levels and they 
are also taken to be a true reflection 
of supply and demand conditions in 
so far as they can be visualised at a 
point of time. In practice. however, 
it often happens that future prices 
'are influenced by factors other than 
the supply and demand. such all 
sentiment, speculative psychology and 
the size of speculative operations. 
DUring periods of shortage, the prices 
in the forward markets are apt to be 
pushed up by large scale operations 
of speculators and result in a bullish 
psychology all around~ 'With ~r­
cussions also on the spot prices. which 
strictly Speaking,should reflect the 
relation betw~ 'the supply' ane! 
deman-d only, The sbortul' may be 
sometimes' only re1atlve and yet 6e 



AGRAHAYANA 17, 1882 (SAKA) (Regulation) 
Amendment Bill 

4590 

operations of speculators set up • 
chain reaction process with far-
reaching effects on the economy as a 
whole. The forward markets some-
times tend to function as a resIduary 
investment channel for funds which 
cann.ot be deployed with ease else-
where. 

There would be no need for Q for-
wan; marke; to elliurEo against h.rge 
price fluctuations in the marketing 
process, if a completely socialistic 
economy is established, in which prices 
at every stage in the marketing pro-
cess are fixed by Government and the 
dislr:bution of supplies conforms to 
alloca :ions decided upon in advance 
by th State. Although the emphasis 
upon co-operative societies in the third 
Plan is evident and development of 
co-operative marketing will be given 
a boost, I doubt whether, in the near 
future, the exist'ng set-up for market_ 
Ing the principal agrieultural commo-
dities, with tier upon tier of produ-
CErs) Q.Tha!hius, dealers, processors, 
exporters and consumers, would be 
replaced by a s~rait-.iacket arrange-
ment in wh'ch commodities change 
hands at every stage according to a 
preordained pr'ce pattern. I consider 
that it would be a safe and valid 
assumption to make that the price 
mechanism would continue to func-
tion as at present to a large extent for 
m~ny years. And as long as fluctu-
ations in prices occur in response to 
changes in supply and demand in 
howsoever narrow a range, there 
would remain some uncertainty and 
risk against wh;ch the buyers and 
sellers and the v9rious interests would 
be bound to inslIre themselves by 
utilising hedge markets. 

Let me take the case of cotton, to 
illustrate my point. Even now, as 
you all are aware, there are many 
Government restrictions li:niting the 
movement of prices, directly through 
the statutory floors and ceilings and 
indirectlv throul!h licen.ing, import 
and export con'rol. While these res-
trictions no doubt reduce the uncer-
tainty to some extent, there Is ~ti1l 
some "mount of uncertainty arising 
1519 (Ai) I.S-4. 

out of the possibilI ly of changes in 
such restrictions and contro.s. It is 
precisely for this reason that the 
existence of restrictions has not deter-
red the different trading interests ,. 
cotton from pressing for permission to 
trade in hedge contracts. In my OP'-
nion, therefore, the point when the 
socialisation of our economy would 
reach the stage when a forward mar-
ket would become absolutely redun-
'dan!, is still far off. In the meantime, 
it is uncumbent on us to amend the 
Act in the directions which I shall 
explain presently. 

In the situation that may arise in the 
wake of the measures adopted to fin-
ance the third Plan, it becomes all the 
more necessary to take steps to hold 
the price line. The func~ioning of 
forward markets will be an effective 
weapon in our armoury and not at all 
a handicap in that task. Experience 
shows that when prices are rIsmg, 
complaints pour in attributing the 
price rise to the operations on the for-
ward market and demanding its clo-
sure on that ground. When such com_ 
plaints are carefulIy investiga~ed, 

however, it is usually found that they 
are made by interested parti-, many 
of whom are not manufacturers or ex-
porters but speculators whose market 
operations are in jeopardy. Whether 
a forward market exists or not, a rise 
in prices is inevitable when supply is 
scarce and demand is very strong. It 
is a fallacy to imagine that the closure 
of the forward market would give any 
relief in such circumstances. On the 
other hand, such action may conceiv-
ably reinforce the price rise. The price 
of a commodity has to be viewed in 
the context of the prices of relative 
commodities and a reasonable relation_ 
ship has to be maintained betw~en the 
prices of agricultural commodities and 
those of manufactured articles. 

When prices are rising steadily over 
a period bo+h in the forward and spot 
markets, it has been the experience of 
Government that the existence of re-
gulated hedge markets has imparted a 
measure of check with regard to the 
price rise in the ready sector. Forward 
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prices in markeiS like cotton, jute and 
oilseeds have generally ruled below 
the spo~ price" as a result of the 
measures taken by the Forward Mar-
kets Commission to control specula-
tion in the forward market. The im-
position of special margins, the fixa-
tion of ceilings, the commcncement of 
trading in dis.ant deliveries are steps 
which could be taken in the forward 
markets and which have actually 
demonstrated their vallie in dampmg 
down the momentum of the rise in 
spot prices. The same steps have also 
proved frui:ful in times of severe 
price declines, for example, in 1958, 
when there was a large jute crop and 
ready prices declined precipitately, 
but action taken in the jute futures 
market by the imposition of margins 
on sellers had the desired effect in 
mitigating the extent and the severity 
of the fall. The functioning of forward 
markets, therefore, imparts a degree 
of stability at the later stages of a 
boom or of a slump. The forward 
markets under regulation play an im-
portant part in reducing seasonal fluc-
tuations. WhICh in a country like ours, 
where 60 per cent of the national in-
come is derived from agriculture and 
a~icul:ural prices are the key to the 
general level, becomes a very im-
portant consideratIon. 

I !'lOW turn to a consideration of the 
measures by which recognised asso-
ciations generally curb excessive spe-
culation. The most important of these 
measures is the imposition of special 
margins. When prices are high, buy-
ers are prevented from buymg more 
unless they pay a special deposit. The 
bye-laws of the associations confer 
powers on the Boards to impose this 
special margin, while the Commission 
algo has concurrent powers. In fact, 
there have been occasions when the 
Boards of Directors, composed as they 
Bre of different interests having a vital 
stake in the market, have found it 
difficult to take appropriate action to 
curb abnormal price trends. The Com-
mission has, therefore, been compelled 
to impose special margins under its 
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own powers and from time to time 
effect adjus:ments according to the 
market situation. One advantage of 
such a procedure is the uniformity 
that results in the margin rates all 
over the country in respect of a com-
modity, which would not have been 
the case if each association was to de-
cide on the quantum of special margin 
it would impose. 

Special margins are imposed as a 
temporary check to halt the rising spi-
ral of prices and were enforced in al-
most all the major commodities in 
which recognised markets are func-
tioning. Although it is aimed at the 
big speCUlator, who accumu.ates large 
open positions which may result in a 
squeeze, the special margin system is 
adapted to afford relief to the small 
traders and to exporters. These two 
classes of traders are permitted free 
limits for trading corresponding to a 
certain maximum or to their export 
commitments. As a result of these 
measures of amelioration, majority of 
the small members of associations of 
forward markets have obtained relief 
from the payment of special margins, 
as also many exporters. 

The other measures adopted by the 
Commission to curb excessive specula_ 
tion arc fixation of a maximum limit 
on the open position of a member of a 
recognised association, withholding 
permiSSion to start trading in a new 
contract when short .supply conditions 
render it difficult for a running con-
tract to be traded upon !lnd conditions 
are not likely to improve in the near 
future, closing out contracts under the 
Forward Contracts (Regulation) Act. 
The~e meaeures have also met with a 
degree of success. 

The only other aspect of the func-
tioning of the Commission which is 
important in the con text of the 
amending Bill before the Hou~e is the 
penal action aga:nst megal trading of 
various fonns including trading in 
options. I will deal with this 8 little 
later. 



4J93 Farward 
Contracts 

AGRAHAYANA 17, 1882 (SAKA) (Regulation) 4594 

The present Act has on the whole 
worked well lind there has been 
nothing in our experience so far which 
indicates either that it was completely 
out of line with the needs of time or 
that its fundamental basis is wrong. Its 
essential scheme has stood the test of 
experienl'e well and it has proved it-
self flexible enough to meet most of 
the requirements. The object of the 
amending Bill is to improve the scheme 
of the Act and to extend it in some 
Ilirections in the light of past experi-
ence. While the various measures 
taken to implement the provisions of 
the Act have to a lage extent been 
successful in restraining speculation 
and in introducing a measure of check 
on wild and unhealthy fluctuations in 
prices, both forward and spot, Gov-
ernment is keenly a live to the fact 
that certain loopholes in the existing 
Act have been exploited by some ele-
ments of the trading community to 
circumvent its provisions. 

It would be obvious that if special 
margins are imposed and a particular 
trader does not disclose his real posi-
tion and deposits the actual amount of 
money that is dUe from him, his mis-
chief is not entirely stopped. Thus, it 
has happened in many associations 
where stiff special margins have been 
imposed that member5 have had resort 
to trading outside the association, 
thereby escaping the rigour of the 
special margins. In that process, re-
gulation has naturally been less effec-
tive. Further, a part of the trading 
is generally in the guise of non-trans_ 
ferable specific delivery contracts, 
which are outside the association and 
are not at present regulated at all, but 
which really 2re converted into trans-
ferably specific delivery contracts and 
which virtually are hedge contracts in 
practice. 

In respect of illegal trading, the pre-
sent provisions of the Act do not go 
far enough to enable the mischievous 
elements to be hauled up and prope:--
ly tried in a court of law. 

Amendmen: Bill 
I would now make a brief comment 

on some of the important provisions of 
the Bill which are des~ed to curb 
illegal tradmg. The House will 
observe that clause 14 of the amending 
Bill provides for compulsory registra-
tion of all associations. other than re-
cognised associations, who may be 
conducting forward trading in commo-
dities. There are. it is estimeteci. 
about 100 to 200 associations spread 
all over the country engaged in for-
ward trading of one kind or another. 
In order to enable the Forward Mar-
kets Commission to keep a watch over 
the activities of these associations for 
any violation of the Forward Contracts 
(Regulation) Act, it is proposf'd 1ft 
take powers to require such associa-
tions ~o get themselves regtstered with 
the Commission and to furnish period-
icallv the minimum necessary data 
conc~rning their activities. The idea is 
that their registration will enable the 
Commission to have a census of aU 
bodies conducting tradinl:! in transfer-
able specific delivery contracts in free 
commodities as well as in non-trans-
ferable specific delivery contracts in 
regulated or banned commodities. In-
cidentally, it is hoped that by this 
means the extent to which such 
associations indulge in the so-callf'd 
non-transferable specific delivery con-
tracts for speculative purposes would 
also be known. 

As the existing punishment for de-
tected cases of illegal trading is not 
severe en 0 Llgh. clauses 17, 18 and 19 
provide for the tightening of the penal 
provisions of the Act. Besides en-
hancing the amount of fine and fixing 
a minimum therefor, it has also now 
been proposed to make recurrent off-
ences under these clauses punishable 
by compulsory imprisonment. Further, 
the burden of proof would also rest on 
the accused in any trial for the said 
offences. In such manner, it is ex-
pec'ed that the misuse of non·trans-
ferable specific delivery contracts, 
trading in commodities in which for-
ward contracts are banned and trad-
ing in options would be effectively 
checked. 
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Under clause 6, it is proposed to vest 

the Commission with powers to en-
force attendance of persons and exa-
mine them on oath. The Commission 
receives constant complaints from 
affected parties regarding various 
matters connected with the working of 
recognised associations, the manipula-
tion of markets by individuals acting 
separately or in concert, and various 
types of illegal activities. It has to en-
quire into each of the complaints re-
ceived and to take suitable action. 
Persons or parties concerned are usual-
ly reluctant to iUre! 0 ch information or 
are pronE: to funlisll incorrect infor-
mation. In order to enable the Com-
mission to discharge its functions effec_ 
tively, it is necessary that it should be 
givl'n legal powers in the matter. 

Clauses 11 and 15 are intended to en-
able the recognised associations to 
specify bye-laws, any transactions 
done in contravention of which would 
be illegal. Under the existing Act, 
contracts entered into in contraven-
tion of the provisions of certain bye-
laws of a recogni:ed associa:ion are 
void and for such c')ntraven'ion, the 
member jS liable to disciplinary action 
only. The present provision in the 
Act. h'lwever. has not been found to 
be suiiiciently deterrent when inten-
tional contravention of the bye-laws 
motivated by profit consideration takes 
place. It is now proposed to make all 
eontracts entered into, otherwise than 
in accordance with the specified bye-
laws. illegal, instead of merely void as 
at present. This would effectively 
check trading beyond the official trad_ 
ing hours, as the association may pro-
vide that such transactions would be 
illegal. 

An important punitive power is pro-
posed to be taken in clause 13 under 
which tbe Commission may suspend 
operators whose operations are to the 
detriment of 1)ublic 'nter<>-llt. Ilt pre-
Bent. disciplinary action can be taken 
against a member or broker only by 
the Board of Directors of the indivi-
dual Exchanges in which he operates; 
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and the Exchanges are as a rule un-
willing to exercise their powers in 
tkis regard. Most members belong to 
more than one ExchangE: and there are 
a tew who trade in practically all the 
Exchanges in the coun:ry. If a check is 
to be put on their activities, separate 
action would be calIed for on the part 
of each individual Exchange wh°ch il 
hardly feasible in practice. Such a 
provision is in line with the regulation 
in USA. 

It will be observed that the amend-
ments contained in the Bill are mainly 
directed towards strengthening the 
existing machinery of regulation of 
forward contracts and making it pos-
sible for the courts to award d~terrent 
punishment when necessary. Consi-
dering the enormous damage that 
could be done to the national economy 
by excessive speculative pressure, it 
will be conceded that the proposed Bill 
is not only necessary but has not come 
a day too soon. Experience in the ad-
ministration of the principal Act has 
shown both its utility and its im.Oe-
quacy in certain respects. We have, 
therefore, to improve upon the exist-
ing scheme and I hope that when this 
amending Bill is passed, the success 
already achieved with regard to regu-
lation of forward trading, though it 
m3Y be limited so far, would be con_ 
siderably enhanced. I have no doubt 
that this amending Bill would in its 
own way contribute to price s~abilisa­
tion, which is essential to the success 
of the Third Plan. 

With these words I commend the 
motion for the acceptance of the House. 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That the Bill further to amend 
the Forward Contracts (Regula-
tion) Act, 1952, be taken into con-
sidera tion." 

There are some amendments. Shall 
we fix some time-limit for the con-
sideration stage? Will we be able to 
finish it at least by 3 O'Clock today? 
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Shri A. C. Guha (Barasat): We can 
have three hours for the considera-
tion stage. 

Mr. Deputy-Speaker: It means that 
we should con'Clude by 3 O'Clock. 
The consideration stage should be 
finished today and the clause-by-
clause consideration can be taken up 
tomorrow. 

Shri A. C. Guha: The Minister's 
reply to consideration motion can be 
made tomorrow. 

Shri V. P. Nayar: We require more 
than three hours. The three-hour 
limit was fixed by the Committee. 

Mr. Deputy-Speaker: We are having 
five hours for this. That was decided 
today morning. 

Shri V. P. Nayar: We will have 
one hour for clause-by-clause con-
sidera tion. 

Mr. Deputy-Speaker: Will it be 
mfficient? 

8hri Monrka: I think so. 

Shri A. C. Guha: The Minister may 
reply tomorrow. 

Mr. Deputy-Speaker: So that mem-
bers may have more time? I do not 
think the hon. Minister has any 
obj ection to that. 

Shri Kanungo: No, Sir. 

Mr. Deputy-Speaker: Then it is all 
right. 

Shri V. P. Nayar: I beg to move: 

"That the Bill be circulated for 
the purp0se of eliciting opinion 
thereon by the 31st January, 
1961." (12) 

At the outset, I would like to assure 
you. 

Mr. Deputy-Speaker: He may move 
his other amendment also so that 
afterwards his speech would be a 
continuous one. 

Amendment Bill 
Shri V. p. Nayar: If I am pennitted 

to move my first amendment, then 
the second amendment is not neces-
sary. 

Mr. Deputy-Speaker: That is good. 

Shri V. p. Nayar: At the outset, I 
would like to assure you that the 
object 0'; my moving this amendment 
is not to indulge in any dilatory 
tactics at all. As you knew, Sir, it 
has been my genuine desire, a desire 
which has been consistently expressed 
in this House from the year 1952, that 
the Forward Contracts (Regu,ation) 
Act should not be had. Today I am 
more convinced than ever that the 
Ac: should be repealed, and repealed 
immediate y, because whatever be the 
amendments which we may have to 
this piece of legislaticn, the Act as 
such will pose certain dangers to the 
future economy of our country and 
especially the Third Five Year Plan. 
Therefore, I do not think any amend-
ment to the original Act is called for, 
more so because the original Act 
itself has not had the advantage of 
public opinion being given for it. 

As I was reading the original speech 
of Shri Harekrushna Mehtab, who 
moved the first Bill which lapsed in 
the provisional Parliament, I found 
that then also Government did not 
consider it desirable or necessary to 
send the Bill for eliciting public 
opInIOn. The Bill was first drafted 
by Government and it was sent to 
cer~ain trade associations and, 
perhaps, some State Governments. 
Shri Mehtab categorically stated that 
he did net consider it necessary at 
all to send the Bill for eliciting 
public OpInIon. There have been 
amendments after that but at no stage, 
we find, was public opinion asked for 
on this Bill which, we know, has 
certain pernIcIous effects in our 
economy. 

At the time when the original Bill 
was moved here, he said that the Bill 
was brought in largely on the report 
of an expert committee. I am sug-
gesting that the expert committee did 
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not consist of any interest in this 
country except the vested interests 
which operate in that business in this 
eountry. If you go through the list, 
yeu will find, of course, that Govern-
ment had three representatives; one 
member of this hon. House, the late 
Shri C. C. Shah, also happened to 
be a member; but, apart from that, 
the other five members of this expert 
body had been representatives of big 
business in our country. Shri A. D. 
Shroff was the Chairman, and we all 
know who he is; ~hen Shri R. G. 
Saraiya, Shri K. P. Goenka, Shri 
Ratilal Gandhi and Shri Maganlal 
Mehta were the five members. No 
interests other than the interest which 
is indu' ging in future trading were 
consul~ed; apart from stock exchanges, 
which do forward trading, no interest 
in the country had been consulted 
about this Bill at all. 

This Bill has its repercussions on 
several sections of the society. The 
producers are affec'ed and the con-
sumers are affected, because middle-
men operate in between the consumer 
and the producer. They indulge in 
several voices, creating a fluctuation 
in the market, to take advantage of 
the price, because future trading is 
nothing but taking profit. There will 
be no dispute about the fact that 
future trading is primarily intended 
to take more and more profits, and if 
there is no price fluctuation there is 
no scope for future trading also; then 
there is no necessity for regulating 
the forward markets. 

Therefore, even at the first time 
when the Bill was introduced in 1952, 
we in this House were opposed to this 
Bill and we tried our best to see that 
the Bill was dropped. But that was a 
diffet'ent context altogether. At that 
time our Government did not have 
any plan or the socialistic pattern in 
view. There was, of course, the First 
Five Year Plan but nobody had 
thnught of the socialistic pattern of 
society and the Plan had no relation-
ship to the socialistic pattern of 
society. But what is tre position 
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today? Shri Mehtab expressly made 
it very clear why he moved this Bill 
and I may be permitted to read one 
or two. sentences from his speech. 
He said: 

"The Bill which I am now plac-
ing before the House and recom-
mending for reference to a Select 
Committee has really been adopt-
ed on the basis of a report which 
has been submit'ed to the Gcv-
ernment by that committee except 
for certain minor matters." 

Then he goes on, and I do not have 
enough time to quo'e it, because it 
is a very long speech. He made it 
clear in the course of that speech that 
regulaticn was necessary in respect 
of trading in future. He also said that 
it is inevitable that we should have 
trading in future. 

I ask this simple question to the 
hon. Minis'er-whom I do not find 
here; so I will ask his senior colleague 
-what is the purpose of regulating 
fcrward trading? Unless you want 
the prices to fluctuate-it is common 
knowledge that unless prices fluctuate 
the forward markets or future trad-
ing cannot exist-what is the object 
of this Bill. What is your policy 
now? 

Every pkce of legislation has its 
particular c('nt·:"t and for its con-
tinua tion 'llso ceJ.'tain circumstance, 
should justify it. In the case of cer-
tain enactments you will find that the 
circurru:tances do not change for a 
long long period. Take, for example, 
the Penal Code. An offence of murder 
remai!ls an offence of murder; it does 
not change. An offence of theft 
always remains an offence of theft; 
may be, even in the case of Evidence 
Act it is like that. It is so even in 
~he case of the Transfer of Property 
A~t. Certain enactments are war-
ranted only in special circumstances 
h a !riven context. I concede for 
argument's sake that in the year 1951 
Government may have had sufficient 
justification to regulate or control the 
forward markets in such a way 
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because they were not committed to 
the socialistic pattern of society. But 
today the context is different, and it 
is the duty of every Legisla'ure to 
see that the moment a particular Bill 
or its provision have got to be chang-
ed, to change them. 

If a Bill beccmes unnecessary in 
the given circums'ances after having 
been worked out for some time, it is 
also the duty of the legislature to 
repeal it. I contend that the duty of 
this legislature now is to repeal the 
original l'nactml'nt itself because cir-
cumstances today do not justify its 
continuancl' at all. 

Why do I say so? I say so because 
it will be directly against the policy 
as we find from the Draft Third Five-
Year Plan formulations. There is a 
chapter on price policy in it and on 
pagl' 14 it says: 

"Anothl'r important aspect of 
thl' Third Plan, to which special 
attl'ntion is being given at pre-
sent, may also be mentioned here, 
namely, price policy. It is re-
cognised that in the ordinary 
course the progressive step-up in 
investment which the Plan 
envisages is likely to exert an 
upward pressure on prices. The 
task of policy is to ensure that 
prices, especially of essential con-
sumer goods, remain relatively 
stable despite this pressure." 

Later on it says that this particular 
question is engaging the attention of 
a committl'C appointed by the Plan-
ning Commission. It is stated here: 

"These problems are at present 
under study by a Commission of 
the National Development Coun-
cil." 

So, the Third Five-Year Plan has 
a very definite concept about this. 
The Draft says that we should hold 
to certain price line. I heard the hon. 
Minister, who was reading out his 
speech, mentioning !1omething about 
holding the price line. I ask this 
question, namely, if for the Third 
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Five-Year Plan our very concept is 
that prices should not be allowed to 
fluctuate and must be stabilised for 
the success of the Third Plan, what 
then is the object of bringing forward 
this amendment in order to regularise 
Or legalise certain illegal transactions? 
I again say that if the Govl'rnment 
havl' in their view that by effective 
measures prices will be stabilised, at 
least of essential commodities, in the 
near future, there is absolutely no 
necessity for bringing forward any 
amendment. The only necessity then 
will be to repeal the Act because we 
know that if the prices are stabilised 
at a given level and if Government 
have control over stability, there is 
no change for any man to operate in 
the forward market. 

Sbrl Morarka (Jhunjhunu): What 
would be the effect if the Act is 
repealed? 

Sbrl V. P. Nayar: I will come to 
that. It is a very pertinent question 
and I shall answer Shri Morarka also 
specifically. That is one reason why 
I want this to be circulated for elicit-
ing public opinion. But he will have 
to wait for some time for my answer. 

Shri Naushlr Bharucha (East Khan-
desh): Stabilised prices do not mean 
fixed prices. 

8hri V. P. Nayar: I know the dis-
tinction between stabilised prices and 
fixed prices, but Shri Bharucha would 
do well to read the whole passage 
about the policy of price fixation. 

I was arguing that if prices get 
stabilised and you and I know what 
the prices will be, there is nO quest jon 
of operating on the price differential 
on which alone the forward market 
can thrive. If prices are stabilised. 
there is no question. Even Shri 
Morarka, let alone Shri Naushir 
Bharucha, will not say that when 
prices do not fluctuate and when they 
get stabilised, the forward market 
will have its heyday. Therefore I say, 
as Government have very clearly 
stated in the Draft Third Five-Year 
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Plan the price stabilisation is one of 
the most important objectives, -that 
there is no need, if they were sincere 
in the Draft Plan, to come forward 
with the amendment Bill. By what-
ever method or by whatever amend-
ments we may regulate the forward 
contracts the sharks who operate on 
it will somehow avoid all the provi-
sions of law. You have only to read 
the annual reports. But I am not 
going into that. 

Then the question asked by Shri 
Morarka also deserves attention 
because that is an additional point in 
my "avour. As all of us know, the 
operation in the forward market 
amounts to gambling. It is gambling, 
but it is gambling done only by the 
richest people. In the very schem" 
of the Act, Shri Mahatab had made it 
clear, options had been forbidden 
only because if options were not 
forbidden the smaller interests would 
get into the trade and the volume of 
business would, therefcre, ,,0 up. That 
is why options are prevented. We 
have every reason to prevent options, 
but Shri Mahatab, the then mover, 
had only this reason for preventing 
options. 

We kr.o .... what is gambling. The 
point will be that if it is not regulated, 
there will be uncontrolled speculation 
to the very serious detriment of our 
economy. That is not the position. 
Government cannot leave it at that. 
Government will not be helpless in 
that matter also because we know 
that there is the Public Gaming Act. 
There is an all-India Act also and in 
several States there are State enact-
ments. Can we not fit it in there? 
I~ it not gaming? Is it supposed to 
be a game of skill. I do not think 
any skill is required. 

Shrl Warlor (Trichur): A lot of 
skill is required. 

Sbrl V. p. Nayar: Intellectual skill 
perhaps. It may be a game of skill 
for them, but I do not consider that 
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it i. a game of skill. Even so, why 
is it not possible? Let us not have this 
enactment. Take for example the 
Penal Code. Shri Morarka kno_ 
that the Penal Code does not confine 
itself to describing offences relating 
either to the person or to property. 
There are so many chapters in it. I 
do not propose to go into them. But 
there is a chapter describing offenCe!! 
of election. in the Penal Code. There 
is another chapter on offences relat.. 
ing to public tranquility. Yet another 
chapter on offences relating to reli-
gion. Then there is a chapter on 
offences relating to public health, 
safety, convenience, decency and 
morals. Can we not have one chap-
ter l;ke this in the Penal Code where-
by we can prohibit and penalise 
operations on the forward market 
which affect the economy of our coun_ 
try? Is it so very diffi 'ult? Even if 
we do "ot fi,d it possible to proceed 
under the Gambling Act or under the 
Gaming Act, it is easy for the Gov_ 
ernment to do away with trading in 
futuces. If they want to forbid it or 
if they want to see that such trading 
in futures is not resorted to, the best 
method which I can suggest is to in-
corporate in the Penal Code itself, 
which has several chapters which are 
not related with either the person or 
the prope ty, a chapter on offences 
relating to these comme-cial practices. 
That wil] be the answer to Shri 
Morarka. If he has any more ques-
tions to ask, I shall be glad to answer 
them because I think we will get some 
more education by them. 

Shri Morarka: You have not ans-
weced the question at all. You say 
that the Act should be repeaJed. My 
question was as to how the repealing 
of thj~ lIet would meet with your 
objective. 

Sbri V. P. Nayar: I consider that if 
the Act is repealed and if no suitable 
provision is made in some other enact-
ment then the sharks will find a very 
good time. They will make merry. 
I know that. But that is precisely 
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the reason why I want this to be re_ 
pealed and immediately suitable pro_ 
visions incorporated in a suitable Act, 
whether it is in the Gaming Act or in 
the Penal Code. Is that sufficiently 
clear? 

Therefore I say that it is absolutely 
essential that this Bill should be cIr-
culated for eliciting public opinion. 
In 1952 when we passed the original 
Bill you will remember that that Bill 
had a very inte:esting history also. 
It so happened, if I may recall certain 
facts, that the most vehement critic 
of the Bill which Shri Mahatab had 
moved, to shoulder the respons:bility 
of moving in 1952, I mean Shri T. T. 
Krishnamachari. From then on we 
have consLtently been having the 
plea that We should not have this 
enactment. We are stronger in our 
case, today because there is the pers-
pective of socialist planning and be-
cause the Draft Plan i\self says that 
we have to hold to certain price lines. 
If in this context Government want 
it, we have only one thing to say and 
that is that we feel that Government 
are not sincere in what they have said 
in the Draft Third Five-Year Plan. 
Therefore I would urge with all the 
emphasis at my command that the 
Bill if Government finds it difficult to 
drop it, should at least be sent for 
elicit'ng public opinion be~ause the 
States would also like to express their 
opinion onCe again. The States have 
their planning. The States specially 
those where producer, have a power_ 
ful voice know how people who are 
responsible for the production are hit 
by the nefarious activities of those 
who operate in the forward market. 
Therefo-e on this point also I want 
this Bill to be sent for eliciting public 
opinion and that is why I have chosen 
to move this amendment. 

I do not propOse to go into the de_ 
tails of the Bill because I have had 
occasion in 1952 to di3Cuss all the 
tleta ils of the main Bill itself. Sir, I 
command my motion. 

13 hrs. 

Mr. Deputy-Speaker: Motion moved: 

''That the Bill be circulated for 
the purpose of eli:iting public 
opinion thereon by the 31st Janu-
ary, 1961." (12). 

Now, both the motion for considera-
tion and this amendment for circula-
tion are before the HouYl'. I hope 
hon. Members would try to conclude 
their speeches within 15 minutes, 
each. 

8hri A. C. Guha: Mr. Deputy-
Speilker, Sir, speaking immediately' 
after Shri V. P. Nayar's contention 
that t.he whole Act should be 
repealed, ...... , .. 

81lri Warior: There are my amend-
men t3 to the cia uses. 

Mr. Deputy-Speaker: They would 
be taken up when we take the Bill 
clause by clause. 

Shri A. C. Guha: .... it may sound 
surprising to him if say that I wel-
come the Bill as far as it goes. It 
may be that the Amending Bill may 
not be quite adequate to meet the 
situation. That is another point. To 
say that the whole Act should be re-
pealed, I think, is going beyond any 
reasonable limits. A quest:on wa, 
put to him, what would be the remedy 
and what would be the result if the 
Act is repealed. His only reply was 
that suitable provision may be made 
in the Penal Code. That means that 
the Forward Contracts (Regulation) 
Act or certain rei evan t portions of it 
may be put in the Penal Code. 1 do 
not know how the situation would be 
improved by that. Initially, I oppose 
his amendment that the Bill should be 
circulated and hi. contention that the 
whole Act should be repealed. 

There is an element of urgency in 
proceeding with this Bill. I come 
from Calcutta and West Bengal. I 
know the situation which exists in 
the jute market there. I think, this 
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morning also, thee was a question 
and the reply of the Minister to that 
question has been that the price of 
raw jute is still ril;ing further. In 
the opening speech, the hon. MinLter 
has stated that speculation is going 
on in the jute market i.e. in the trade 
of raw jute as also jute products. 
This abnormally high p.ice of raw 
jute this year, which will affect our 
export trade considerably, is due pd-
mar'ly to the speculative tendencies in 
the raw jute trade and also in the 
jute products. 

The Minister, in his speech, has ad-
mitted and it has also been stated in 
the Statement of Objects and Reasons, 
that the Act, as it is, has not been 
able to meet the situation. Excessive 
speculation and other malpractices 
have been going on. The court has 
often given light punishment. Trading 
out.ide official hours in assocations 
recognised for forward trading cannot 
be stopped under the existing provi-
sions of the Act. So, this Bill is neces-
sary to remove these lacunae in the 
present Act. 

Before proceeding to the provisions 
of the Amending Bill, I think it 
would be relevant for me to refer to 
how far the Commission or the Gov-
ernment have been able to or have 
been serious enough to utilLe the pro_ 
visions of the existint Act. Having 
stated that the present Act has not 
been able to stop the malpractices and 
Mleculative tendencies, the Minister has 
stated that the Commission ha3 work_ 
ed in all these seven years in a credit-
able manner. He has also stated that 
the Commission has used its autho-
rity in a very sparing manner. If the 
Commis~ion or the Government are 
aware that the'e malpractices were 
going on, I th'nk the House may 
humbly ask the Government why 
the Commission has not taken appro-
priate action under the already exisL 
ing p"ovisi'ons of the Act. 

The Annual report seems to me to 
be a disappointing record. In the 

section on Administration, the report 
has stated only how many Members 
are in the CommLsion. It is only just 
10 or 12 lines. I think this section on 
Administration should give a clear 
picture of how the Commission has 
worked. Thece are several punitive 
sections in the exist:ng Act. I have 
not been able to find any particulars 
from the three reports that I have got 
with me, if the Commission has taken 
any action under tho.e se-tions. Un_ 
der sections 7, 8, 10, 12, 13 and 14, I 
think the Commission could have 
taken many actions against the offend-
ing parties. The Central Government 
can make or amend bye-laws Or recog-
nised associations. We have been only 
told that under section 26 of the Act, 
the Central Government has delegat-
ed its power to the Commiss:on to 
make bye_law;. We do not know 
whether the Central Government has 
itself made any bye-laws for recog-
nised associations so that the Associa-
tions may work properly. I hope the 
Minister, in his reply, will tell this 
House if they haVe taken any action. 

Section 13 gives power to the Cen-
tral Government to super .ede the gov-
erning body of recognised associations. 
If these recognised associations have 
been violating the provisions of the 
law or indulging in malpractices, it 
was quite just and fitting fo!' the GOY" 
ernment to take certain action u'ldE'!' 
sections 13 and 14 of the present Act. 
From the report, it has not been pos-
sible for me to find out if the Com_ 
mission or the Central Government 
has taken any action under these sec· 
tions. Similarly, there are other sec-
tions also under which the Central 
Government or the Commission could 
have taken certain action agai"s! 
offending associations or the member5 
of those associations. I am afraid the 
report is practically silent on all these 
matters. I hope in futur€, !'€,ports 
these things would be clearly men_ 
tioned: what action the Commission 
Or the Central Government might 
have taken or may in future take as 
regarded offending parties. The House 
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13 approached with the request to pass 
certa'n Bills to give cretain powers to 
the Central Government or to ce.tain 
statutory authorities. It is expected 
that these powers will be properly 
used and in the right direction. If 
the powers are not used, it will be 
somewhat unfair to this House for the 
Government to come for a second dose 
of powers either for the Government 
itself Or for the statutory authorities 
set up under the Act. 

Com'ng to the present situation, 
should mostly concentrate my remarks 
to the jute trade. This Bill deals 
with a ve:'y technical matter. I can 
adm't that I do not clearly under· 
stand the implications of all these 
techn'cal terms: hedge, transferable or 
non-transferable forward contract, etc. 
But, I can understand this much that 
speculation in jute trade has been do-
ing a great harm to the economy of 
Bengal as also to the economy of the 
whole of India. Last year, on several 
occasions, we had to come before this 
House for giv;ng some price support 
to raw jute, and almost at the end of 
the season, Government announced the 
policy that the State ,Trading Corpora-
tion would for export purchase raw 
jute through co-operative societies. 
The co· operative societies were mostly 
non-exLtent then, and only a neglibi-
ble quantity of raw jute was purchased 
by the State Trading Corporation, and 
the jute-growers had to pass through 
very bad days during last year. The 
re,ult is that the acreage under jute 
hac: gone down, and jute production this 
year has gone down, and the specula-
tors fmd it convenient to corner raw 
jute a'ld start speculation again in 
raw jute, pushing up the price to an 
abnormally high level. The price this 
year is veering round about Rs. 50 to 
R" 60 per maund in the rural market, 
whereas the price last year was near 
Rbnut Rs. 20 per maund in the rural 
market. You can understand what 
devastating effect these serious varia. 
tions in the priCe of a principal agri-
cultural commodity of the eastern 
States of India can have on the rural 
economy of those States. 
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I am particularly anxious for this 
reaoon that immediately after Parti· 
tion, it was realised that jute had al-
most a strategic importance, and West 
Bengal was asked, as also some other 
eastern States. to produce as much 
raw jute as poss'ble. The cultivators 
and the Government; also did their 
job, but the Central Government 
could not give relief to the cultivators, 
and I should say, they betrayed the 
intereots of the cultivators of jute. 

In this connection, it should also be 
realised that the jute industry today 
stands on a sepa "ate footing from 
what it stood on before Independence. 
Before Independence the jute industry 
was in the hand> of industrialists, but 
now it is in the hands of traders, who 
have trade in raw jute, who supply 
raw jute, and who are them. elves the 
industrialists and also shippers in 
some cases. Thus, the same person is 
operating in different fields in differ-
ent capacities. So, it is easier tor him 
to indulge in malpractices and specu-
lation. That is why the position of 
the jute industry in India today is in 
such a bad condition. 

We have been earning about Rs. 115 
crores every year from the export of 
jute products, and if this industry is 
properly nursed, I think the cultiva-
tors will be able to give surplUll raw 
jute also for export. But the export 
of raw jute is out of question, be-
cause of such a high price nobody can 
take this raw jute, and I do not know 
how far the export of jute products 
also will be affected this year. For-
tunately, there was some higher de_ 
mand of burlap in U.S.A during the 
last six months, about three or four 
manths of which were convered by 
the supply of raw jute of last year, 
and, therefore, the price was not so 
high, and the export was not to much 
affected, but sinCe July, I think the 
export has gone down considerably 
and it will go down considerably still, 
if we cannot check this abnormal riseo 
in the price of raw jute. 

In this condition, I think, this Bill, 
even if it may not be quite adequate 
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to meet the .ituation has an element 
of urgency about it, and it should be 
passed as soon as possi b 1 e. So, I 
welcome the decision that the Bill 
will not be referred to a Select Com-
mittee. The Select Committee might 
haev made certain changes, but I hope 
Government will be amenable to make 
certain changes suggested by hon. 
Members and if that is done, then the 
Bill may be imp.oved to some extent 
in the cour"e of the second reading. 

Coming to the provisions of the pre_ 
sent Bill, in clause 5, certain changes 
have been sought to be made in sec_ 
tion 4 of the original Act. Accord-
ing to the original section, the func-
tion of the Forward Markets Commis-
sion will be to make certain recom_ 
mendations to the Central Govern-
ment. But, now, it has been provided 
that the Forward Markets Commission 
would 'keep forward markets under 
ob"ervation and take such action in 
relation to them as it may consider 
necessary in exercise of the powers 
assigned to it by Or under this Act'. 
This means that the commission can 
act by itself without any reference to 
the Central Government, but I feel 
that the Central Government should 
at least be informed of the circumstan-
ce3 under which the commission is 
going to take action as also of the 
nature of such action. The commis-
sion may not wait for the Central 
G~vernment to take the appropriate 
action, but I think the Central Gov-
ernment should a least be kept in-
formed. 

As regards prosecution, I do not 
know how far the commission or the 
Central Government will depend on 
the State Governments concerned for 
prosecutions. I think there are certain 
obligations on the part of the Central 
Government to depend in such ca3es 
on the machinery of the State Gov_ 
ernment for prosecution, but I would 
ask the hon. Minister to explore how 
far the Central Government or the 
clmmission can take up prosecution 
itself. without depending too much 
on the State Governments. EYen tile 

Central Government or the COmmil-
sion may not be very efficient, but 
surely, I would say that the Central 
Government is more efficient than 
most of the State Governments. So, I 
would depend more upon the maChi_ 
nery of the Central Government 
rather than that it should be left to 
the machinery of the State Govern-
ments. 

In clause 11, by the proposed 
amendment, Government have sought 
to delete the obligation to publish 
certain notifications in the official 
gazette of the State. But I think this 
is not a welcome amendment. Any 
step which is going to be taken 
shOUld be notified in the State Gov-
ernment's official gazette as also in 
the Central Government's official 
gazette, and it should be given wide 
pUblicity in the respective regions, 80 
that people may know. I do not 
know what the idea is in deleting the 
publication of these notifications in 
the official gazette of the State in 
which the principal office of the l"e-
cognised association is situated. 

A new chapter has been put in on 
'Registered Associations'. There are 
certain associations which have been 
operating, without being registered. 
That is a serious lacuna in the exist-
ing Act, and I am rather surprised 
that Government have allowed sU(;h 
a state of affairs for such a long time. 
So, I welcome this provisiOn that all 
associations dealing in forward con-
tracts shou· d be registered and should 
get a certificate of registration. 

There is another thing that is very 
much prevalent in Calcutta-doing. 
forward conrtact business outside the 
recognised office hours and thus es-
caping the provisions of the Act. ':'his 
Bill has also trifid to put a stop to 
such prac'oicei. I would like to tell 
the Minister that if this provision is 
to be really effective, the Commission 
should have a branch office in Cal-
cutta with one of the members of 
the Commission and a complement of 
staff, to put a stop to this bad prac-
tice in the Calcutta jute market. The 
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number of members of the Commis-
sion is going to be increased. So I 
think it should be possib e for the 
Minister to see that at least one of 
the members with a suitable staff 
stay in Calcutta and watch the work-
ing of the Calcutta jute market and 
take eil'ective step;; immediately if 
anything comes to notice. Here 
again, I would suggest that as far as 
possible they should proceed with 
the help of the Central vigilance de-
partment and the Central machinery 
like the Special police Establishment. 
Of course, I can realise that they can-
not altogether dispense with the State 
Government's authority or interven-
tion, but as far as possible, inquiries 
and .investigation into serious allega-
tions should be done by the Central 
Government machinery through the 
branch office of the Commission sit-
ting in Calcutta. 

Lastly, if all these bad practices 
cannot be effectively stopped, Gov-
ernment should see how far State 
trading in these agricultural commo-
dities can be taken up. If the State 
Trading Corporation as such is not a 
suitable machinery for this, I think a 
Marke:ing Corporation can be properly 
mobUsed to take up this task of deal-
ing with the sale and supply of agri-
cultural commodities. Jute, cotton and 
oiLseeds, these are the three items on 
which State trading should be taken 
"p more and more increasingly, so 
that the perpetrators of these evil 
practices may come to know that 
there is an alternative to which Gov-
ernment can resort to, and we need 
not depend on them altogether for 
all time to come. With these words, 
I support the Bill as far as it goes. 

8hri Naushir Bharucha: Before we 
discuss a piece of :egislation of the 
character of the Forward Contracts 
(Regulation) Amendment Bill, it is 
very necessary to examine what in 
essense is a forward contract. It is 
true that on account of certain mal-
practices and abuses of forward mar-
kets, forward trading has come into 

disrepute. But originally, forward 
trading was intended to serve a very 
u.;eful, economic and social purpose. 

Let us examine forward trading, 
what healthy forward trading really 
means. Assume for a moment that a 
dealer in cloth desires to book orders 
in advance. He contracts with a mill 
for delivery, jet us say, six months 
hence of certain bales of cloth. The 
mill in its tum would like to secure 
itself against fluctuations in cotton. 
Therefore, forward trading in cotton 
comes in. There is nothing wrong in 
healthy forward trading. But unfor-
tunately, forward contracts have been 
abuses. Hence the need for regulat-
ing them. . 

I do not agree with the suggestion 
made by my hon. friend, Shri V. P. 
N ayar, that this Bill should be alto-
gether dropped and suitable provi-
sion incorporated in the Indian Penal 
Code with the object of penalising 
certain speculative transactions. The 
point he misses is that the courts 
have repeatedly held that speculative 
transactIOns are totally different from 
what are known as wagering transac-
tions. Speculative transactions, how-
ever speculative they might be, are 
still legal transactions. In any com-
mercial or trading activity, there is 
hardly a transaction which has not in 
it an element of specu·ation. When 
a party goes out and buys for future, 
obviously there is an element of spe-
culation, because nobody can predict 
whether the market wili go up or 
down. But these are valid and legal 
transactions. The courts even award 
decrees to plan tiffs who sue the de-
fendants for damages for non-per-
formance of forward contracts, be-
cause they are valid and legal con-
tracts. Just because they contain an 
element of speculation, you cannot 
rule them out as wagering contracts 
or gamb ing. Wagering and gambl-
ing are totally different and distinct 
from these transactions. Therefore, 
there is need for regulating forward 
contracts. 
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The Bill seeks to remedy the fol-

lowing mischiefs: first, excessive spe-
culation; second malpractices such as 
trading outside office hours or kerb 
trading and so forth. Then difficulty 
is there to prosecute for want of 
adequate documentary evidence. An-
other mischief it seeks to remedy is 
the lack of powers with the Forward 
Markets Commission. It is felt that 
the powers already with the Commis-
sion are not enough and more powen 
are required. Similarly, exercise of 
stricter control by the Central Gov-
ernment is another objective of the 
Bill. Let us see whether the Bill, 
as it stands, will attain any of these 
objectives. 

First, take the case of excessive 
speculation. What is excessive spe-
culation? Once you make a legitimate 
or valid or legal a particular trading 
activity, is it ever possible to prevent 
excessive trading in th3t activity, in 
that particular commodity? It is 
hum3n'y im!)ossible. You cannot 
make it illegal unless you ban all 
trade in that particular commodity. 
Therefore to say that excessive spe-
cuhtion ~an be curbed by any sort 
of Bill is a proposition which I as a 
lawyer am not prepared to accept. It 
is hum'lnly impossible, with all the 
ingenuity of parli'lmentary drafts-
manship, to deviSe mea~ures where 
certain specu' ative transactions are 
regarded by law as valid and yet 
excessive speculation in that can be 
categorised as illegal. 

Shri Morarka: The system of mar-
gins is there. 

Shri Naushir Bharucha: That does 
not stop excessive speculation. That 
might stop even such activities which 
are bona fide and genuine trade acti-
vities. Suppose I enter into a for-
ward transaction not with the object 
of speculation but for the purpose of 
genuine trading. The margin will 
equ3lly apply to me as to the specu-
lator. It is no remedy against ex-
cessive speculation. It wiL hit botb 
the genuine trader and the specula-
tor. 

Shri Morarka: The person who in-
dulges in that will have to give an 
excessive margm. 

Shri Naushir Bharucha: It all de-
pends. If I am a millowner owning 
10 mills, my dealings will be 10 
times bigger thau the party who has 
got one mil'. Therefore, the system 
of extra margins and extra deposit is 
not the remedy. It can ony check the 
total volum\! of forward transanc-
tions. It cannot distinguish between 
genuine transaction and speculative 
transaction. 

The point I am making is that thi8 
excessive speculation cannot be era-
dicated like this. It is bound to re-
main and it will remain. This is a 
socI:!1 evil which can only be eradi-
cated by education. So long as 
human nature is what it is, I am 
afraid it is not possible to eradicate 
it. You may take certain measures, 
e.g. trading outside office hours, kerb 
trading and so forth. These can per-
haps be done. 

Then it is proposed to check exces-
sive speculation by making certain 
transferable specific delivery con-
tracts subject to the condition that 
the number of transfers of such con-
tracts sha 1 be limited. Here again, 
1 really do not know how it gets at 
the essence of the thing. If you have 
got transferable specific delivery con-
tracts and if you, by rules and by-
1 y .... s, say that a particular transfer-
ab_e contract shall not pass on from 
dealer to dealer or merchant to mer-
chant and say it shall not pass on 
more than two times, all that you 
do is you give rise to more contracts 
of the same type. If, for instance, I 
have entered into a contract for 100 
ba'es of jute and I pass it on before 
the period of delivery-I sell it-to 
another, he is entitled to the delivery. 
After finding that the market has 
appreciated, he, in hes turn sells it 
to a third party and similarly is sold 
to a fourth party and so on. If I find 
it profitable, I may buy the same bales 
again and so it goes on. 
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If, by amending the definition of 
transferable specIfic delivery COll-
tracts you subject such contracts to 
a limited number of transfers, what 
you real y do is, you do not prevent 
the speculative trade in it. All tnat 
you do I" thal you giVE! impetus to 
new contracts of the same type being 
further formulated. If one· contract 
cannot go through the hands of more 
than 3 parties and if 6 parties are 
interested in it, there is nothing to 
prCvcht Un: fourth man entering into 
a new contract for the same goods. 
So this is not the correct remedy. 

Also this type of prevention of a 
number of transfers might hit certain 
trades when it becomes necessary 
that the good, must pass through cer-
tain channels and certain hands. 

Coming to the question of trading 
outside office hours, this is sought to 
be remedied by the Central Govern-
ment assuming powers to direct re-
cognised associations to m:lke rules. 
That is clause 10. Enhancing the 
powers of recognised associations to 
make by-laws-clause 11; power of 
the commission to suspend a member 
of a recognised association-that is 
proposeu new section 12B; and m:lk-
ing c(:rt:lin contracts illegal or void 
and providing severe punishments. 

Let us examine how far this will 
happen. I am mre this will certainly 
happen-trading outside offiCe hours. 
Why is it so; what is the cause? Be-
cause, in periods of excessive fluctua-
tions of prices, the parties who have 
entered into a contract have not got 
the patience to wait till the next 
day and the next trading hours. They 
would like to enquire how the mar-
kE.t has fluctuated in the meantime. 
Therefore, they may meet at night 
time, after 9 or 10 o'clock; and kerb 
markets are well known in Bombay 
and Calcutta. Not only are the prIces 
quoted as on the Stock Exchange 
but considerable trading activity gc,es 
on. 

The hon. Minister seeks to impose 
the sanction of law on this kerb trad-

ing. No such contract shall be re-
cognised by law. They would be 
void or invalid. But Who cares for 
your s:lnctions of law? When the 
members meet in kerb trading and 
nobody thinks that he will go to a 
c:>urt of law to enforce contracts 
ma:le on the kerb side. Who cares, 
therefore, whether the contract is dec-
lared void by law or not. So long 81 
the p:lyment is made the member W 
satisfied. 

13.34 hrs. 

[SHRI JAGANATHA RAo in the Chair} 

Therefore, the sanction of this kerb 
trade is the honesty among thieves. 
There is some such thing as honesty 
among thieves so that all people who 
disregard the Forward Market rules 
gather together and there is some 
honesty among themselves. Each one 
sees that i, is a matter of his honour 
to see that th:lt void or illegal con-
tract is honoured properly. Otherwise 
he is thrown out of kerb trading. So, 
there also, these amendments 
have limited efficacy. ALo the 
next d:lY the kerb contracts are 
en tered in the regular books 
o~ account, so that the danger of de-
tection is there only for a few hours. 
from night till morning. Therefore, it 
is very difficult to curb it. Certainly. 
so far as gambling is concerned. it is 
possible to curb it to a certain extent. 

I welcome the provision with regard 
to the registration of associations. It is 
very necessary. I am surprised that 
this was not there before. It will 
help to bring more order and intro-
duce uniformity among the various 
associations and, in the rules and re-
gulations govern'ng them; and that is 
a thing which is desirable. 

ThE' Commission is proposed to be 
vested wLh the powers of a civil court. 
To an extent it is inevitable. I think 
the powers of thE' civil court must be 
g'ven to the Commission if the Com-
mission is to discharge its functions 
mentioned in section 4. But. I think. 
that before exercising these functions 
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either as a matter of administrative 
practice or as a matter of directive 
from the Central Government, it 
should be made clear to the Commis-
sion that while it calls for any infor-
mation or exercises any powers re-
garding seizure of books of account of 
any member of a recognised associa-
tion, there should be some complaint 
before the Commission or some sort 
of information on which the Commis-
sion feels that a prima facie case has 
been made out for looking into the 
books of account of the particular 
member. I do not desire, on the one 
hand, that members of recognised as-
sociations to be completely immune 
from this tYPe of procedure. At the 
same time, I do not desire that the 
Commission should go about having 
a roving inspection, which, I am sure, 
they will not. But some such direc-
tive from the Central Goverr,ment 
would be necessary that thIS orovi-
sion should be re30rted to only wh~re 
a prima facie case has bfoen made 
out or the vio :ation of an y of the 
rules or by laws of the Associations 
by a member is strongly suspected. 

Coming to the question of punish-
ment, the hon. M.mster, out of sheer 
desoeration, is proposing certain mi-
nimum pUnishment. I for one have 
~ t III to see how social reform can be 
IlItr"duced this way. We have got 
in Bombay the Prohibition Act. Very 
severe punishments are prescribed 
and the minimum sentence is pres-
cribed Still the process of illicit 
dl.t11.ation goes on merrily. It has 
no' got the slightest effect; and it 
blOcomes very difficult to control, 
mere'y by severe penalties, a mal-
practice which has been so long in 
existence. 

I am of the view that, on the 
whole, though this Bill will not 
achieve the purpose of curbing ex-
cessive speculation, still it is a neces-
sary step and a step in the right 
direction. Therefore, We have to 
place it on the statute-book and 
.amend the Forward Contracts Act 
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as best as we can. I definitely say 
that it will not prevent kerb trading; 
it will not prevent excessive specu-
lation and the various suggestions 
which the hon. Minister has made 
and to which my hon. friend Shri 
Morarka referred, are suggestions 
which have a limited use. 

Take, for instance, the question of 
asking for bigger margins. It has 
got its own limitations. Without 
materially obstructing legitimate 
trading, you cannot insist upon high-
er and higher margins indefinitely. 
They also have got a limited use. 
Ultimately, it will depend u{lon how 
far the associations themselves are 
vigilant and how far the Commission 
itself is vigilant in suppressing such 
speculative activities. 

I say, thougk I am convinced that 
the Bi:! may not materially assist in 
remedying the mischiefs it has sought 
to remedy, still it is a step in the 
right direction, though a step nOl 
coming up to our fullest expectations. 
I think it is one which We must wel-
come in the interest of seeing that 
there is the development of a healthy 
Forward Contracts market which, I 
feel, is an essential component of our 
present day economy. 

Shri Morarka: Mr. Chairrnar ,;ir, 
am speaking on this Bill with Co certain 
emount of handicap because I thought 
that this Bill, as it was originally pro-
posed, should go to the Select Com-
mittee. I hoped that when it went the 
Select Committee, we would consider 
it more carefully and more Ieisurly 
and would be able to bring to the no-
tice of the Minister the various points 
that We wanted to urge. But, as the 
hon. Minister said in his opening 
speech that there is a certain amount 
of urgency ebout this measure created 
by certain forward markets in Calcut-
ta and elsewhere, the idea of a Select 
Committee had to be given up and 
this Bill has to be passed here and 
DOW. 
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I heard two speeches, one from a 
communist Member and another from 
Shri Guha. The first speech left an 
impression on me that the hon. Mem-
ber opposed the very idea of the exis-
tence of forward markets. The other 
two hon. Members who spoke opposed 
the idea of speculation and p.xcessive 
speculation. I am one with the hon. 
Member who opposes the idea of ex-
cessive speculation because excessive 
speculation always degenerates into 
gambling. But one cannot deny that 
the existence of forward markets and 
legitimate speculation is necessary and 
vital for the health of any economy. 
Many orthodox economists have justi-
tied the existence of speculation and 
one of them has defined speculation 
as a struggle of intelligence against 
chances. According to him, an ele-
ment of speculation is necessary not 
only in the interest of stabilising the 
prices but also for increasing and pro_ 
moting production. I may be permit-
ted to quote a small passage from this 
book-Principles of Economics by 
Alfred Marshall: 

"It has been well observed that 
a speculator, who, without mani-
pulating prices by false intelli-
gence or otherwise, anticipates the 
future correctly; and who makes 
his gains by shrewd purchases and 
sales on the Stock Exchange or in 
Produce Markets, generally ren-
ders a public service by pushing 
forward production where it is 
wanted, and repressing it where 
it is not: but that a speculator 

'in land in an old country can 
render no such public service, 
because the stock of land is fixed. 
At the best he can prevent a site 
with great possibilities from being 
devoted to inferior uses in conse-
quence of the haste, ignorance or 
impeclmiosity of those in control 
of it;" 

On page 719, it says again: 

"It is true that many of the 
largest fortunes are made by 

1,519 (Ai) LS-5. 

speculation rather than by trully 
constructive work: and much of 
this speculation is associated with 
anti-social strategy, and even with 
evil manipulation of the sources 
from which ordinary investors de-
rive th~ir guidance. A remedy 
is not easy, and may never be per-
fect. Hasty attempts to control 
spp.culation by simple enactments 
have invariably proved either futi-
le or misr.hievous: but this is one 
of those matters in which the 
rapidly increasing force of econo-
mic studies may be expected to 
render great service to the world 
in the course of this century." 

Mr. Chairman: What do the modern 
economists say? 

Shri Morarka: Even the modern 
economists agree on this point that 
speculation is necessary but it must be 
controlled and one of the methods of 
control is the Forward Market Control 
Act. The other says that hasty 
attempts are futile: he did not say 
any attempts would be futile. 

My purpose is to show that specu-
lation by itself is not bad. Any type of 
forward trading is bound to have an 
element of speculation. Take for ins-
tance the stock exchange. The total 
number of shares of a company at any 
given time is limited, It is not as if it 
depends upon future production or any 
such thing or like the cotton crop or 
jute crop or other products. Even 
though the total number of shares is 
limited, still there is such a volume of 
trahsaction that the shares purchased 
and sold in these stock exchanges are 
much more than the total number of 
shares issued by the company and even 
then it has the legal recognition not 
only of the association but also of the 
Government. Why? Because, after 
al! it is by the interaction of demand 
and supply that the real price is deter-
mined, if you leave aside contingen-
eies and emergencies in which they are 
controIied by the Government. Ordi-
narily, price is to be left to be deter-
mined by the laws of demand and 
supply. The hon, Minister in his 
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opening speech made a very good case 
as to why these forward markets are 
necessary and he gave two reasons: 
for the producers to be able to market 
their products within a short time and 
yet get a reasonable price and also 
for the industrialist who could have 
proper and planned production. The 
term 'hedging' has been used. It is 
not only permissible: it is essential as 
every industry has to plan production 
ahead. If you want to sell your cloth 
today you can make calculations only 
if you are in a position to purchase 
cotton. You can ensure your profit Or 
loss only if you purchase your raw 
materials for producing the goods. So, 
the definition of 1ledging' has been 
very well known: future sales against 
present purchase or future purchases 
against present sales. This is a very 
well known policy in any free econo-
mic society and I do not think that 
anybody can seriously suggest that the 
existence of forward markets can be 
detrimental to the national economy 
or for the fulfilment of the Third 
Plan. The hon. Member 'Shri Nayar's 
reference to the Third Plnr. was a 
little misconceived. Stabilisation of 
prices is one thing and the rigid fixa_ 
tion of price for the entire period is 
another thing. I think you can fix the 
price in a rigid manner only if the 
commodity is in existence and the 
supply and demand position is known. 
You cannot anticipate production and 
fix the price at a fixed level. In such 
an event. the producer would suffer, 
production would suffer and" I do not 
know who would benefit. 

I will now say a word about kerb 
trading. My hon. friend, Shri Bharu-
cha mentioned about this. I agree 
largely with what he said. It is very 
difficult to check this kerb trading. 
What i9 this k€rb trading? Let us 
.mderstand this. Any transaction 
done outside the official hours and out.. 
side the official hall-ring-is calIed 
kerb trading. Formerly, when the 
ball was closed members were pushed 
out and they came to the foot path 

and they used to do these transactions 
on the foot path and therefore, it was 
called kerb trading. That was the 
t.radltional method but now this trad-
ing takes place even at midnight over 
the telephone between one broker and 
another. Shri Bharucha pointed out 
that they entered these transactions in 
the regular books as if these transac-
tions had taken places in the next day. 
No amount of law can prevent this 
kind of a trade. But where is the 
necessity to prevent it? Every day in 
the Times of India and other news-
papers we have a special box giving 
'kerb rates'. These rates are officially 
quoted and they become the guiding 
rates for the next day's operations. 
But here too the forces of supply and 
demand do not cease to work; they 
work even during the night time. The 
prices fluctuate even when the official 
ring remains closed and the next day 
the transactions start on that price. 
These transactions are unofficial. 
While these are against the rules or 
bye-laws of the association or against 
the wishes of the Forward Markets 
Commission, still they take place 
every day. While I am not in favour 
of encouraging any such thing, I per-
sonally do not see how any great harm 
could be done by this kerb trading. 
The only risk in the kerb trading is 
that any party to a transaction can 
say that the transactioh is not binding 
on him, and if that party says sO the 
other party cannot compel. As my 
hon. friend Shri Bharucha, again, 
rightly put it, after alI it is a question 
of confidence or faith between one 
member and another and as long as 
they have got confidence and they 
trust one another if they enter into 
that type of transactions they are wel-
"orne to do it. 

There are two points, in particular, 
in this Bill to which I would like to 
refer, and I would request the hon. 
Minister to consider them. This Bill 
has come, as I said in the beginning, 
perhaps as a result of the experience 
which the Forward Markets Commis-
.~ion and other Government machi-
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neries have got. So far so good. In 
clause 13 which purports to introduce 
a new section in the Forward Con-
tracts Act it is sald-I am referring to 
12B-

"12B. (1) If, in the interest of 
trade or in the public interest, 
the Commission considers it neces-
sary to suspend a member from 
his membership of MY recognised 
association or to prohibit such 
member from entering into any 
forward contract far the sale or 
purchase in his own name or 
through another member of a re-
cognised association of any goods 
or class of goods, then, notwith-
standing anything contained in any 
law for the time being in force or 
in the rules or bye-laws of a re-
cognised association, the Commis-
sion may, after giving an oppor-
tunity to the member concerned 01. 
being heard, by order suspend his 
membership of any association or 
prohibit him from enteriClg into 
any such contract." 

Sub-section (3), to which my main 
objection relates, says: 

"(3) No order made under sub-
section (1) in respect of any mem-
ber of a recognised association 
shall affect the validity of any 
forward contract entered into or 
made by, with or tllrough such 
member on or before the date of 
such order and remaining to be 
lICrformed on or after the said 
date; but the Commission may 
make such provision as it deems 
fit in SUch order or in any subse-
quent order for the closing out of 
any such forward contract." 

Now, Sir, here the Commission is 
taking power not only to suspend a 
member, if it is deemed necessary in 
the public interest, but to close the 
outstanding business of tha: particular 
rr.ember at any price Or on any terms 
which the Commission considers pro-
per and fair. My point is this. After 
all, a member does b'usiness mostly on 
behalf of others, on behalf of outsid-
ers. For some Bctivity or thf: "ther 

of that member the member is sus-
pended for any length of time not ex-
ceeding three years. That is a punish-
ment to the member. So far as hi, 
outstanding business is concerned, you 
want to close his business, you want 
to square it off compulsorily. At that 
time, my point is, you must give a 
chance to the member either to trans-
fer his business to any other member 
or do some such thing. If you want 
to close the business, I suggest that 
you do it in consultation with the 
Boord of Directors of that aSSOciation, 
becla use the Board of Directors of the 
association is always a responsible 
body mostly elected. There are also 
Government representatives en the 
Board, and they would not act in an 
arbitrary manner. I think, Sir, in the 
interest of the Commission itself they 
must accept this position, either in the 
Act itself or by any rules or regula-
tions, that before they close Or square 
up the business of a suspended mem-
ber they shall do so in consultation 
with the elected Board of the associa-
tion. That will be a safeguard not 
only for the member and the other 
customers but also for the Commission 
itself. The Commission can insulate 
itself from public criticism of arbitrary 
action if the Commission can take the 
elected members of the association 
into confidence before giving their ver_ 
dict. I hope the hon. Minister will 
give his consideration to this matter 
and see whether in the Bill itself or 
through some procedural means he 
would be able to tell the Commission 
to consult the elected members of the 
Board before the business is closed. 

My next point is with regard to 
clauses 17, 18 and 19. In these three 
clauses we are prescribing the quan-
tum of punishment. What we are say-
ing is, if a person commits an offence 
he is to be sentenced to a term of im-
prisonment compulsorily by a court. 11 
the offence is a first offence it is said. 
that he may be sentenced either to 
imprisonment or to fine or both. but 11 
the offence is a second offence we are 
compelling the courts to sentence that 
person to a term of imprisonment Not 
only that, we go a step further and 
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say that so far as the fine is concerned 
it aha11 not be less than Rs. 1,000 and i._: .. the imprisonment is concern-

>eiriShali not be for a period less than 
cme month unless the reasons are re-
corded in writing as to why it should 
be for a lesser period. My point is 
very simple. If you think that the 
offences are serious and require dras-
tic remedies, you provide for bigger 
penalties, provide bigger fines and 
bigger terms of imprisonment or, if 
you like, provide both. But leave the 
discretion to the court. After all, that 
independent authority must be able 
to say what quantum of punishment 
would meet the ends of justice. Do not 
compel a judge to send a man to jail. 
The first offence or even the second 
offence may be very technical offen-
ces. If the offences are serious, if the 
offences are heinous, certainly the 
court would send the persons concern-
ed to jail, but in case the offences are 
only of a technical nature surely you 
do not want that person also to go to 
jail merely because he has committed 
some technical offences. But if the 
provisions are allowed to remain as 
they are in the Bill, even if the court 
is D"t inclined to send a person to jail 
the ~ourt shall be duty bound to send 
hi!!: to jail for a certain period-it may 
be . Or a short period. 

Sir, you know, recently we passed 
the Companies (Amendment) Bill 
You also know that some hon. Mem-
bers made a fervent appeal and made 
a complaint that there was a judicial 
leniency shown in many cases, because 
in some cases the courts had fined 
only five naye paise, ten naye paise 
and amounts like that. So the Com-
pany Law Administration and some 
hon. Members here made a grievance 
that such judicial leniency has helped 
the offenders to commit offences and 
get away with them. Even in spite of 
that the main principle recognised 
was, that after all, these offences are 
of a commercial nature and they have 
to be distinguished from other offen-
ces. But here, in the peculiar clr-
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cumstances of our economy, Sir, if Wit 
want some deterrent punishments to 
be provided, by all means provide for 
imprisonment also, but leave it to the 
judges to decide whether in a parI.!· 
cular case the sentence should be ac-
tual imprisonment or fine Or both. It 
you are not satisfied with the firlt 
judgment, with the punishment ~vea 
by the lower court, by all means go 
to the High Court or even to the 
Supreme Court as the other party III 
entitled to go. If all the courts feel 
that the punishment given is adequate 
and a mere imposition of fine would 
meet the ends of justice I do not think 
the Forward Markets Commission or 
the Government should become so vin_ 
dictive as to send a person to jaU. 
So, I feel and I do hope that the hon. 
Minister would consider this point. I 
do not want to plead for offenders, and 
I do not want to !lilY that they should 
be let off lightly. I am only railing 
this as a question of principle: whe-
ther you must pass a law cirCUDll-
cribing the rights of the judges and 
the jurists before whom these offen-
ces are tried. Can they say to the 
judges, "If you find a person guilty, 
you shall be bound to send him to ,all, 
and you will have no discretion in the 
matter"? 

14 hr.<. 

In this connection, I have been read-
ing the annual report of the Forward 
Markets Commission. Here, I have a 
suggestion to make. I have got this 
report for the year 1958. This report 
was received by the Library on the 
16th May, 1960. I think it is a little 
ante-dated. We must have some up-
to-date reports so that one can intel-
ligently apply one's mind and make 
criticisms in support 0,. in opposition 
to the measures. 

Mr. Chairman: You have got the 
1959 report. 

Shri Moraro: it is not available 
in the Library. Anyway, this is the 
latest one which Is available to Mem-
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bers. In chapter VI of the report, at 
page 54, they have dealt with the pre-
vention of illegal .forward tradlntl 
which is in contravention of sections 
15, 17 and 19 of the Act. I think my 
hon. friend Shr! Gulul-he is noChere 
at present-was complaining that there 
is no mention made in the report 
about these things. The mention Is 
made there. U one reeds through 
paragraph 200 of the report, one will 
come to the conclusion that the litua-
tion, as pointed out by the Forward 
Markets Commission, is not alarming. 
I may be allowed to read only One 
passage for the information of the 
House, and that point, according to me, 
is the most lerious one in the repor"_ 
It says: 

"At Calcutta it was reponed 
that forward trading in jute and 
jute goods was conducted in the 
guise of ready delivery con tracts 
under the auspices of the Indian 
Forward and Futures Market 
Association Limited, Calcutta. At 
the instance of the CommissIon, 
the Calcutta Police in April, 1958 
raided more than 40 places in-
cluding the premises of the con-
cerned Association, and arrested 
8 bout 110 persons. The COJlUl118-
sian prepared a scrutiny report 
based on the seized documents ano 
forwarded it to the investigatIng 
authorities. The Government of 
West Bengal appointed a special 
Advocate to handle the prosecu-
tions. Accordingly, 4. cases were 
registered afl'ecting nearly 160 
persons. Though the cases were 
still pending before the trial 
Courts, the large scale apprehen-
sion of persons and the launching 
of prosecutions had the desired 
effect and it may be reasonably ex-
pected that illegal forward trad-
ing in raw jute and jute products 
would have been greatly minimi-
Red, if not completely eradicated." 

Shri Kanungo: Those expectations 
have not come true. 

Shr! Morarka: I agree; I bow down 
to the latest knowledge of the hon. 

Amendment DiU 

Minister. It may be that the expecta-
tiona have not materialised. But what 
I am saying is, a recent happl!'ninc 
here or there on a certain scale may 
justify our re-:writing the law, but 
should we re-write it in such a way 
and make the law 80 Jjgi!rous so U to 
take away the discretion of the judi-
ciary and impose an obligation on 
them to send a person to jail? I am 
not pleading for persons who· dI'e off-
enders and who really commit hein-
ous offences. Let them be punished. 
But why write a law in such a way 
that the judge would be compelled to 
send a man to jail? I think, after all, 
you should look upon these offencE!ll 
slightly differently from the other 
offences which are of a serious nature 
where imprisonment is mandatory 
and compulsory. For example, wag-
ing war against the country, subver-
sive actIvities, ~tc. 

Shri War!or (Trichur): This is the 
worst form of subversive activity. 
(Intenuption) . 

Shr! Morarka: The attempt to 
overthrow the Government is one 
thing. Also, it is an offence when a 
person tries to make illegal profit and 
tries to by-pass a Jawor tries to harm 
the economy. If all these things are 
done, certainly, the court will say 
what is to be done and my hon. friends 
need not fear about it. I am not say-
ing that there should be no sentence of 
imprisonment. But do not think that 
the judges are blind. The judges 
would weigh all these things and they 
will take into consideration whether 
a person'! activities were really sub-
versive or not, and whether they are 
anti-social or pot. If the judge comes 
to the conclusion that the activities 
were anti-social, the provision for im-
prisonment is there. He wiJI send the 
person to jail. by awarding him a 
sentence of imprisonment. But do not 
tie his hand and do not compel him to 
send a person to jail by awarding the 
person a sentence of imprisonment. 
Whether the activity is anti-socia or 
not, merely because he has committed 
a technical offence--
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Shrl Warlor: Why is it 'technical'? 

Shri Monro: You will kindly see 
what are the offences for which a 
person would be bound to be sent to 
jail. I do not know whether my hon. 
friend Shri Warior who showed an 
enthusiasm has read those clauses in 
question. If you will bear with me for 
a few minutes, I shaH refer to page 8 
of the Bill, clause 17, where the 
offences have been enumerated. The 
offences are enumarated in section 20, 
sub-sections (a) to (e); and sub-sec-
tion (il) says: 

"for a second or subsequent 
olIence under clause (d), or under 
clause (3) [other than an olIence 
in respect of a contravention of 
tb provisions of SUb-section (4) 
of ;ection 15] with imprison-
m it ... " etc. 

So oIfences committeed under clauses 
(d) and (e) would entail compulsory 
imprisonment. What are these clauses· 
Clause (d) says as foHows: 

"organises, or assists in organi-
sing, or is a member of, any asso-
ciation in contravention of the 
provisions contained in the pro-
viso to sub..section (1) of section 
18;" 

Pausing here for a moment, if a per-
son who organises or assists in contra-
vention of section 18, is tllat offence 
so severe that a man must compul-
sorily be sent to jail? 

Shri Naushir Bharacba: The asso-
ciation may be declared illegal after_ 
wards. 

Shri Moraro: It may be declared 
illegal at any time. But merely 
because a person is a member-and 
he may not be a member knowingly,-
and after all he may be a technical 
member. My hon. friend asked me 
why I used the word 'technical.' Sup-
pose the man's name is on the register 
when the documents are seized, and 
he has paid his SUbscription only for 
one year, that is, at the beginning of 
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year. Yet, his name appears on the 
register, and so, technically he would 
be a member and he might have com-
mitted that off~nce. But surely, I do 
not think anyone would w,,,,! him to 
go to jail for that. 

Shri Warior: This is the second 
offence; not the first offence. For the 
second offence only, imprisonmen t is 
compulsory. You know that immedi-
ately after the war and even during 
the war when many commodities were 
in short supply, there was anti_hoard-
ing and other laws passed. In some 
of those Acts the same provision was 
made, namely, that a person shall be 
sentenced to imprisonment. But 
what happenced was, the civil supplies 
department requires the persons to 
submit a weekly return of all the 
stocks they had, and if some of the 
citizens by mistake--not by intention 
or design-forgot to send the return on 
the day, say, Monday, and instead they 
sent the return on Tuesday or Wed-
nesday, technically, those persons 
committed an offence and the matter 
went to court. The magistrate 
was helpless and he sentenced those 
persons to a term of imprisonment or 
sometimes the punishment was an im-
prisonment till the court rises, or 
simple imprisonment and so on. But 
here, let us see what is contained in 
the proviso at page 9 of the Bill. We 
go a step further and say: 

"provided that in the absence of 
special reasons to the contrary to 
be mentioned in the judgment of 
the court, the imprisonment shall 
be not less than one montb. -

So, not only do you say that there will 
be a sentence of imprisonment but you 
also say that the imprisonment shall 
not be less than such and such a 
period. I have looked into the Indian 
Penal Code to find out whether there 
is a parallel provision even for more 
heinous crimes. 

An hon. Member: What about cor-
ruption? 
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Shri MOI'8rka: It may be so so far 
as corruption is concerned. I am only 
speaking about an offence which is 
a commercial one. There are offences 
against morality, offences against 
Government, offences against the 
Stal!>. offences against property, etc. 
It IS nobody's case here that you 
should not provide for the penalty of 
imprisonment. By ali means provide 
it, but must it be compulsory? Must 
you take away the discretion of the 
judiciary? 

Shri A. C. Gaha: There is discre-
tion left to the judiciary. 

Shri Morarka: It is only In the case 
of the first offence. 

Mr. Chairman: In the second and 
subsequent offences also, it is there. 

8hri Morarka: If that is the inten-
tion, I have nothing more to say; It 
reads as follows: 

Ufor a second or ~ubsequent 

offences under clause (d), or under 
clause (e) [other than an offence 
in respect of a contravention of 
the provisions of sub-section (4) 
of section 15] with imprisonment 
which may extend to one year and 
also with fine"-

The minimum fine is Rs. 1000; there 
is no maximum limit. 

"provided that in tne absence of 
special reasons to the cont1'ary to 
be mentioned in the judgment or 
the court, the imprisonment shalI 
be not less than one month and 
the fine shall be not less than one 
thousand rupees." 

So, the imprisonment shall not be less 
than one month. 

8hri A. C. Guha: For special 
reasons to be mentioned in the judg-
ment, the judge may give a lesser 
sentence. 

8hri Morarka: It may be less, but 
imprisonment is necessary. 

Shri A. C. Guha: That is necessary. 

Shri Morarka: There is no escape 
from imprisonment. Imprisonment 
will hllve to be given. The only thing 
is, for special reasons, they may give 
less than one month. 

U these provisions are considered 
necessary in the larger interest of the 
society and the country, the Minister 
can have them. But let him at least 
provide some safety valve, as provid-
ed in the Company Law, viz., for 
awarding imprisonment, it must be 
proved that the offence was committed 
wilfully, deliberately, in spite of warn_ 
ing, etc. I hope the hon. Minister 
will consider what I have submitted 
and do something by providing some 
safety clause, to check the arbitrary 
exercise of the power by the execu-
tive 

8hri Warior: In this debate, 
would like to commend Qie very samc 
arguments which 8hri Nayar had 

advanced, not precisely because all 
those arguments are accepted by me. 
The circumstances in which this 
amending Bill has come warrant such 
a thing. I submit for the considera-
tion of the Minister that many things 
have changed in recent years. The 
parent Act was passed in 1952; in 1953 
there was an amendment and in 1957 
also there was an amendment. With 
all these amendments before us and 
with the annual reports of the Com-
mission, we can safely say that the 
Act as it is will not be effective 
enough to curb what should be curbed. 
The very ideology, aim and objective 
of the nation have changed practically. 
Day by day, we are experiencing more 
and more difficulties in our economy. 

I for one never accept that market 
economy will be regulating the price 
or for that matter even the futures 
trading. Rather it is the other way 
about. Futures trading is regulating 
the market economy in India. I can 
understand futures trading in a deve-
loping economy. The Minister has 
been saying about' developed 
countries. That is understand-
able, because there the production it-
seIt ia organised. But here production 
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is unorganised and marketing is 
organised; so, naturally the contradic-
tion is there. What Shri Morarka has 
been sa~ ing is all misleading. 

I have gone through this fu.ures 
trading; for 4 years I was in the 
market. I know what happens in 
regard to the plantations, for exarnp!p. 

An hon. Member: In what capa-
city? 

Shri Warior: As an accountant. The 
element of speculation, etc. is all mis-
leading, becaUSe that element of 
speculation is also controlled. When 
I was in the rubber market for 
instance, in the post-war years, it was 
fetching about Rs. 3. The rubber 
market then came down to 1 anna 3 
pies, not all of a sudden, but gradually. 
The bulls and bears are active and 
in spite of that, the market was com-
ing down very regularly: I have not 
seen any instance of anybody collap-
sing in the market. But is that the 
state of affairs in the Bombay or 
Calcutta or Cochin markets? I can 
show any number of millionaires even 
in Cochin. I had the experience of 
one Bombay seth dealing in pepper. 
All of a sudden he collapsed and he is 
now doing some idli work in some 
hotel. We do not see such an instance 
in an organised developing economy. 
I can understand about New York, 
London and even Singapore, but not 
such a thing in our economy. That is 
why I am supporting Shri Nayar and 
not because forward markets will do 
all the havoc. 

For instance, in hedging he can do 
fuat. When a purchase is made and 
sale is made, if the position is not too 
lon~ or too short, he can do that. Even 
switching to some extent, he can do, 
but not this sort of wild anarchIC state 
of aitairs in the market. which sabo_ 
tages the enti:.e economy of our Statp... 

It there is any senSe in the framers 
of this draft Plan, if you attribute 
fIOme wisdom to them, and if this is 

for public consumption, it should be 
realised that this forward contract sort 
or thing whiCh is existing in 0ur coun-
try milita~es against the very grain of 
the policy statement here. How can 
you stabilise the market? The Minis-
ter was referring to the law of supply 
and demand and other old, worn-out, 
mo.h-eaten theories. Supply and 
demand never contrrolled the market. 
The market is controlled tod9'; bl' 
much more stronger power:> and ele-
ments. I have flagged SO many things 
here to quote regarding the market 
trends in India. When the supply is 
short and the demand is much mar", 
does the market rise? Never. It sup-
ply is much less and demand is much 
more does the market rise? Never. 
I ~ quote instance after instance to 
show that it never rises like that. 
There are much more powerful ele-
ments which control the market. Now, 
if yOU look into the whole year, you 
will see that in the very same month 
of delivery the difference ranges from 
Rs. 1 to 50. 

Shri KanllDgO: Rs. 1 to 50! Where! 

Shri Warior: Rs. 70 even, and that 
is shown in the market report. Now 
the entire economy is developing in a 
particular pattern, in a planned way. 
When we talk of planned economy we 
should not allow this. Otherwise, I 
have no objection to what~ver .these 
people may do; and they will do what-
ever they like. But when we have 
accepted a planned economy, that 
necessitates some control. If that con_ 
trol comes in, somebody argues against 
it in a legalistic way and somebody in 
a realistic way and it results til con-
fusion. 

An hOD. Member: What 11 your 
way? 

Shri Warlor: My way is a very 
realistic way. 

Pandlt Munlshwar Dutt Upadhyay: 
You want the entire thing to be re-
pealed. 
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Shri Warior: Yes. Now, I will take 
only two points from the Report of the 
Forward Markets Commission. Firstly, 
what has been the effect of this for-
ward trading on the price structure in 
India? The 1955 Report says: 

"The utility of regulation of 
futures trading under the auspices 
of a recognized association de-
pends upon the prevention of 
lilegal futures trading. The pro-
blem of prevention still remains to 
be tackled effectively." 

Having said so in the 1955 Report-
mind you, in the 1955 Report, not in 
the 1958 Report-it gives a long tale 
of unending pathos of how the illegal 
market is going on. It is a long report, 
and before I come to "market condi-
tions" I will quote a few sentence~ 
from this Report. Para 90 of the 
Report says: 

"Option business is prohibited 
under the Forward Contracts 
(Regulation) Act. The busines.. 
has been rampant particularly in 
the cotton futures market at 
Bombay." 

Here we are talking of prohibition but 
there it is rampant. Then para 91 
says: 

"An important reanson for this 
misuse of the contracts in cotton 
was the inadequacy of the futures 
contract in providing proper hed-
ging facilitie~ in all the varieties 
of cotton." 

do not know what is meant by this. 
Usually, in the advanced countries, as 
far as I know hedging or switching 
of the tender market is confined only 
to the best qualities, that is, the mo~t 
superior quality; not all qualities are 
allowed for hedging or switching in 
the : cnder market. They specify the 
commodities in which there can be 
tender market and there is standar-
disation of both quality and quantity. 

If these nrelimin ary things are 
attended to, then naturally there is no 
sense in saying that proper hedging 

facilities or switching facilities should 
be provided for all varieties of cotton. 
If all varieties of cotton are coming 
into the tender market, the condition 
of the tender market will become 
anarchic. No other country does it. 
1 do not know of any other country 
with a deveioping economy which has 
permitted it. But here it is done, and 
( have reason to believe that this 
seems to be a recommendation coming 
out of experience. I will come to that 
also, because I have made a thorough 
study of this report. I know every 
inch of that. 

Similarly, para 112 of 
Report says on page 49: 

the 1956 

"The principal commodity in 
which futures trading was illegal-
ly conducted in the guise of trad-
ing in some other free commodity 
was gram.'" 

Now foodgrains are banned from 
futures market. So, they have taken 
to gratn!<. From Bombay cotton they 
have shifted to Bhatinda, Ganganagar 
and Ludhiana, places in Punjab and 
they are dealing in foodgrains. There 
is a cry that the food grains market 
must be controlled and the price struc-
ture must be contro1led. At the same 
time, these people are doing it. How 
are they doing it? There are some 
commodities like gram or peas. They 
have the same price. So, they put in 
the record all this gram as peas and 
then they do it. What is the effect 
The contract is for gram the price is 
that of gram, the delivery is gram but 
the records are of peas. This is the 
1956 discovery. Of course, the 1956 
Report refers to rubber trading also. 

Shri Morarka was speaking here 
and he wanted to show it is a very 
innocen t thing. He referred to the 
practices they are adhering to and said 
it is a very innocent thing, and added 
"What is there? It is not anti_social, 
anti-national or anti-economic and 
not at all heinous." But what does 
the Report say? The 1957 report says 
on page 74, para 211: 

"Of special concern to the Com-
mission this year, however, was 
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the problem of illegal trading in 
wheat and gram." 

In the 1958 Report it was reported that 
forward trading in jute goods was 
conducted under the guise of ready 
delivery contracts under the auspices 
of the Indian Forwards and Futures 
Market Association, Calcutta. If this 
discovery had not been made, I am 
qUite sure that this business house 
will be the most respectable business 
house in the world. Unluckily or un-
fortunately, this was discovered and 
now, perhaps, they have been black-
listed. 

So this is what the reports from 
1955 to 1958-the latest Report avai-
lable in the library is that of 1958-
say. And I may say here that I have 
picked the report only at random. 
There are many other discoveries also 
like kerb. Shri Morarka was refer-
ring to kerb. Shri Bharucha also 
said it is an innocent thing. After 
.office hours they do it. Why should 
they do it? 

Shri N. R. Muniswamy: Because 
they find it very easy. 

Shri Warior: They find it very easy 
to disturb the market the next morn_ 
ing. That is the reason. Even at 
midnight they may be doing it. At 
midnight when thieves are awake, 
these people are also awake. 

Shri N. R. Muniswamy: It is to 
their advantage. 

Shri Warior: Yes, and to our dis-
advantage. But my feeling is that 
they are not so mnocent as they are 
innocent-looking. 

Now I will come to the market con-
ditions. Para 43 of the 1955 Report 
says: 

"The average price of the con-
tract which was about R.~. 620-
640 in September and October 
respectively rose to about Rs. 680 

in November and Rs. 720 in Dec_ 
ember. The average price in Dec-
ember was about Rs. 70 higher 
than the price of the February 
1955 conti act in December 1954 
(after making adjustment for the 
change in the basis of the con-
tract) ." 

How much is the difference? Rs. 70 
on the .arne month delivery contract. 
Does this mean stability? Does this 
mean even ordinary or normal fluc-
tuation? Is that not violent fluctua-
tion enough? This is how the market 
is tossing, and there are reasons for 
it, I know. The Forward Markets 
Commission put; in certain reasons. 
Do you want to hear them? There 
was some pOlitical instability in Indo_ 
nesia, there were huge floods in Pun-
jab and, probably, also the Presiden-
tial election in the l,[nited States! So, 
the Indian forward market must be 
tossed by the bulls from Rs. 620 to 
Rs. 7701-. That is the re;ult. Be-
eaUSe there was a Kennedy coming 
against a Nixon we have to put our 
market in the hands of the bulls of 
Bombay, thereby disturbing the en. 
tire economy of the country. How 
many workers are thrown out of em-
ployment? Thousands of our workers 
in the handloom industry do not get 
any yarn because of the instability in 
the market. Government itself found 
it very difficult to control the prices 
of cloth. Questions were asked about 
it in thi~ House. Even in today'. 
Statesman ..... 

Shrl KanUDgO: May I interrupt the 
hon. Member? There is no hedge 
trading in cotton goods. 

Shri Warior: Not in cotton goods. 
But cotton is put into the mills and 
made into yarn and then woven. 
That is how cloth comes. Cloth does 
not come from the cotton plants. 

Then there is the pepper market. 
The pepper market is entirely control_ 
led by one big finn in Cochin, a 
European ftrm. It is a continental 
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firm. At one time-it is in our de-
bates-they quoted 120 cents to the 
sellers of the produce in Cochin, 
when the actual quotation from New 
York was 180 cents. Only one man 
by name Pothan Joseph resisted that 
while stocks of pepper were cornered 
at 120 cents. He cornered al] the pro-
duce of the year and made lakhs. The 
one man who resisted that· also made 
some Rs. 8 lakhs out of that. But not 
a single cent out of this has gone to 
the producer of pepper. If you ana-
lyse the market reports you will find 
that pepper is always down in Janu_ 
ary and February, because that is the 
harvesting season. Again in May, 
June and July, the lean months of the 
monsoon, it shoots up. Pepper is 
sold sometimes at Rs. 4,000 per candy. 

If you will permit me I would like 
to quote certain figures from the Bul-
letin of Agricultural Prices, publish-
ed by the Ministry of Food and Agri-
culture. For example the price of a 
certain commodity for one quintal on 
14th October, 1960 it was Rs. 77.55. 
The Bombay rates were Rs. 73.50 
and Rs. 82.88 respectively. This is 
not a quinquennial report. It is only 
a monthly report and within one 
month the price ranges are from Rs. 5 
to Rs. 8. On account of this wide 
fluctuation, our commodities do not 
get a good reception in foreign 
markets. 

Now what is the effect of all this? 
All the profits whether in a rising 
market or a slum market, whether 
there is a boom or a recession, goes to 
the middlemen. India is a COWl.try 
{If middlemen. Everything is in their 
hands; even the economy is in their 
hands. Between the producer and the 
consumer there is a whole range of 
people. They take all the cream of 
profit from the economy, and the pro-
ducing class is left to the tender mer-
cies of these sharks of the market. 
It is speculation of the most raoid 
and rampant type that is going on. 

I have given netice of certain 
amendments to give deterrent punish-

Amendment Bit! 
ments and if the Government is will-
mg to accept them, I think they will 
go to some xetent in curbing these 
activities. 

Sbri N. R. Munlswamy (Vellore): 
Mr. Chairman, Sir, at the very outset 
I have to disagree with the hon. 
Mini.;ter's robust optimism. Human 
nature being what it is, we carmot 
expect that a time will come when 
this Act wil] be eliminated altogether 
from the statute book. We have seen 
the working of this Act for the last 
eight years. There has been one 
amendment and they have now come 
forward with a second amendment 
We have to expect such moves from 
the Government for some time more, 
because loopholes wherever they 
come to notice should be plugged. 

Mr. Morarka was magnificently ob-
se.;sed over the penal provisions of 
this measure. The scheme of the mea-
sure is such that they have provided 
two ways. For the first offence they 
have prescribed a minimum of not less 
than Rs. 1000, or imprisonment which 
may extend to one year. For the 
second or subsequent offence they 
have pre3cribed a imprisonment which 
may extend to one year and also a 
fine. It should be logically so. It 
has also been provided that in the ab-
sence of special reasons to the con-
trary to be mentioned in the judge_ 
ment of the court, the imprisonment 
shall be not less than one month and 
the fine shal] be not less than one 
thousand rupee3. According to him 
whethe!' they give reasons or no rea_ 
sons the discreption for imprisonment 
must be left to the Court. It is no 
use putting a man into jail. He may 
probably pay a fine of even Rs. 5,000, 
but not undergo a day's impri.;on_ 
ment or even till the rising of the 
court. 

But inspite of our having penal pro-
visiQns, human ingenuity is such that 
they can always find a way out. 
There will be no second offence at all, 
for this reason that one has to lose 
his liberty and as such they will 



Forward DECE;,lBER 8, 1960 Contracts (Regu!ation) 4644 
Amendment Bill 

[Shri N. R. Muniswamy.] 
square it up before the second offenc., 
is booked for trial. 

From the financial memorandum at-
tached to the Bill I find that a sum of 
Rs. 50,000 may have to be spent for 
the appointment of a fourth Member 
and so on. With three Members on 
the Commission they were able to do 
that much. I do not know whether 
they are going to do much more by 
having another Member. Whatever it 
may be, the House must be given some 
idea as to the pay of the staff which 
they propose to employ, the UDCs, 
the LDCs, etC. These must be given 
In the financial memorandum whiCh I 
find totally missing. I am sure the 
Minister would be able to throw some 
light on t.llli aspect. 

I wish to say a word about clause 3. 
In sub-elause (b) of clause (2Y of sec_ 
tion 2 of the principal Act the words 
are "and it is subject to such condi-
tions relating to its transferability as 
the Central Government may by noti-
fication specify in this behalf." 

The definition clawe u it stands to-
day is that a transferable specific deli-
very contract is approved. But now 
they want to put certain conditions 
as to the ransferability of such con_ 
tracts. A man who has got a right 
over certain property can always exer-
cise that right by transferring it to 
anybody. This is a fundamental 
right. But still I find that in the Cons-
Utution one of the article3 about 
fundamental rights says that they can 
put reasonable restrictions on the exer-
cise of our fundamental right. But 
we have to see whether the conditions 
which they are now having in their 
mind relating to transferability are 
reasonable or not. Therefore when we 
are delegating the right to the Central 
Government We have to see that they 
do not· in any way violate or infringe 
upon the fundamental rights while 
putting conditions as regards trans-
ferability. This is with regard to 
that aspect of the question. I am only 
~ing by the provision in the Act 

thinking that something might be done 
at the time of second reading. 

I find that the Commission shall, in 
the performance of its functions, have 
all the powers of a civil court under 
the Code or Civil Procedure of 1908 
while trying a suit in respect of the 
following matters, namely-then they 
enumerate those. We are giving the 
Commission juri.;diction over the 
whole territory of India. I am happy 
that Jammu and Kashmir is also con-
templated to be brought under its 
jurisdiction by this amendment Bill. 
To that extent I am happy because 
there should be no discrimination ill 
applying the prinCiples of this Act. 
What I am not able to understand is 
that having given them the power 
under the Code of Civil Procedure, 
here it is ,tated that the case has to 
be filed not wheee the defendant resi_ 
des or where the cause of action arise. 
but where the Commission holds its 
office. They are being controlled by 
the Code of Civil Procedure, but I do 
not find this in the Code of Civil Pro-
cedUfe. There I find that the case 
has to be filed where the ca use of 
action aroSe or where the defendant 
resides. The Commis.;ion's writ ex-
tends to the whole of Indian terri-
torry. I agree that it is a nice thing. 
But when you apply the Code of 
Civil Procedure and ask the man who 
is away from the jurisdiction to come 
and give evidence or to get himself 
tried by the COmmission, I think you 
are doing something wrong. This has 
to be looked into. Having conceded 
that the Code of Civil ProcedUre 
would be applicable in this case. as 
the Code of Civil Procedure definitely 
sayS that a petitioner or defendant 
should be tried only in a place where 
he resides ....... . 

Mr. Chai.rmaIl: The Code of Civil 
Procedure is applied only to a limited 
extent. Several orders of the COde of 
Civil Procedure are made applicable, 
not section 20. 
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Shri N. R. Muni;lwamy: Here the 
explanation says: 

"For the purposes of enforcinll 
the attendence of witnesses, the 
local limits of the Commission'" 
jurisdictioll shall be the limits of 
the territory of India." 

That is with regard to the attendence 
of witnesses. But there is no other 
procedure or proceeding except ~II­
mining the witnesses. After exa~­
in« the witnesse:i they haVe to give 
decision. There is no other extra pro-
cedure or proceedings in the court 
except taking things on evidence. 
The moment you take evidence, you 
call him and subject him to a trial, he 
becomes the counter-petitioner and 
not exactly a defendant or an accus-
ed. The moment you take him to be 
a counter-petitioner, the Commission 
must move to the place where he re-
sides and not where the Commission 
holds it office. I only ask you to exa-
mine the question from that angle. I 
wish I am wrong. But I wanted to 
bring this to the notice of the Govern-
ment. But what I say is correct. 
After taking certain evidence if the 
Commission finds that there is some-
thing wrong they can institute crimi-
nal proceedings and forward the case 
to the magistrate having jurisdiction. 
So far as the question of criminal pro-
ceedings is concerned, they are gov-
erned by the Code of Criminal Pro-
cedure which means that the case will 
be tried where the offence is commit-
ted and not where a person resides. 
I might commit an atfence and I may 
be tried here. I cannot claim that 
my residence is somewhere aIse. But 
so far as the civil aspect is concerned, 
they must take the evidence where 
the counter-petitioner or the respon-
dent r.esides. When you have conced-
ed that it wfil be tried by magistrate 
having jurisdiction over the accused 
because the reference is under sec-
tion 482 of the Indian Penal Code. we 
must also extend the same formula 
and the same reason with regard to 
the Civil Procedure Code. But this is 
only for bringing 'to the notice of the 

Government whether they should ,"0 
anything here. 

Again, I find that the Commission 
has to discharge functions in two capa_ 
cities. It has to function not only as 
a judge but aIso as a prosecutor be_ 
cause it is the Commission only which 
wants some information to be sup-
plied to it and if th .. information sup-
plied to it in any way infringes the 
provisions of this Act, they will b" 
hauled up. So they put forth the 
case and happen to sit on that. This 
aspect I do not like. I only want that 
just as they send the whole file to the 
magistrate for trial, when an offence is 
committed according to the other pro-
visions of the Act they must put up 
their case and send the file to the judge 
who has got jurisdiction over it instead 
of they themselves trying it. 

About the new chapter which they 
have included about registered asso-
ciations, that is, Chapter lIlA, I will 
make one small observation. That as_ 
pect has also been referred to by my 
hon. friend. Shri Guha. A recognis.-
ed association will have to be regis-
tered to carry on trade in the forward 
market. But I shall first read clause 
14A. sub-clau;e 3(b), which says: 

''to require a recognised associa-
tion in existence at such com-
mencement to make an application 
under sub.section (2); and every 
such assocation shall, as soon as 
may be after such commencement, 
be granted free of cost by the 
Commission a certificate of regis-
tration." 

There is no option. The moment they 
file an application for registration it 
shall be granted. There is no ques-
tion of a refusal. But subsequent to 
this in section 14B I find this provi-
sion, namely,-

''On receipt of an application 
under section 14A, the Commis.. 
sion, after making such enquiry as 
it considers necessary in this be-
half, may by order in wrltin, 
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grant a certificate of registration 
or refuse to grant it:" 

say they have no right to refuse 
it because earlier they have made a 
provision to make it absolute. '1'he 
associa tion is a recognised association. 
It is only for the purpose of tabula-
tion and for informing the Commis· 
sion as to how many registered asso-
ciations are there that the provision 
has been made. The moment the pro_ 
vision is made it is a mere formality. 
It is merely filing an application for 
getting it registered as an assocIation. 
It must ipso facto be granted without 
anything. It is an absolute right given 
to the petitioner. But I find from 
clause 14B that what was given by 
the left hand is taken away by the 
right hand or vice versa. Clause 14B, 
says that after making enquiry they 
can refuse. They have no right to re-
fuse. I feel that they will be put to 
difficulty if they have such defective 
drafting. This much only with regard 
to the provisions of the Bill. 

Now I shall go to the general prin-
ciples of this Act. The Forward Con-
tracts Act postulates that something 
has to be done beforehand, before ac_ 
tually the transfer of goods take3 place. 
There is bound to be some element of 
speculation. Ordinarily we can ex-
pect or anticipate something. Some-
thing else is for our benefit. But 
when we expect something by way of 
speculation as one of self-aggrandise· 
ment jeopardising the general economy 
this has to be objected to. To that 
extent I agree. But how can you 
avoid speculation? Speculation I do 
not think is there. What they are now 
doing is regulating speculation. While 
regulating speculation you are also 
now trying to speculate over the regu· 
lation. For this reason we are now 
imagining a great deal as what all pos_ 
sible things might be adopted by the 
assocIations and what all things they 
can invent by their ingenuity. The 
Commi5Sion supplies this information 
or from the previous experience we 
have gathered some aspects and ac· 

cordingly we do it. But we do it not 
knowing that the moment we get it 
into the regulations, you will find that 
new things will come in and crop up 
which have not been practised. These 
things are not foreseeable. at this dis.. 
tance of time. They do it with the 
best of intentions, for the sake of 
economy, for the sake of the country, 
for the sake of planned economy. 
Hon. friends who have spoken before 
me have been very eloquent over that, 
forgetting for a moment that the 
whole human set up in the country is 
such. The only thing is that they 
have been cataloguing the several 
commodities over whiCh there is regu· 
lation, and there is free speculation 
also. 

Mr. Chairman: His time is up. 

Shri N. R. Muniswamy: know 
there is only one more member to 
speak. By this interruption I ha"e 
lost the trend. 

Mr. Chairman: The hon. Member 
may conclude. 

Some hon. Members: There are 
many Members to speak. 

Shri N. R. Muniswamy: WeI!, Sir, I 
resume my seat 

Shri Hecla (Nizamabad): Sir, the 
the BilJ deals with a very im· 
portant aspect of our economic life. 
If We just compare the labour, time, 
attention that this House bestowed 
when we passed the original Act, one 
comes to the irresistible conclusion 
that we are not doing jU5tice to thiJI 
Amending Bill. This is a time when 
we should have taken stock of the 
working of the entire Act for the last 
8 years or so and the various reports 
of the Commission which are as 
many a3 22: may be more. 

As to the various aspects that this 
Bill deals with, let Us first take this 
basic point, namely, to what extent 
we can regulate forward markets. 
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Some of our friends are very optimis-
bc. Rather they raise the demand 
that We should control it in such a 
way that there is no need for this 
Act. The hon. Mover was also very 
optimisLic. But, the economic struc-
ture that we have adopted for our-
selves, is a mixed economy of allow-
ing the private sector to play its part. 
Added to it, we have taken to planned 
economy. We have got the Plans. I 
think, therefore, forward contracts 
would always remain. To say that a 
time would come when the private 
sector wiil be working, that the plan-
ned economy will go on and yet there 
will be no forward con tracts, will not be 
true. The point is whether there will 
be forward contracts without a specu-
lative tendency. The speculative 
tendency would be there in every 
contract, even non-forvvard, even in 
ready contracts. The point is, to what 
extent the speculative tendency is and 
to what extent speculative tendency is 
not there. We can regulate to a certain 
extent. We cannot regulate beyond 
that particular point. But, the condi-
tions in India are not satisfactory. My 
hon. friend Shri Warior gave the 
example of pepper. If I give the 
example of cotton or oilseeds or any-
thing, we will find that the variations 
in the price range in the course of a 
year is so much that even if we take 
all the necessary expenditure for 
storage, for wastage, for loss in 
weight, for transport, interest on 
capital blocked, there remains enough. 

To arrest the speculative tenden-
cies, this Act itself will not do very 
much. The amendments that we are 
bringing forward will not go far. For 
that, the remedy is outside this Act. 
Those remedies have to be taken 
intelligently. 

I shall deal with this point. When 
we compare the labour that we put 
when we passed this Bill, and the 
attention that we bestowed on it and 
the way we are rushing this Amend-
ing Bill or the shape of the Amending 
Bill, we will find that we are not 
doing justice to it. Let us see how 
this Bill went through. For the first 
time, in February, 1950, a BilI was 

draited. The name of the Bill was 
Future Markets Regulation Bill, to 
provide for the regulation of certain 
matters regarding future markets and 
prohibition of options in bonds and 
for matters connected therewith. It 
wa5 more or less on the lines of a 
similar Bill in the Bombay State. The 
Bill was circulated to the State Gov-
ernments, Chambers of Commerce, 
Reserve Bank of India, and other 
interests. The draft Bill along with 
the comments received were referred 
to an Expert Committee under the 
Chairmanship of Shri A. D. Shroff. 
The Bill as revised by the Committee, 
under the new name, Forward Con-
tracts Bill, was introduced in the Pro-
visional Parliament in December, 1950. 
That new Bill, as compared with the 
first draft Bill, differed in various 
particulars. That Bill was referred to 
a Select Committee. The report of 
the Select Committee came. But, it 
did not go through the Provisional 
Parliament. Therefore, another Bill 
was introduced in the First Parlia-
ment and it was also referred to a 
Select Committee. That Select Com-
mittee made very drastic or important 
changes. In fact, in one particular 
aspect, they differed diametrically. 
After all this labour, we passed that 
Bill in 1952. Eight years have elaps-
ed. Take the parallel of the Company 
Law. In that case, we saw how the 
departI1'ent was working and what 
was the Administration's view. Than, 
we took certain steps. The Amending 
Bill which we have passed recently 
has come up very well, improving the 
company law very nicely. Is the case 
similar here? It is not so. We have 
not given thought to the problem. We 
have not made a proper study or 
assessment of the working of the 
Commission or the working of the 
Bill. 
14.55 hrs. 

[MR. DEpUTY-SPEAKER in the Chair] 
Another aspect also needs to be 

mentioned. My point is that this Bill, 
instead of being rushed through in 
this way, should have been referred 
to the Select Committee. The pre-
visions of this Bill by themselves are 
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[Shri Heda] 
not very important. Because of that, 
probably, the hon. Minister has not 
done that. But, there would have 
been one advantage. Not only would 
th" Members of the Select Committee 
have given thought to the Bill and 
suggested certain ways and measures, 
but it would have another advantage 
also. The concerned interests, whe-
ther they are the producers, whether 
they are consumers, or the industries 
or the actual dealers in forward con-
tracts or their associations or Mem-
bers, whoever they are, would have 
an opportunity to have their say how 
they feel about it. That would have 
been a distinct advantage. I think in 
the democracy that we are working, it 
is necessary that we consult all these 
various interests. We ask them, we 
find out from the difficulties that they 
are experiencing, find out what their 
experience is, and find out what are the 
problems that they would like to solve 
and then come to amending or impro-
ving the scheme. This should have 
been undertaken. But, that is not 
being done. 

The Bill, as it has been presented 
before us, aims at certain objectives. 
They have made a very big claim. AJJ 
an hon. Member pointed out, it is 
very difficult to say whether we will 
be able to achieve those very objects. 
The first objective in the State-
ment of Objects and Reasons is, that 
the provisions of the Act were not 
adequate to deal with excessive specu-
lation and other malpractices now 
prevalent in some of the forward 
markets. Are increasing the fine and 
providing for jail punishment the 
measures by which we can arrest 
excessive speculation? I do not say 
that they will not be effective at all. 
They may be effective, but they may 
not go very far. Except these provi-
sions, I do not find anything by which 
we can regulate, we can arrest eXces-
sive speculation. Excessive specula-
tion and the speculative tendency i. 
a social evil. Therefore, I think we 
have to create a dlflerent social 
climate. Thereby only we caJl deal 
with this. 

Or, if you want to deal with it from 
the economic point of view, this Act 
Will not come to our help. We will 
have to take other measures, very 
radical ones, under a different Act or 
under our economic policy, whether 
it is taxation scheme or whether it is 
regulation of the various markets and 
these commodities. 

For instance, take the case of 
coffee. There was a time when there 
was speculation in coffee, but today 
there is no speculation in coffee. If 
we could deal with coffee satisfac-
torily, we could equally deal with 
cotton, oil-seeds and various other 
commodities and thus eliminate quite 
a good element of speculation from 
the market. Therefore, if there is 
excessive speculation, we may not be 
able to do much with this Bill, though 
certain provisions therein may help 
us in that direction. 

15 hrs. 

For one thing, I am happy that 
some more powers are given to the 
Commission I doubt very much whe-
ther those powers were necessary or 
whether in the absence of those 
powers the Commission was being 
hampered in its work. My own 
asse3sment at the working of the 
Commission for the last seven years 
is that it was working in the right 
direction, but it was working with 
some hesitancy; it was not working 
with SPeed and with confidence. My 
apprehension is that the powers which 
are now being given may rather 
increase the element of hesitancy than 
create more confidence. 

What is the duty of the Commission? 
The duty of the Commission is vigi-
lance in the actual market. The Com-
mission knows the market trends 
from day to day, from hour to hour, 
and from time to time. And it knows 
what clique or what group or which 
particular person is indulging in 
such speculation, and from what 
angle, and what the capacity of that 
clique or group or person is. So, It 
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can take adequate measures or suggest 
some measures to Government. 

With the powers now proposed to 
be ~ven, my fear is that Commis-
sion wilI not merely frame its report 
on the basis of its observation, but it 
will also try to collect some evidence, 
and try to make its file perfect. 

Mr. Deputy-Speaker: Is the hon. 
Member conduding within the next 
two or three minutes? 

Shrl Hecla: No, I would take some 
more time. 

Mr. Deputy-Speaker: Then, he may 
continue tomorrow. Now, we shall 
take up the Indian Post Office 
(Amendment) Bill, 1960. 

15.02 hrs 

INDIAN POST OFFICE (AMEND-
MENT) BILL 

The Minis'..er of Transport and Com-
munication (Dr. P. Subbarayan): I beg 
10 move: 

"Tha t the BilI further to amend 
the Indian Post Office Act, 1898, 
be taken into consideration". 

This measure is needed because we 
are changing from the ordinary tola 
to metric measures. What we have 
done is to equate the tola to the 
gramme. A tola is equal to 11' 66 
gms. but we are making it 10 gms. 
b.:.'Cause it will not make much differ-
ence; in alI the letters that we have 
seen being used, we have found that 
nobody generally uses more than 10 
gms. So, this conversion would not 
send up the revenues, as people anti-
cipate; it may send up a little, but it 
would not compensate for all that is 
needed. 

As a matter of fact, a post-card 
which costs only five naye paise now 
actually causes a great deal of loss. 
It causes nearly Rs. 2 crores of annual 
loss to Government. But all that we 

1519(Ai) LS--6. 

(Amendment) Bill 
anticipate by the measures which we 
are now undertaking to translate tolas 
into gms. is that it will lead to a 
gain of only Rs. 40 lakhs, which I 
do not anticipate really, because 
when the accounts are finalised, it 
will be found that the gain is much 
less than anticipated. That is the 
reason why this Bill has been brought 
forward. 

This is a very simple Bill, and 
hope that there would not be much 
objection in having this Bill passed 
into law. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to amend 
the Indian Post Office Act, 1898, 
be taken into consideration .... 

Now, Shri T. B. Vittal Rao. The 
hun. Member should be as brief as the 
hon. Minister. 

Shri T. B. Vittal Rao (Khammam): 
The han. Minister has been brief 
because of something else. 

Whenever this kind of conversion 
is done, we always find that advantage 
is taken of it to increase the rates 
and earn more revenue. As the han. 
Minister himself has Sflid, one tola is 
equal to ll' 66 gms, whereas he is 
making it equal to 10 gms. actually. 
This means that the people will be 
called upon to pay much more than 
they have been paying so far. 

Dr. P. Subbarayan: I would like to 
point out to the hon. Member that if 
he wrote on four sheets of paper, 
then they would not even come to 10 
gms. Therefore, there will be really 
no gain to Government, as he antici-
pates. 

Mr. Deputy-Speaker: There will be 
a loss of Rs. 2 crores on post-cards 
also. 

8hrl T. B. VittaJ Rao: The hon. Min-
ister is arguing out the point that a 
post-card costs much more actually. 
We know it very well, that a p0st-
card costs much more than what it 
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[Shri T. B. Vittal Rao] 
is priced at, because of the cost of 
handling and other things, but that is 
being sold at such a low rete because 
it is a public utility, and it is a neces-
sity for the people. 

But one thing that we have been 
urging upon Government is to stop 
the businessmen from using these 
post-cards for their business purpo-
ses. It is very easy for them to pur-
chase these post-cards at the rate of 
five naye paise each, print on them 
and then use them for their business 
purposes. If they were to purchase 
their own post-cards and print OD 
them and then affix the stamps, their 
cost would go up, but the cost to the 
exchequer could be brought down. We 
have been urging this ali along, but 
nothing is being done abou tit. 

Dr. P. Subbarayan: I would like to 
point out that it will be discrimina-
tion under the Constitution. 

Shri T. B. Vittal Rao: How can there 
be discrimination? I only want that 
it should be regulated. The post-
card is meant for a particular purpose, 
namely, the communication of infor-
mation from one person to another, 
but the businessmen do much more 
than that. Why should they not pur-
chase their own post-cards, print on 
them and then affix the five naye paise 
stamps on them? By selling these 
post-cards, Government are not really 
subsidising the people so much as 
they are subsidising the businessmen. 
If Government are serious about it, 
they can easily stop the use of these 
post-cards by businessmen for their 
business purposes, and if that is done, 
the earnings of the Post and Tele-
graphs Department will really go up 
at least by 20 per cent, which means 
so many lakhs of rupees increase in 
revenue, and that would be of great 
benefit. 

Of course, anybody will understand 
very easily that a tola is being made 
equal to 10 gms and it is easy for 
calculation purposes, but I would 
request the hon. Minister not to take 

(Amendment) Bil! 

advantage of this and try to get a 
little more revenue. If he really 
wants to increase the revenue, then 
the solution which I would suggest, 
as I have been saying just now, is to 
stop the businessmen from using these 
post-cards for business purposes. Let 
them have their own cards and then 
affix the stamps on them. 

Dr. P. Subbarayan: I am not con-
vinced by the arguments of my hon. 
friend 8hri T. B. Vittal Rao. The 
point is that the post-cards are print-
ed for the public as a whole. Of 
course, we are taking into considera-
tion the poor man . . 

Mr. Deputy-Speaker: Public is not 
exclusive of businessmen. 

Dr. P. Subbarayan: That is what I 
am saying. As a matter of fact, the 
post-card is really meant for the 
poor, and they use it a great deal. As 
a matter of fact, not merely business-
men but even private persons use the 
post-card and get into it as much 
matter as they can. So, my hon. 
friend might as weli argue that we 
may restrict the number of lines or 
th" number of words or the number 
of sentences that may be used in a 
post-card. That, of course, might 
make the businessman not adopt the 
post-card, because the number of 
lines will be restricted, and since he 
has got business to do, he will natu-
rally use the letter. No doubt, that 
is a matter to be considered. But, to 
say that they should print their own 
cards and affix the stamps etc. would 
he an impossibility, because the post-
cards are meant for the public as a 
whole. When we put our post-card!! 
on sale, any person who is a citizen, 
fIr even a person passing through 
India can use a post-card by purchas-
ing it. He is entitled to use it. That 
is the reason why this is not being 
done. When we produced the post-
cards printed with the stamp on it. 
we are thinking of the poor no doubt_ 
The price of it becomes less for him, 
because if he has his own postcant 
and he has to affix his own stamp on 
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it, the stamp would not cost more than 
5 nP but the post-card will cost a 
little to him. So we will be really 
taxing the poor man in order to pre-
vent businessmen from using the 
poot-card. That is all I can say about 
it. 

Mr. Deputy-Speaker: The question 
i~: 

"That the Bill further to amend 
the Indian Post Office Act, 1898, 
be taken into consideration". 

The motion was adopted. 

Mr. Deputy-Speaker: There are nu 
amendments. The question is: 

"That Clauses 1 and 2, the En-
acting Formula and the Title 
stand part of the Bill". 

The motion was adopted. 

CLauses land 2, the Enacting FormuLa 
and the Title were added to the Bill 

Dr. P. Subbarayan: I move: 

"Tha: the Bill be passed". 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill be passed". 

The motion was adopted. 

15.12 hrs. 

MOTION RE. SPORTS IN INDIA 

Shri H. N. Mukerjee (Calcutta-
Central): I beg to move: 

"That the present situation of 
sports in India, with special 
reference to our loss of Olympic 
supremacy in hockey, be taken 
into consideration." 

should say at the beginning that 
consider it a rather appropriate time 
for discussing this Motion because it 

was only yesterday that the first 
cricket test match between India and 
Pakistan in the present series con-
cluded. And I would like to take this 
opportunity of olfering a welcome to 
Fazal Mahmood and his men, parti-
cularly because Pakistan, after all, is 
a younger brother to us, and Fazal 
Mahmood and Haneef Mohammad 
have already won for themselves a 
position among the all-time stars in 
cricket. It is only proper that on this 
occasion we accord to our friends from 
Pakistan a most cordial welcome. 

Perhaps we do not have to learn 
many things from Pakistan, but at 
least in regard to cricket, we can 
learn something of the cohesion, con-
centration and devotion which they 
have displayed. Our team, luckily, is 
captained by the youngest cricketeer 
in India who has ever been in charge 
of a cricket team. I wish that the 
better team wins in the series. 

At Rome where the Olympic games 
were staged, we lost the hockey crOwn 
which India has proudly worn for 
over 30 years. Ever since 1928 when 
hockey was included for the first time 
as an item in the Olympic games, 
India has been the champion. In 
1928-1 am very happy to recall--{)ur 
hockey team was captained by our 
friend and colleague, 8hri Jaipal 
Singh. Perhaps the playful grace 
which we notice in our friend even as 
a parliamentarian is due to the large 
role that he has played in the deve-
lopment of sports in this country. In 
Australia, we met the great cricketeer, 
Constantine, who has become a Minis-
ter in the West Indies. Perhaps like 
Constantine, Jaipal Singh might well 
degenerate into being a Minister. But 
I do not propose to stand in his way. 
I wish him godspeed. 

Mr. Deputy-Speaker: I hope the 
hon. Member has no such aspirations. 

Shri H. N. Mukerjee: Perhaps I 
might claim that I am ascetic enough 
to have no such aspiration. 

Shrlmatl Da Palchouclhuri (Naba-
dwip): He is a Professor. 
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Shri H. N. Mukerjee: Even so, I am 
glad that he is in charge of a probe 
into matters which have taken place 
in connection with the Olympic games. • 
I wish all strength to his endeavour, 
to his elbow. May he do the probe 
searchingly and well without respect 
for VIP's or pseudo-VIPs who clutter 
the sports scene in our country today! 

The Olympic gold medal has not 
luckily gone outside. Our sub-
continent, and Pakistan has won as 
the better team. I would like again 
to congratulate Hamid and his men 
on their distinction. But I should also 
commiserate with our own team-
Claudius and his team-because they 
deserve a great deal of sympathy. 
And when the reasons for our failure 
in hockey come to be examined, they 
would reveal a state of things in our 
sports administration which is nauseat-
ing. There were signs much earlier, 
in Melbourne and in Tokyo, that we 
could not very much longer maintain 
the hockey crown. At one time we 
used to have a plethora of goals 
scored. In Jaipal's days and Dhyan 
Chand's days, double figures wer" so 
very common in hockey. Nowadays 
we are hard put to it to win by the 
narrowest of margins with extra time 
against countries like Australia. 
Nothing has been done-it is a most 
serious grouse-to ensure that WI! 
maintained our supremacy in hockey, 
because otherwise in Olympic games 
we hardly count at alL 

There have been so many defaults. 
In regard to selection, emphasis has 
been on seniority. I learn that even 
Dhyan Chand, the wizard of the old 
days, hardly had any time when he 
was called to Hyderabad in order to 
finalise the selections. I do not quite 
know why such men as Kishen Lal 
are put in charge of the team while 
a very much mor£: assiduou.i worker 
in the game, Nayanakannu, who 
worked with the team throughout had 
not been sent. 

15.17 hrs. 

[MR. SPEAKER in the Chair.] 

do not know why when our 
defence was rather weak, a very good 
player like Sayed Ali of Bhopal was 
not chosen. I know that the All India 
Council of Sports-I think I am 
divulging no secret-had given very 
specific directives about the composi-
tion of the Rome contingent, but the 
direction was not honoured. There 
has been in regard to hockey the 
stranbe caSe of Balkishan Grewal who, 
it seems, was chosen. Then he was 
left behind at the airport! His place 
was taken and filled by one Haripal 
Kaushik, whose name had not figured 
in the original list of 21 at all. Then 
on his own Balkishan Grewal flew to 
Rome. How he got his money nobody 
knows. He stayed in the Olympic 
village and his name was announced 
as an Indian entrant in the 3,000 metre 
steeple chase, for which nobncty knew 
that he had any qualifications. Ulti-
mately, it seems he did not take part. 
It is a strange case, of B~;klShan 

Grewal; it was mentioned even in the 
Eastern Economist; it created such a 
sensation. It requires to be gone into 
very carefully. 

I know that in Olympic games and 
similar celebrations, performance is 
important in the senSe that victory is 
not the only aim. After all, partici-
pation is a big enough thing in itself. 
But egregious defeat also is not the 
only aim, and if the management of 
things is rotten, then surely something 
serious has got to be done about it. 
As far as I know, and it was reported 
by journalists of the calibre like 
Vernon Ram, that till very lately the 
Chef de Mission Shri Aswini Kumar, 
had not sent in a full report and th(' 
All India Council of Sports, after 
having lavished funds on the Olympic 
Association, does not even have the 
courtesy to send a temporary report ... 

Mr. Speaker: Is the hon. Member 
a sportsman himself? 

Shri H. N. Mukerjee: Besides, the 
Council had as many as 8 observers, 
official as well as non-officiaL ..... 
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Mr. Speaker: I wanted to know if 
the hon. Member himself is a sports-
man? 

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): He is a very 
good bowler; I can vouch safe for that. 

Shri C. R. Pattabhi Raman (Kum-
bakonam): He has played other games 
also at Oxford. 

Shri H. N. Mukerjee: The Council 
had as many as 8 observers, official 
as well as non-official. Perhaps, they 
were gallivanting about the place in 
the Italian sunshine and imbibing the 
joys of Latin civilisation and only a 
perfunctory report could be prepared 
so that we do not quite know yet why 
Indian athletes, apart from Milkha 
Singh, who certainly deserves tribute 
in this debate, did not perform too 
well. 

There have been reports that the 
Chef de Mission. Aswini Kumar had 
resigned even before he started lor 
Rome. There is no reason why this 
resignation had not been accepted; anu 
the reasons for the resignation had 
not been discussed by the Indian 
Olympic Association. We have seen 
that Raja Balendra Singh, President, 
at the moment, of the Indian Olympic 
Association, violated the rules of the 
Olympic Council and nominated his 
brother the Maharaja of Patiala to go 
to Rome and take the VIP seat which 
was reserved for the President of the 
Indian Olympic Association. 

The Maharaja of Patiala has been 
President of the Indian Olympic 
Association for more than 25 years 
and then he moved out not because 
he wanted to but perhaps because 
otherwise he could not sit in the 
Council of Sports, as it was said by 
my hon. friend the Minister. These 
very important persons, going to Rome 
with their entourage, messed up the 
whole position. Those who were really 
taking part in the athletic events were 
not looked after properly; the coaches 
did not do their jobs; the manaeers 
nn away and the participants were 

left, more or less, to themselves. And, 
this is the kind of thing which is 
perpetrated by those who are in charge 
of our Olympic activities. 

The country would like to know 
why was it that more than the per-
mitted number of hockey players were 
taken; why was it that persons like 
Balkishen Singh Grewal were entered 
for events for which they were not 
patently meant at all; why was it, for 
example, that the football team which 
performed rather well and which 
received invitations from different 
countries of Europe were not permit-
ted to accept thOse invitations? The 
Government of India chose to put 
obstacles ill the way of our football 
team. Why is it that this force of 
non-essential. ..... 

Mr. Speaker: Is there any adviser 
to the hOIl. Minister on sports'! 

The Minister of Education <Dr. 
K. L. Shrimali): We have the Sports 
Council and the Sports Council 
advises us, the Government, on all 
matters relating to sports. The Sport. 
Council is a very representative 
body .... 

Mr. Speaker: Are there any Mem-
bers of the House there on it? 

Dr. K. L. Shrimali: Our distin-
guished friend, Shri Jaipal Singh is a 
member of the Council; and he is now 
the Chairman of the Probe Committee 
which is going into this matter. 

Mr. Speaker: Why don't you have 
one or two more? The hon. Member 
seems to be interested. 

Shri T. B. Vittal Rao (Khammam): 
May I also say that Shr; Naval Tata, 
who is an industrialist, is also in the 
Sports Council-who has nothing to 
do with sports? 

Mr. Speaker: What prevent. him if 
hQ is a sportsman? 
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Shri Jaipal SiDgh (Ranchi West-
Reserved Sch. Tribes): The ex-Presi-
dent of the All-India Council of 
Sports is also here. He is the han. 
Minister, Dr. Subbarayan. 

Dr. K. L. Shrimali: He was our 
President for a long time. 

Shri Warior (Trichur): More on 
their own right than as Members of 
Parliament. 

Shri Tangamani (Madurai): Our 
han. friend, Shri C. R. Pattabhi 
Raman is also a good cricket player. 

Shri H. N. Mukerjee: What has 
appeared in the papers so far, if a 
summary inventory is made. would 
amount to an indictment of this sports 
administration. And, my purpose is 
not sO much to wash dirty linen here 
in Parliament and in public. My pur-
pose is only to tell Government that 
it is more than time that some serious 
steps are taken in regard to this kind 
of thing. 

Sir, we have seen in sports com-
mentaries such statements as that 
perhaps the reason why, with the 
exception of Milkha Singh, almost all 
our athletes were knocked out from 
the very first round of Olympic com-
petition·-perhaps, one of the reasom 
was that the records which had been 
credi ted to them by the selection trials 
by the amateur athletic federations 
were somewhat faked; and they 
wanted to have a big enough team so 
that a number of coaches, non-coaching 
coaches and managers could go along 
with them. 

An han. Member: Non-managing 
managers. 

Shri B. N. Mukeljee: It has been 
said, for example, a four-member 
wrestling squad at Rome had a crew 
of 6 officials. It has been said also 
that the Olympic village in Rome 
showed that the Indian camp was full 
of people who, certainly, had violated 
the rules made by the Exchange 
Control authorities of the Reserve 
Bank-or somehow got round the diffi-

culties created by our exchange 
regulations. 

In regard to wrestling-I am sorry 
to see that Sardar Majithia is not 
here-in regard to wrestling things 
have been said which require investi-
gation; that our wrestlers were found 
to be over-weight and then steam-
bath operation had to be performed 
at a late hour; and since the steam-
bath operation was not repeated in 
time our wrestlers having ;ost some 
weight got it back again. Ultimately, 
they were disqualified. 

In regard to weight-lifting, there is 
one man who went as weight-lifter. 
There was a coach and a manager 
He performed his job very well; he 
needs a manager; he needs a coach; I 
do not object to that. But he per-
formed very well. The umpire gave 
some decision which appeared to many 
people to be wrong; it was necessary 
to have an appeal made. But, neither 
the coach nor the manager helped. 
This weight-lifter himself comes back 
and says that the coach and the 
manager never helped. He was short 
of money; the money that should have 
been paid to him was not there; he 
would have to accompany as an escort 
the wife of a football official who 
was there moving about having a 
pleasurable time. He was not even 
given the kind of shoes which are 
necessary to be worn for the Olympic 
competition. He wore shoes which he 
had used in the inter-Railway 
championship for weight-lifting, which 
he had won. This is the kind of thing 
which has appeared in the papers. 
(1ntcTTUptions) . 

I know that Milkha Singh deserves 
to be complimented over and over 
again. In any normal Olympic games 
he would have got, certainly, a bronze 
medal, if not something better. But, 
it so happened that the other athlet!'s 
surpassed themselves and the result 
was that he could not get it. Also 
after the selection was made for the 
Olympic Team, Milkha went along 
with certain other Army athletes to 
Germany. There was a break so to 
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speak. There was no effort to inte-
grate our team for the Olympics and 
prepare themselves that they could 
offer the best account of themselves. 
And, there was no attempt even to 
make sure for which track event 
Milkha should be best of all fitted. 
The result was that in spite of his 
being our best man so far, we have 
not had him get a bronze medal at 
all. I do not condole with him. I say 
he has more than 4 or 6 years of 
athletic life before him as a runner 
on the track; and, therefore, we hope 
that he will do very much better later 
on. 

The Council of Sports, I am told, 
has appointed a reviewing committee 
with my friend, Shri Jaipal Singh in 
charge. I do hope that he does some-
thing. But I do feel sometimes that 
maybe his hands would be tied to a 
certain extent because of h is being 
already a member of the Council of 
Sports with all its liabilities; and. 
perhaps, some semi-judicial tribunal 
would have helped in this mal.ter. 

In regard to cricket, after all we 
are proud that India has mad" an 
original contribution to the game of 
cricket. We recall the incomparable 
Ranji; the glory of cricket achieve-
ment has been added to by what has 
been achieved by Ranji and his succes-
sors. So, when we see a glance 10 the 
leg or a drive to extra cover it is 
something which flashes up for a 
golden fraction of a second to be 
tressured in our minds for ever after-
wards. That is the kind of game 
which cricket is. But here is a Board 
of Control which messes up evef'Y-
thing all the time. I remember in 
February 1959 in this House there 
was an angry debate and you, Sir, 
having learnt of India's discomfiture 
at the hands of the West Indies had 
permitted a discussion of this matter 
in this House in February 1959 and 
in my absence my hon. friend Shri 
T. B. Vittal Rao had started that dis-
cussion. What is the treatment which 
the Board of Control has meted out ., 
Daleep Singhji or to Merchant? I am 
not being invidiOUs. At least these 

. two names have to be mentioned, or 
again, there is the latest example of 
Amarnath, a man who knows all about 
Pakistan variety of cricket and he is 
pushed out exactly at the moment 
when Pakistan is coming to play in 
India. This is a kind of game which 
at least is not cricket and it goes on 
all the time. There is a pathological 
obsession of the Board of Control in 
regard to changing the cricket 
captains as if they are old laundry to 
be discarded at wilL 

A question was asked in thi, House 
in regard to the enquiry, in regard to 
cricket and in regard to the Board of 
Control', activities on the 27th of 
April, 1960. There was a question 
referring to a question on the 23rd 
November 1959 regarding the enquiry 
committee allegations against the 
Board of Control; another question on 
the 9th September, 1960 and yet an-
other question on the 16th November, 
1960. Nothing has been done yet 
because the Council of Sports cannot 
decide as till the Board of Control 
makes its recommendation. The Board 
of Control appoints a sub-committee 
and the sub-committee does not meet 
and they go about merrily having 
cocktail parties and their own elec-
tions and taking the seats by their 
own nominees. In the meantime, the 
Indian cricket goes downhill. 

All kinds of things come back to 
our mind: the story of the removal 
of De Mello from the presidentship of 
the Cricket Control Board, discarding 
of Mankad. 

Mankad when he was at the height 
of his form during the tour of England 
and then calling him back again in 
a most humiliating fashion and so 
many other things--(lnteTTUptions.) 

Shri 0.. (Zalawad): Sir, to say 
these things exactly when we are 
playing against Pakistan is not 
proper. It may have a demoralising 
effect on the present players, it is not 
fair to them also. 
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Shri B. N. Mukerjee: am refer-
ring only to those allegations which' 
were actually made against the Board 
of Control. An enquiry was being 
ordered and questions were being 
asked in Parliament in succession to 
which answers have not yet been 
given. 

Mr. Speaker: Why did not the hon. 
Member bring it to our notice 
earlier at the time when the debate 
started? 

Shri Oza: He was now talking 
about cricket. 

Mr. Speaker: The han. Members do 
not speak in compartments here. 
This is a general discussion of the 
entire sports. What can be done? 
If they are so chicken-hearted .... 
(Interruptions) . 

The Minister of Transport and 
Communications (Dr. P. Subbarayan): 
May I respectfully point out to you, 
Sir, that the use of the word 'chicken-
hearted' by you is rather untortunate 
because I think you would like to 
encourage our players and not get 
them down in their own estimation 
by being described as 'chicken-
hearted'. 

Mr. Speaker: I am sorry. All that 
[ said was this. The hon. Member 
brought to our notice that some dis-
cussion here would make them lose 
their heart and that if they should 
lose one wicket what would they do? 
My only point was that if even a dis-
cussion here about some othert should 
make them lose their heart, I do not 
know what they will do. There are 
sometimes reverses; you cannot say 
that there are always only successes. 
How else can it be said? Let it be 
understood clearly. The hon. Minis-
ter is certainly right in saying that 
holding the position as I do and sit-
ting here I should not Say anything 
which will discourage them. But I 
say that they would not be chicken-
hearted at all; their hearts will be 
as strong as steel, notwithstanding 
other things that may happen and all 
success to them so far as they have 
gone. 

Shri Jaipal Singh: Sir, in fairness to 
the Chair, Shri Mukerjee would 
forgive me for intervening, he had 
never mentioned a single name among 
the players wl:o are now perform-
ing on behalf of us. The question 
really did not arise.... (Interrup-
tions). 

Mr. Speaker: The han. Member 
opposite was a little perturbed and he 
thought that this would disturb the 
morale of these people who are play-
ing a good game. I say that they 
ought not to be disturbed and I used 
that expression. I am sure they are 
made of sterner stuff. 

Shri H. N. Mukerjee: It is good to 
hear, Sir, about the morale of our 
sport personnel. But this reminds me 
that our friend over there Shri 
Fatesinhrao Gaekwad, we~t to 
England last year and was in charge 
of the Indian team which was play-
ing England in the test. We saw in 
the papers that only the other day, 
a good long time after he had come 
back, the Board took something in 
his report which amounted to be a 
kind of complaint against the conduct 
of four leading players. Right on the 
eVe of the India Pakistan test, four 
leading players, of whom three have 
already played in the first test against 
Pakistan, have been exonerated after 
a warning or something like that. 
These players are hauled over the 
coals, so to speak, with their wonder-
ful interest in the morale of the 
players and in the cOl:lntry. I won-
der how the Board behaves. Sudden-
ly they come forward with something. 
1 do not wish to condone indiscipline 
in the conduct of anybody only be-
cause he is a member of the test team 
but I do want that nothing is done 
the wrong way or at the wrong time. 
We are glad if they happen to be ex-
onerated as they are, but surely there 
must be something terribly wrong in 
putting the case of four important 
players exactly on the eve of the 
India-Pakistan test. 

You will pennit just one moment 
to say that perhaps this interest in 
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cricket might appear to be slightly 
surprising in me because cricket is 
supposed to be a game which is the 
monopoly of the leisured class but I 
belong to a school of thought which 
wants leisure for everybody. We 
wish that such leisure is available to 
everybody that they can take part in 
a game like cricket which is so 
glorious and golden in its own right. 

In Olympic games there are the 
track and field athletics that are the 
major items of interest and not 
cricket. We cannot hurry the process 
of our progress in these regards and 
the real start is only necessary to be 
made as far as the track and field 
events are concerned. We find that 
after all it is not the monopoly of the 
white race to be successful in track 
and field events. I read somewhere 
that the Italians used to call the 
American team for the Olympics 
'Africane' because most of their out-
standing performers were Negroes. 
The coloured races have a great deal 
to contribute as far as the success in 
track and field event is concerned and 
surely we should do very much better 
than we do at the moment. In our 
country the people have a certain 
height and a certain kind of build 
and we have a variety of physical 
features. Even in regard to the kind 
of build which is very common, we 
have an advantage as far as the track 
and field events are concerned if only 
proper training at the proper time 
is forthcoming. 

Therefore, it is rather a shame that 
there is such poor facilities for our 
Olympic trials. Very serious criti-
cism was made in regard to the 
Mount Abu arrangements. I was 
given to understand that eveR for the 
pole jump--pole vault---and high 
jump events it was not sand which 
was supplied but mere hay and it 
was rather careless. It might have 
hurt many of our people. Then the 
timing for the State meets and the 
national meets is so wrong. Some-
times there is a wide gap between 
the State athletic and the national 
events and then the Olympic games. 

There has to be some kind of plan-
ning about this business. 

There is no serious scheme yet in 
regard to catching our people young 
and training them in time. There is 
some talk lately-a coach for every 
school. I read somewhere about the 
Punjab Government having a scheme 
where sports will be a compulsory 
subject for school examination and 
that seems to have been proposed by 
certain administrations. But I do 
.uggest that the national discipline 
scheme and such things might very 
well be utilised for this purpose. 

There is also this to be said that 
the poorest imaginable facilities are 
there for athletic training and pre-
paration in our country. I had the 
honour of being with you, Sir, in 
Australia last year and we noticed 
how even in a small town like 
Hobart, with a population of just over 
one hundred thousand, there were 
swimming pools and athletic stadia 
of Olympic specifications. Sir, I 
represent the City of Calcutta with a 
POpulation of four million people, a 
CIty mad about football and athletics 
but a city which has not got a foot-
ball stadium yet. We have not got 
an Olympic specification swimming 
pool almost anywhere in India except 
perhapS one in Bombay-may be 
they have got one because they are 
a little go-ahead and have some more 
money than other States. We have 
not got these facilities. For rural 
areas there is hardly any facility at 
all, while we have to get these peo-
ple learn athletics at an young age 
and in large enough numbers. 

I was reading the other day how 
Russia has come up so fast in the 
olympic sphere. They only joined 
the Olympic games in Helsinki in 
1952, and now they make a monopoly 
of gold, silver and bronze medals. 
!low do t.hey do it? I was reading 
In an article that at any particular 
point of time 500 people are engaged 
in all kinds of athletic efforts and 
they have all sorts of special en-
couragement in order to see that 
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[Shri H. N. Mukerjee] 
.athletics is honoured. The Order of 
Lenin, the highest decoration in the 

ccountry, is given to people who win 
,athletic awards of a high enough des-
·cription. But whaC do we find here? 

Mr. Speaker: Is not economic pros-
perity .... 

Shri H. N. Mukerjee: Dhyan Chand 
Or C. K. Naidu .... 

Mr. Speaker: Does the hon. Mem-
ber say tha~ with hungry stomach 
people will go on playing? Is not 
economic prosperity a sine qua non 
for sports and games? 

Shri H. N. Mukerjee: Sir, it is 
necessary to encourage, to recognise, 
to show appreciation in wnatever 
kind is thought to be feasible. We 
find in our country .... 

An hon. Member: You were telling 
.about C. K. Naidu. 

Shri H. N. Mukerjee: C. K. Naidu 
·or Dhyan Chand got at the very out-
side a Padma Shri. ... 

An hon. Member: They both got it. 

Shri H. N. Mukerjee: .... while 
Vizy gets a Padma Bhushan. A 
national professor like Dr. P. V. Kane 
got a Padma Bhushan while J. R. D. 
Tata and G. D. Birla Padma ~bbu­
shan. (Interruption) . This is the 
scale of value. I am sorry to say .... 

Mr. Speaker: Order, order. Only 
yesterday I was reviewing as to what 
.all could be asked and what all could 
not be asked. Titles like Padma 
Bhushan and Padma Vibhushan are 
conferred by the President. There-
fore, it is not up to us to iiscuss as 
to on what equity and merits these 
are awarded. Any reference may be 
avoided so far as those matters are 
concerned (Interruption). It is not 
1he Minister who advises, it is in his 
diseretion, in a way, that the Presi-
dent makes these awards. 

Shri H. N. Mukerjee: Sir, I had not 
the least intention of impugning the 
awards made, but my fear is that lhe 
right thing is not always done and I 
wish that more appreciation is shown 
on an official as well as on a non-
official scale for people who bring 
honour for the country either in the 
realm of learning, politics or sports. 
That is the main point that I was 
trying to make. 

Some people have suggested a 
Ministry of Sports, but having seen 
how ministries functrion particularly 
in relation to these matters I would 
rather not have it. But I would 
suggest a real national policy for 
athletic development. I would sug-
gest a greater association of the rep-
resentatives of the people-bad 
enough as they might be, but we 
cannot do better than what we can 
do in the circumstances. I would 
like the association of the representa-
tives of the people in the formulation 
of a national policy even in regard to 
athletics because we want to our 
people to have more and more food, 
to have a better build of their body, 
to have a better well being so to 
speak, and that is the essential pre-
liminary to our having athletic suc-
cess. Therefore, the whole £bing 
hangs together and it is necessary to 
have that kind of a real national 
policy so that we can mobilise sports 
and the enthusiasm whiCh it evokes 
for building our country and our 
people. 

I do not wish for a moment to sug-
gest that I am entirely painting a 
daI1k picture. Recently things have 
happened which make us feel very 
proud. Only in recent years our 
people .... 

Mr. Speaker: The hon. Member has 
to conclude now. 

Sbri H. N. Mukerjee: I will take 
only two minutes. 

Mr. Speaker: I have allowed him 
half an hour ou.t of two hours. 



Motion re: AGRAHAYANA 17, 1882 (SAKA) Sports in India 

Shri B. N. Mukerjee: I shall finish 
in two minutes and then you can 
allot the time as you think fit. 

Shri Tancamani: A more sporting 
oller! 

Shri B. N. Mukerjee: Sir, I do not 
want to draw a dark picture. I do 
find many bright features, and in the 
last two years our people have swum 
across the English Channel. Not 
only our men like Mihir Sen ana 
Bimal Chandra but even women like 
Arati Saha have swum the Channel. 
Also we have Brojen Das of Pakistan 
who has croSlOed English Channel. 
Here again, I find that another woman 
swimmer, Leela Banerjee, wanted 
assistance last year in regard to her 
travel for crossing the Channel but 
she did not get any facilities. 

About mountaineering also, we 
have had very important exploits to 
OUr credit. There j, the Himalayan 
Mountaineering Institute with which 
the great Ten.;ing is associated. 
Major Japl's r.ame will always be 
remembered. Major General Gian 
Singh took a Himalayan expedition 
only the other day. Even a non-
official expedition of some Bengalis 
led by Sukumar Roy, conquered a 
Himalayan peak more than 20,000 feet 
high-Nandaghunti-and only very 
recently they came back to Delhi. 
Things like this are happening; that is 
to say, our people are coming forward 
sometimes entirely on their own and 
it is very necessary that we mobilise 
this enthusiasm which is there. 

We SlCe in crkket ma!oches large 
audience coming together. Sometimes 
they are uninformed audiences and 
they only add to the disturbances in 
the scene. As a matter of fact, there 
is so much interest in the matM, 
but that interest has got to be orga-
nised, trained, equipped properly and 
adequately, and that is a job of Gov-
ernment. 

But in regard to Olympic Games 
which have recently concluded, Gov-
ernment's defaults have come very 
much to the forefront and it is neces-

sary to have not only the kind of 
probe which Shri Jaipal Singh is 
conducting but also something deeper. 
Even more than that, it is necessary 
~hat there is a national poiicy in re-
gard to sports adopted by the coun-
try, and I do wish that Government 
applies its mind properly and adopts 
the remedies whicli- are best needed 
in our present situation. 

Mr. Speaker: Motion moved: 

"That the present situation of 
sports in India, with special re-
ference to our 10S9 of Olympic 
supremacy in hockey, be taken 
into consideration." 

May I know how many hon. Mem-
bers would like to take part in this 
debate? 

Some hou. Members Tose-

Shri D. C. Sharma: (Gurdaspur): 
Sir, give a chance to sportsmen. 

Mr. Speaker: Centainly, hope 
Shri Sharma is not a sportsman. 

Dr. p. Subbarayan rose-

Mr. Speaker: Yes, Dr. Subbarayan. 
will call the lady Member next. 

Dr. P. Subbarayan: Sir, with the 
permission of my colleague, the hon. 
Minister of Education, I would like 
to say a few words on this occasion. 
I am glad my hon. friend Shri Muker-
jee has brought this forward, but all 
the same, I would like to give a note 
of warning. I think it is always 
dangerous to discuss in Parliament 
the selection of teams and the way in 
which they did in particular games 
because I do not think it is an en-
couragement. On the other hand, if 
Shri Mukerjee pleaded, as he did, for 
more funds being allotted for sports I 
would he with him; also, for what he 
pleaded with regard to training etc., 
and catching them young which I 
think is a very sound thing. He also 
pleaded for more sports field. I 
think the han. Minister is very in-
terested in it and he has given quite a 
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[Dr. P. Subbarayan] 
tidy sum of money to ~e States for 
the playing fields especially for schools 
because, after all as Shri Mukerjee 
would admit, we get all the people 
whom we want to get on in sports 
from the schools. The English pub-
lic schools, as Shri Mukerjee knows 
-though I know he does not approve 
of the public schools System-has pro-
duced many cricketeers, many hockey 
players, many rugby players, if I 
may say sO,-game which is not play-
ed in this country-who have played 
for England. We had, for instance, 
the Private Secretary to the Viceroy 
here, Sir George Abell, who not only 
got a first, got into civil service and 
had three blues and an international 
rugger cap, a record which cannot be 
beaten for a long time, because I 
know George Abell both as a scholar 
and as a sportsman. 

Shri Mukerjee referred to the great 
Ranji. I would like to remind him 
of a remark which Wenworth made 
to Mr. Neville Cardus. It is in his 
book, When Mr. Neville Cardus ask-
ed Wentworth what he thought of 
Ranji, the reply was that he had never 
made a Christian stroke in life, mean-
ing of course that he brought into 
the game a different technique which 
was really eastern because of the sup-
pleness of his wrists and the way in 
which he was able to sight the ball a 
split second quicker than most bats-
men who played that game. 

There are also others like Duleep 
who followed his uncle and who should 
have been as great as his uncle was, 
if illness had not overtaken him. Be-
sides, I think Indian cricket is not so 
badly managed by the Board of Con-
trol, because I felt rather hurt, consi-
dering that I was one of the pioneers 
of the Board of Control, having been 
its President for over eight long years. 
I hope the Board has continued the 
policy that was laid down. at that 
time. 

8brl V. P. Nayar (Quilon): What 
did you do? 

Dr. p. Subbarayan: Shri V. P. 
Nayar said somethir,g. I could not 
catch him. 

Mr. Speaker: He asked, "What 
did you do?" 

Dr. p. Subbarayan: He had better 
read the book to know what was done. 
I sent a learn from here to England 
after the war, because they had asked 
us to send a team, as no other offer 
came from other countries, and our 
te.am in 1946, after the war did not do 
as badly as Shri V. P. Nayar made 
out. If Shri V. P. Nayar only knew 
the standard of the game, he would 
not have asked the question that he 
put to me, because I am afraid that 
though he might have played cricket 
he knows very little of cricket, if I 
may say so. 

Sbrl V. p. Nayar: I was asking 
you as to what you did for the game. 
You did not do anything much. 

Dr. p. Subbarayan: What I did for 
the game, I did. It is all found in 
the book. I took over the Board with 
a debt of £ 1,250 and half a crown 
in the till. But I left the Board at 
the end of about eight years, leav-
ing a credit of Rs. 2,50,000. If it is 
not doing anything my hon. friend has 
different notions of what can De done. 
That is the reply which I can give. 
Not that I want to boast but because 
Shri V. P. Nayar asked this question, 
I told him what I did. 

Shri Hem Barua (Gauhati): Only 
giving out facts. 

Dr. P. Subbarayan: Yes; I would 
not give you anything else. The facts 
of course prove what has been done, 
if you understand the language. 

As a matter of fact, I think the 
Government of India are trying to do 
their best, because I was Chairman of 
the Council of Sports and they are 
trying to 'do what they can to fill 
the void that has been left. There 
was something said about the Mahs-
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raja of Patiala. I hope the people 
realise that the Patiala House and 
their successors have been great pat· 
rons of sport for many long years, and 
they have brought out cricketeers like 
Hirst and Rhodes who were house-
hold names in English cricket. They 
have coached our cricketeers also; 
they have brought out Tarrant who 
coached many of our cricketeers and 
Amarnath himself is a product of 
Tarrant. Therefore, there is no use 
thinking that because the Maharaja 
of Patiala sat in the V.I.P. seat at 
Rome he did something wrong. I do 
not think he was doing anything 
wrong. He sat there because he want-
ed to see what the form of our sports-
men was and he found a place to sit 
there so that he could watch the per-
formance of our sportsmen. That is 
all I have got to say in defence of the 
Maharaja of Patiala. 

There have also been others like 
1he Maharaja of Nawanagar who 
brought Wensley out and Mankad, of 
whom Shri H. N. Mukerjee talked 
about, was really a product of 
Wensley's coaching. Even now, today, 
Wensley is coaching at Madras. 

The various sports organisations 
arc trying to do what they can to ad-
vance the cause of sports. As this 
void has been caused, the Govern· 
ment of India have rightly come in 
to do what they can. It is only the 
beginning. I am sure the criticism 
that Shri Mukerjee made wo14ld be 
taken to heart and the Government 
will do whatever they can to advance 
the cause of sport. 

Mr. Speaker: Shrimati Ila PaI-
choudhuri. Then, I shall call Shri 
Jaipal Singh. 

Shrimati Da Palchoudhari: Mr. 
Speaker, Sir, I have heard with 
interest what Shri H. N. Muker-
jee has had to say. At the outset, I 
would also like to pay my tribute to 
the Maharaja of Patiala and the var-
ious ",ther princes, for they have 
given their life to the cause of sport. 
It was said that they occupied a V.I.P. 

seat, because they were princes. That 
is not so. They occupied those seats 
in Rome because they were sports-
men and they were interested in 
sports and not because they were 
princes. They have done a lot for 
sports and that should be acknow-
ledged. I do not think it is sporting to 
say that they have not. 

Shri RaghuDath SiD&'h (Varanasi): 
They are still doing. 

Dr. P. Subbarayan: The present 
Maharaja of Patiala is there. 

Shrimati Da Palchowihuri: The 
present Maharaja is there always. 

Now, one thing that I feel is, we 
should not judge our efforts at sports 
by what we have gained in the Olym-
pic field only, or by the loss that we 
have ',uffered in some game. It is a 
thing to be considered: we may have 
lost in some cases but we have been 
able to produce sportsmen and that is 
the main object of any sports train-
ing or entering into sports. It is not 
so much whether you lose or win. It 
is the spirit of sports that you have 
to cultivate. 

In that field, I would like to draw 
the attention of the Government to 
certain things that I,--8s a women, 
feel the lacuna of. Here are sports-
men who are going to speak. I do not 
claim to play cricket or hockey, but 
I know a little of hockey, being the 
President of the Women's Hockey 
Team. But, however, that is another 
story. 

Shri D. C. Sharma: That is the 
story. 

AD hon. Member: That is a story 
by itself. 

Shrimati Da Palchoudhuri: I hcpe 
that some of the unpleasantness that 
has arisen in this women's hockey 
team-it is not at all sportsman like--
would be eliminated from it. That is 
my plea. However, that is another 
story. I would not go into that now. 
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One thing that I would like to brine 

to the notice of the hon. Minister is 
that we need to have an overall con-
cept of how important sport is to the 
life and health of the country in gen-
eral. Look to any other country, Sir, 
when you compare our figures with 
those of other countries, it is really 
astounding. In India, ;when com-
pared to-J apan, for iitstance, the 
universities give a very small trickle 
towards the sporting field. 

I would not go into the figures be-
cause it will take more time, but in 
athletics, for instance, in Japan, there 
are 20 ex-university company em-
ployees; 18 students, six university 
staff members and one Government 
official. In water polo, there are 19 
students, 13 ex-university company 
employees; in football, there are 16 
ex-university company employees and 
so on. There, the ex-university men 
and students form the bulk. In India 
what is the position? Except for th~ 
silver lining that the armed forces 
provide us, our students do not pro-
vide us with spor:smen as we would 
like them to. 

In India, in athletics, what hap-
pens? There are nine from the arm-
ed forces, five from police three from 
railways, including one e'x-university 
man and one student. This is the 
composition of the various teams that 
SO far have been sent. These are mat-
ters of detail, but that would show 
how we do not have much response 
from the univers:ties as we should 
have. That is the time--in the uni-
versities and schools and colleges-
where we must catch them young and 
train them so that we have the best 
elements in sports. That is where we 
are faced with the lack of funds and 
where Government can come to our 
rescue. 

There is one chapter in the report 
that has been given by the Ad Hoc 
Enquiry Committee on Games and 
Sports and I am particularly interest-
ed in that chapter. Chapter III deals 

with "Other sports". The other 
sports comprise man things. There 
is rifle shooting, billiards, swimming, 
rowing, archery and fencing. In many 
of these sports, I am sure, India can 
do very very well. Billiards is a 
game that has been played in India 
for years. Now, what happens is, 
they want some money to renew the 
table for championships to be played. 
A letter has to be written and a paltry 
amount of. Rs. 5,000 to be sanctioned 
for foreign exchange is not given 
quickly so that the table can be put 
right. All t.!lese things do not lead to 
a good atmosphere in sports. 

16 hrs. 

As Shri Mukerjee remarked, in 
swimming, two ladies from Bengal 
have acquitted themselves well. 
Leela Banerjce could not find the 
money to really cross the Channel. I 
am sure she is trying to cross between 
India and Ceylon and she has been 
succe'3sful, I think. But she could not 
go abroad, because she could not find 
the money. The Government should 
see that such things do not happen. 

When we come to sports like polo, 
princes have gone out of the pictu{e, 
but because of that, we should not let 
polo go out of the picture. Polo is 
not only an ancient game, but it has 
come down from the Maha Bharata. 
The princess of Manipur, Chittaran-
gada, was supposed to be an adept in 
that game. I think that is a sport that 
is very suitable to us. Government 
should take the onus of having good 
horses wherever they can do it and 
give certain subsidy to people who 
will keep these horses, so that the 
sport can go on. 

I would like to draw the Minister's 
attention to the fact that archery is 
something that we are proud of in 
India. Archery is a natural 'skill with 
the adivasis and the people in Assam. 
They have not to learn it from any-
body; it has come down from father 
to son from generations and within 
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the forests and glades, they have 
proved their skill. That is something 
about which we can stand proudly in 
front of the world and show we have 
something to teach them in this line. 

Also, there is this sport of fencing. 
It is a sport which men and women 
can take up with very good results. 
It is something that bends your body, 
and makes you supple. It is one of 
the most beatiful sports. We have the 
Indian-type of fencing and if it is to 
come up to international standards, 
We must have training schools with 
all the necessary equipment. 

Lastly, I come to rifle-shooting. 
What happened after Independence? 
Arms were restricted before and it was 
relaxed. People used it indiscrimina-
tely really to spoil wild life. Rifle-
shooting does not mean that you go 
against the rules of all sports and just 
keep on shooting here and there, spoil_ 
ing wild life. It should be such that 
it is regulated and cultivated as an 
art. It is something that we have 
done very well in India. I am the 
President of the Rifle-Club of Naba-
dwip and you will be surprised and 
happy to hear that many of the women 
in Nabadwip, after 15 days' training, 
have done much better than men! 

Rifle clubs in India should have 
every support from Government, so 
that they can carryon their work of 
sport and training in the best way 
possible. 

As Shri Mukerjee remarked, stadia 
are one of the things we need. In Cal-
cutta, we have not yet been able to 
have one. That is quite true, but 
there is a certain amount of money 
available for stadia and sometimes it 
is not wisely utilised. The measu're-
ments also are not as they should be 
for real ~orts. Anywhere, wherever 
people can get together and influence 
perhaps the Minister or whatever is 
the source, they put up a stadium. 
But is there any use in having a sta-
clium where the sport is not there for 
people to see? I have known places 

where stadiums have been put up with 
a certain amount of money, which is: 
really a waste. Government must go--
into these things and see that money 
is not just thrown away, they must 
see whether it can be better utilised 
and stadia are put up where there is 
real need and not put up where they 
do not serve a very useful pUI'J)OSe. 

I would like to make a plea that we-' 
need play-fields to train our athletes 
everywhere in schools and colleges. 
For that, even a cess of some kind on 
each cinema ticket, say, 3np or 5np, 
may be charged, so that we can have 
enough play-fields in our schools and. 
colleges, to train the youth and men 
and women of our country, so that 
they may take their rightful place in 
the sports of India. Sportsmen and 
women are the best ambassadors. 
When they go out from India, they 
hold their own. With their beautiful 
bodies and faces, with their capadty 
to give out their best in any SP(}rt 
they take up, they hold aloft the fiag 
of India and tht fiag of sports. 

Shri Tyagi (Dehradunl: If they are 
defeated by one goal, they will start 
crying. 

Shrimati Da Palchoudhuri: He does 
not do that; a sportman does not feel 
bad if he is defeated; he thinks of the 
best efforts that he has put in. I al-
ways think that you cannot have bet-
ter ambassadors for India than the' 
young people who will go out with 
all their enthusiasm, well-equipped 
and trained; they will do their best 
under the best conditions, with good 
managers, if the money is really used 
to give OUr young boYs and girls con-
fidence and good food, wherever it is' 
necessary. 

16.16 hrs. 

[SHRI MVLCHAND DVBE i'R the ChaiT] 

Shri Jaipal Singh: Mr. Chairman, 
Sir, I really should not partici-· 



Motion re: DECEMBER 8, 1960 SPOTts in India 

[Shri Jaipal Singh] 
pate in this debate, because I feel that 
the House should have waited for the 
report which the committee appointed 
by the All India Council of Sports, of 
which I am the l~ader, Convener or 
'Chairman, whatever you like to call 
me. I think if this House could have 
waited for that report, it would have 
been better. 

But must disagree with Dr. 
Subbarayan; he is not here now. He 
llas run away. Earlier, when a ques-
tion was asked, he protested against 
any inquiry being made in regard to 
sports. With all his British training, 
he said it was not done in the House 
-of Commons. But he completely for-
.got what was done in the House of 
·Commons. On the Derby day, the 
Chair keeps an eye On. the watch to 
see when the train is due to leave for 
Epson Downs. That does not happen 
here. Every Member of the Parlia-
ment is a sportman, all the time inte-
rested in something outsid. 

Even today he has repeated that 
indictment against the Chair. I say 
this because it is the Chair that has 
permitted this discussion. For him to 
sermonise to the Chair and to tell the 
House that there should be no dis-
'cussion, is, I feel, out of grace for a 
Member who is a Member of the Cabi-
net. I say it very seriously. I my-
self was very disturbed when I dis-
-covered that the discussion had been 
permitted, specially as it was the duty 
of the Minister of Education to tell 
"the Chair that that particular probing 
"Committee had been appointed and 
the House could have waited for that 
report. Instead of that, we waited for 
"the Minister to come back from abro-
-ad and we have the discussion today. 

First of all, let us be very clear 
-about this. The House has every right 
to discuss anything, pleasant or un-
pleasant, when the House is called 
upon to give money-grants and 
1unds. 

That is the main thing. When things 
go wrong, it may be unpleasant to 
some people but, nonetheless, they 
have to face facts as they are. Now 
that is the first point. 

Secondly, I was very very surprised 
and I was astounded at the ignorance 
of Dr. Subbarayan that he shOUld have 
made a statement that the Maharaja 
of PaHala occupied a VIP seat. Was 
it only a VIP seat that he occupied? 
Is that all that my friend knows? 
Did he not sit in the official box? I 
shall say nothing more, because I am 
in the probing committee. But it is 
really very disconcerting that people 
get up and endeavour to praise some-
thing that does not need praising. The 
princes have done their might bit in 
the past in keeping the sports go-
ing and some of them are still doing 
it, regardless of what my Communist 
friends have said. They are still tak-
ing to it and they are still making their 
sacrifices. So, let us not put history 
upside down and try to say they did 
wonderful things only in the past. It 
is in bad grace for Professor Dr. 
Mukerjee to say so. Let him see the 
facts. I do not know from where Pro-
fessor Mukerjee got his facts or the 
so called ideas. 

I am very sorry I am very violently 
critical, because it is time that We face 
facts and not hide ourselves behind 
certain things. Now it is not fair to 
the hon. Minister even to give a reply 
to this debate. I do not think he is, 
till I submit the report of my Com-
mittee, competent to do so. AU that 
he can say is "I am awaiting the re-
port of Jaipal Singh". I have advised 
him to say that much, nothing more, 
and sit down, because it is not fair to 
him. 

Here the rider is specially with re-
ference to the loss of our supremacy 
in hockey in Rome. 1 ought to know. 
something about hockey. 1 led the 
first team that won the gold medal for 
this country-it was Akhand Hindustan 
then-and than Pandit Motilal Nehru, 
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speaking from this side, told the Bri-
tish Government that if India could do 
this it could run the country also. If 
you' look. at Hansard you will find the 
language he used. 

As a matter of fact, things have been 
going wrong for some time. We knew 
that. The sportmen are not wanted 
in these organisations. That is the 
basic malady. As far as our games 
organisations are concerned, sports-
men are not wanted there. Where 
are they? Tel! me, where are they? 
In which organisatio;1 have they sup-
remacy? In our country, only this 
year in Calcutta, when I was the 
chief guest at the National Hockey 
Championship, said that the Indian 
hockey federation was in bad hands. 
I know what I say. People were talk-
ing about Maharajas and their sup-
porters. I said they were in bad 
hands. Why did I say so? Because 
I knew that things were being done 
in a wrong way and I knew we would 
lose the supremacy; I am not trying 
to be wiser after the results. Anybody 
who plays in a team knows that attack 
is the best form of defence. But what 
happened in Rome, Melbourne and 
Tokyo is the other way round, it is the 
reverse position. That is what is go-
ing wrong. However, that is not some-
thing under discussion. 

The whole point is that for the pre-
sent situation in sports you cannot 
blame the Government. How does the 
Government come into it? Should 
sperts be controlled by the Govern-
ment? What does it mean? All the 
fellows sitting in the Treasury Ben-
ches, they will be the worst possible 
sportsmen. I would not trust my 
aports with any of the Ministers any-
where, including the Government of 
India, and I say that seriously. 
We have a few eminent sportsmen. 
We have the Prime Minister of India, 
a great sportsman. I accept that. The 
two hon. Members who are sitting 
behind there, they are sportsmen. 
But the point is, by and large, I would 
not trust the control of sports to our 
Ministers. What is the remedy? You 
have the elective process. And I am 
'519 (Ai) IJS--7. 

sorry that Professor Hiren Mukerjee 
should have brought in the name of 
Lala Amarnath. Is it the BfJard of 
Control for Chrcket that has thrown 
him out or is it the elective process 
that has thrown him out? I would 
like my friends, the critics of the 
Government, to come and tell us what 
is the remedy. I myself do not know 
the remedy. 

It is the democratic process with a 
vengeance. If you have the elective 
process, whoever is elected rightly or 
wrongly, a good man or a bad man, 
you have just got to accept it. That 
is the tragedy. I myself, in my 
minute of dissent to that special report 
to which Shrimati lIa Palchoudhuri has 
made a reference, have tried to find a 
remedy as to how we could eliminate 
persons who develop vested interests 
and go on for ever. Somebody con-
tinues for 26 years as president of some 
important organisation. An eminent 
person like Dr. Subbarayan continues 
for eight years as he told us. All. 
industrialist like Shri Naval Tata 
continues for ten years in the Indian 
Hockey Federation as President and 
tel!s us that as long as he was Presi-
dent India did not lose the gold medal 
but the moment he left India lost it. 
lt is like this: et hoc genU3 omne. 

That is not the remedy. The point 
is this. Let not the Government run 
away with this idea that they are 
doing everything. They are doing 
practically nothing. They are shield-
ing themselves behind the appoint-
ment of the All-India Council of 
Sports with big names including 
names like myself. We are there. 
They are all advisers. There are 
Maharajas. There are . 

Shri V. P. Nayar: Maharanas. 

Smi .Jaipal Singh: Yes, a Maharna 
is also there. There are Rajkumaris. 
Everybody is there, they tel! us. They 
advise us and we listen to this advice. 
But the point is that advice is not 
what this country requires. We all 
know, the humblest of us, what is 
required. What is required in this 
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country is more and more and more 
and more playing fields. How are you 
going to get them? In the Third Five-
Year Plan what is the money that 
has been allotted for the development of 
sports? Practically nothing. I am 
not going to ask this question to the 
hon. Minister of Education because he 
himself is helpless in this matter. 
There is the hon. Finance Minister 
sitting alongside and the right person 
to answer this question is my hon. 
friend, the hon. Minister of Finance 
He is a very good sportsman, indoor 
and outdoor both. 

The point is this. In this many 
things have gone wrong. There are 
many people. If I had to be mean, I 
could hang many people including 
the hon. Minister of Education. But 
the point is: Is there anyone who 
really in good faith has done some-
thing wrong or right? For that I 
would urge the House to wait till this 
probe is done. This is the only one 
warning I would like to give to the 
ilon. Minister--and this warning I 
have given him before-that his 
IlPpointing me to head a probing com-
mittee can by itself mean nothing, 
unless it is appointed under the <A>m-
mission of Inquiry Act because already 
there are whispers going on, '''We are 
not bound to give evidence before 
this probing committee." That is 
something I have a duty to seize this 
House of. People must be compelled 
to come forward and give their honest 
views. I am not talking of people 
who are directly connected with this 
organisation. I am not talking of 
them. It is the distant observers who 
do most of the shouting. A man who 
is doing a solid piece of work does not 
shout. He tries to do his best. But 
the damage that has been done is by 
people who have had little to do with 
sports, who contributed very little 
but who have had opportunities to 
show the worst side of our personality 
as it were, as though we were bad 
losers. 

What is there in losing a game? We 
have had it ever since 1928. We lost 

it, but India has not lost it. It is still 
Indian hockey. If by sheer mis-
management and various other things 
it has gone out of our hands, well, let 
us be sportsmen and congratulate the 
other side. No, the thing is we want 
to hang people. I say that that is a 
wrong approach. Let us learn the 
lesso» of Melbourne, of Tokyo and 
latest of Rome and put our house in 
order because there is plenty wrong 
in our house. Let us not run away 
from this. I am not for one moment 
suggesting that because organisations, 
associations and federations are auto-
nomous therefore Government has to 
stand helpless at a distance and only 
tries to dole out money, shall we say, 
without any say in the matter. That 
is an attitude which I would not accept. 
I think the hon. Minister meant well. 
He was weak and the people in autho-
rity, the Federation and their repre-
sentatives told him, if you do not do 
this, there is risk at Rome; so you go 
to Mount Abu, Srinagar, Hyderabad, 
Timbuktoo, I will give you all the 
funds. It was all done in good faith. 
Therefore, at this stage, I am not one 
who would condemn, anything for 
the matter of that. There is one thing 
that I will do. I will twenty-five naya 
paise condemn Shri H. N. Mukerjee 
Seventy-five naya paise I will support 
him because, as things are placed in 
this country, there is only one way 
of wakin~ up our sports organisations 
waking up the Government, the State 
Governments and the like, and that 
is by the great service that he has 
rendered. Otherwise, I would say I 
would hang him 100 naya paise. 

Sbri C. R. Pattabhi RamaD.: I do 
share the videst part of the view 
expressed by my good friend Shri 
Jaipal Singh with regard to the service 
rendered by the great University 
'POrtsman and Communist Member 
Shri H. N. Mukerjee. He is about the 
most liberal communist alive in the 
world today and if all communist are 
like him, there will be very little ter-
ror about communism. I do not know 
how much a liberal communist lik~ 
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him will be allowed to reign in a com-
munist country. But, if that is the 
type, we have nothing to be afraid of. 
He was in one of the oldest Univer-
sities in Europe. He was also a 
cricketeer and he has played games. 
He has got the right to talk about this. 
This very debate, I am sure, will 
enlighten the authorities here and ill 
tha Sta1P.s and also the various orga-
nisations. 

I do not take the line taken by Dr. 
P. Subbarayan that anything connect-
ed with sports should not be discus-
sed here because it is not being dis-
cussed in the House of Commons. It 
is true that so far as our Constitution 
is concerned, and cricket and some 
team games are concerned, we are 
closely following the English example. 
But, there is something peculiarly 
Indian about all these games. As has 
been pointed out already, when Ranjit 
Singhji played cricket, they found for 
the first time that the Indian was a 
fraction of a second quicker in the 
eye and in the movement of muscle 
than a westner. He was dubbed a 
wizard in cricket and his grand tradi-
tion has been followed by other peo-
ple. 

The organisations has been function-
ing fairly well. I have had something 
to do with it myself. I was for a 
Dumber of years President of the 
Madras Association and a Vice-Presi-
dent of the Board of Control. It is 
true, in those days, many of the top 
sportsmen were somewhere near the 
arganisation. 

It is true also there used to be a lot 
af generalisation. For example, it 
used to be commonly said; what can 
you do a. a nation with the sort of 
food tha: we eat? But, they forget 
that Merchant was a great vegetarian 
and M. J. Gopalan of Madras was a 
vegetarian. It is not the food that 
matters. It is the way that a man is 
able to keep himself fit and coached 
up in the game and the way you are 
able to catch them young. What is 
more important in all these team 
,ames is .... 

Shrimati Da Palchoudluui: May I 
submit that even vegetarian food has 
to be good food to really build up 
the physique. 

Shrl C. B. PaUabhl Kaman: I stand 
corrected by by good friend Shrimati 
IIa PaJchoudhuri when she says good 
food. It is only a matter of taste. If 
she means vitamins and well balanced 
food, I daresay she is right. 

What is more important is, you 
can talk about food; you can refer to 
it on paper. How can it help a player 
if you are not able to help him as a 
player? You can catch them young. 
You must see to it that good sports-
men are provided with fairly comfort-
able jobs when they are sportsmen 
and even thereafter. If one has got the 
security problem, the problem of a 
house to look after, worrying him, 
how do you expect a man to give his 
best to the nation or to his side, when 
all the time he is oppressed by poverty 
and he has to make both ends meet? 
I have always been pleading for sports-
men being taken in for various jobs. 
We are encouraging so many different 
tribes and Scheduled Castes. Like-
wise, we must encourage sportsmen 
also. I am not saying that because a 
person is a sportsman, he should be 
given some job, but we must see to 
it that as far as possible, top sports-
men are kept out of want. It has 
happened in Madras, and I believe, in 
Bombay too, that many fine sports-
men have just faded away because 
they could not make both ends meet. 

8hri Tancamanl: Shri Sivaraman, 
for instance. 

Shri C. B. Pattabhl Kaman: The 
prime necessity in all these matters is 
play-grounds. I am very glad that 
my hon. friend Shri Jaipal Singh has 
referred to this aspect, and my hon. 
friend Shri H. N. Mukerjee also ha, 
referred to it. What is happening is 
that some of the fine play-grounds 
in big cities are being swallowed up 
either by Government buildings or by 
big mercantile buildings. Play-grounds 
are the lungs in cities, and they have 
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got to be preserved. There must be 
some Central legislation or State legis-
lation preventing the using of play-
grounds for such purposes, especially 
in congested cities. You cannot expect 
the boys, especially young boys, to 
run miles out of t:.'1e city to play games. 
Many of them are too young to make 
these trips, and they become very 
tired also, especially in the tropics, If 
they are to make such long trips In 
order to play games in the play-
grounds outside the city. Therefore 
all amenities must be given to pro-
vide play-grounds for the young boys. 

I am glad also that ShrimaU Da 
Palchoudhuri has referred to the ques-
tion of foreign exchange. I t is true 
that in respect of many games, we 
are trying our very best to get indI-
genoUs sports goods, and we are go-
ing a long way in meeting the 
demands. Some of our indigenous 
cricket-balls are very fine ones and 
some of them are very good. Some 01 
the fine cricket bats are being made In 
India from out of the willow in 
Kashmif". But, it is just possible 
in regard to some of the games 
that we may not be able to get 
the best sports gear; in such cases, 
there must not be any delay or back-
log in sanctioning the necessaty fore-
ign exchange for getting such sports 
gear from aJbroad. 

In the sports organisations--I .have 
been connected with them-what hap-
pens is this. If, as in Madras and in 
Bombay, the controlling association is 
an association consisting of representa-
tives of clubs, and as Shri Jaipal 
Singh has pointed out, the elective 
principle is functioning, then, invari-
ably the proper man comes in; he is 
elected by a number of clubs, and he 
comes in, and that organisation makes 
the best coaching arrangements also. 
For example, Wensley was the first 
coach that was brought to India. 
The Madras Association brought 
Wensley there; he stayed there for a 
long time to train our cricket sports-
men, and today, some of them have 

gained test caps on account of their 
having been coached by Wensley. 

It is only W>hen you have got asso-
ciations not consisting of members 
representing the clubs, and some group 
or clique is controlling them, that all 
the trouble comes. Nobody is indis-
pe~ble, least of all, in sports. That 
is the most important thing to remem-
ber. I do submit that the elective 
principle will have its own good effect, 
so far as these organisations are con-
cerned. If anything goes wrong in 
any organisation, the Government of 
India must come down upon them like 
a ton of coal; if there is any defalca-
tion or any nepotism takes place, then 
it must be put down with a fI.rm thand. 
I t is not only in other spheres of life 
that you have got nepotism, but you 
·have got a lot of nepotism in sports 
too. It migM just happen that if a 
man is in the good books of the selec-
tiOn committee or the people control-
ling an organisation, he may get the 
cap, in preference to people who 
deserve better. That sort of thing 
should not be allowed to happen. I 
am glad that we are discussing this 
matter here. Nothing can stop this 
supreme elected ·body from discussing 
anything, and I entirely Ilgree with 
my thon. friends that nothing can be 
closed to us. 

So far as hockey is concerned, we 
have done well. We have lost the 
mantle for the time being, but as has 
been pointed OIlt already, our excel-
lent standard has not gone down. It 
may be that we have lost the crown 
because of some mismanagement and 
other things, but ultimately we shall 
be all right. But the real point which 
my ~on. friend Shrl H. N. Mukerjee 
forgets is that, thanks to us, other 
countries have now r,ught up; they 
are emulating our game. Holland has 
emulated us, and then Get"many also 
has emulated us. It is not Shri JaLpal 
Singh's time now when he was just 
making rings round other countries, 
but now other nations are also catch-
Ing up. This Is aU to the good, 
because we shall now be playing a 
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really competitive game in interna-
tional hockey. 

I was rather surprised that my hon. 
friend had forgotten tennis. Our 
Krishnan covered himself with glory 
in Wimbledon. He has been doln& 
well, and he did it for two years. It 
is precisely boys like him that I have 
in my mind when I say that you must 
give encouragement to the young 
sport9man- Krishnan's father is not a 
very rich man. He was just a clerk 
oor a superintendent in some office, 
and somehow he managed to tram 
Krishnan. And in his very first 
experience at Wimbledon, he has 
earned laurels tram every one con-
cerned. 

I do not know also why my hon. 
mend has forgotten the Mabanja of 
Bikaner, Shri Karni Singbji, a Mem-
ber of this House who did so well In 
shooting. He is one of the crack 
shots in the country. 

But while talking of shooting, I must 
join with my hon. friend, Shrimati Ila 
Palchoudhuri, in saying that it is a 
shame that wild life is being exter-
minated. That is not what we want. 
The wild bul!alo is practically gone tn 
Central India. The barking deer has 
practically disappeared. As regards 
the cheetah, you can count their num-
ber On your fingers. There alee a few 
lions which are fortunately preserved. 
So fa r as rhinos are concerned, they 
wee practically shot down. Thank 
God We are now preserv:n:; them. 
This eestruction of wild life is not 
sportsmanship. I am sure every 
attempt will be made to protect them. 
W,hen the Socie!y for the Prevention 
of Cruelty to Animals Bill comes up 
for discussion. I hope to express my 
views on this. I have a number of 
friends in the princely order. But I 
have always had a feeling-I hope 
they will forgive me-that the DIll! 
blot on their escutcheon is the amount 
of shooting they do, did, are doing now. 
In one ca5e. there is a story that a 
gentleman brought the ViCe!'oy some 

yea'rs ago to shoot a poor lame elephant 
which wa.;; led into the forest. When 
the Viceroy came, it just lifted up it. 
trunk. He did not know what it wa.; 
about. They shouted, Shoot, shoot'. 
Finally they found that the dead 
elephant had ('hain marks in the legs. 

This is the sort of thing that should 
not happen. It is certainly unsport-
ing. I hope shooting does not mean 
killing wild life-these precious speci-
mens that we have in the country. 

As regards equastria.n sports, we have 
done well. I think we can lay the 
flattering unction to our hearts. In 
polo, we have done very well. 
The Maharaja of JaipU4" was doing 
much in the field.. 'IIhe Nawab 
of Bhopal was a crack player. We 
had Hanut Singh and so many 
other Crack players. We are doing 
our best. I am glad the Government 
are giving all the help they can to 
Polo. I hope we will encourage racing 
and polo. This is the only way to 
keep up the quality of our horses. 
Nowadays in the AImy, eveqthing ill 
I€!tting mechanised and the horse ma,. 
completely vanish from it. But I hope 
good breeding will go on. Though I 
do not go to races myself, I hope rac-
ing in the proper sense will continue 
so that we will have good horses and 
good breeding in Poona and other 
places. 

We are also doing very well in balI 
badminton, table tennis and so many 
other games. {am not saying this 
just to pat ourselves on the back. Aa 
has been already aaid, our touring 
sportsmen are real ambassadors. When 
I was a student, we were only talking 
of Jaipal Singh of Oxford, Ramaswami 
of Cambridge, Hadi and others. These 
are great names end the,. have built 
up a ereat tradition behind them. Per-
haps you know the story of the Nawab 
of Pataudi who was rushing to Ox-
ford from London after dinner and he 
was breaking the speed rules. The 
policeman stopped him end asked 
'What do you mean by going lik~ 
this'? The Nawab said: 'I am sorry 
I have to rush back to Crlstchurch'. 
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[Shri C. R. Pattabhi Raman] 
The Policeman said: 'Oh, you the 
Nawab. Good luck. I hope you will 
play well for Worcestershire' That in 
England is the spirit in which they 
take it. That is the tradition left be-
hind in the sporting field. 

Finally, I wish to say two or three 
things about catching them young and 
training them. Most of our associa-
tions are doing their very best. But 
where you have to get them is not at 
the college stage but at the school 
stage. That is where you must catch 
them and train them and follow it up. 
You must even examine the kind of 
food that they eat. When C. K. Naya-
du was captaining our team in Eng-
land-he is one of the finest captains; 
I want to pay my tribute to him-he 
used to go to every room where each 
player was ste.ying while they were 
on tour of the countries and England 
and he used to see that every one of 
them went to bed at 9' 30 or 10 so that 
he was fit for play the next day. If 
a player goes about playing cards till 
2 A.M. in the foming, you cannot ex-
pect anything out of him in the game 
the next day. It is the duty of the 
captain to see to it that these things 
are attended to so that we get the best 
out of the players. 

I repeat that we must do everything 
in our power to give all the assistance 
we can to sports organisations and to 
sports. We should see that many more 
playgrounds and stadia come into exis_ 
tence. Stadia are very importiint. In 
many places, they put up temporary 
structures for the sake of international 
games. Then nothing happens. They 
pull them down. Lakhs of rupees are 
spent in that way. Every city, every 
mofussil town mllSt have a stadium 
where not only games could be played 
but other pageants and tamashaws can 
talIe place. I hope Government would 
take all steps. 

I QDl very glad that Shri Mukerjee 
gave us all an opportunity to discuss 
games and to have a review of sports 
-activities in India. 
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Shri Hem Barua: SirJ the president 
of the Indian Alympic Association is 
ef the opinion that India's performance 
at the Olympic Games is quite credit-
able and that this performance is bet-
ter than in any of the previous Olym-
pics. He goes on to say tkat he has 
been distressed and pained because of 
the tirade against India's performance 
at the Rome Olympics in certain sec-
tions of the Press. He has a right to 
his own way of thinking but that is 
not the whole truth. I do not want to 
dispute it. 

It is a fact that Milkha Singh who 
came fourth in the finals is the fi·rst 
Asian to be on the track in the final 
event and th.at has added to the 
prestige of the country no doubt. 
Our football team also did creditably 
weI! as Prof. Mukerjee said. To com_ 
pare our football with Hungary is it-
self a pride for this country. And tor 
our football to have drawn with 
France is a matter, this country can 
justly be proud of. 

But, these are all petty consolations 
and insignificant feathers on our cap 
because of the fact that we have 
suffered a sort of a debacle so far as 
our hockey is concerned. There are 
so many criticisms levelled against our 
hockey team. Whatever it might be, 
.... e have suffered a debacle there at 
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the handa of Pakistan. Therefore, we 
are happy to hear that the Government 
h1lB instituted an enquiry into the 
causes of this debacle. I would request 
them to see that it is a thorough en-
quiry b.!uause it has been proved by 
our pe'l1'onnance that the record that 
we have achieved at the Olympic 
pmes is not the national record that 
we ohad succeeded in establishing in 
this country. Why is it that there has 
been a large-scale discrepa.ncy between 
the two records? There are also criti-
cisms that we had sent some players 
who did not come up to the Irtandard. 

It there has been anything of that 
IOrt I would request the Government 
to see that it does not happen because 
we speak of improvement of the stand-
ards of our games in the interest not 
only of sports itself but also in the 
interest of the country as a whole. 
There are also criticisms levelled 
against the coaclies and the method of 
training. It there is any truth in it, 
there must be a through probe into 
that also. 

There is a tendency, Sir, a very 
wrong tendency that is growing now. 
The directive of the All-India Sports 
Council is very often flouted by the 
sports federations. Everybody knows 
that the directive of the All-India 
Sports Council so far as the malrimum 
5treng.h of the participating teams is 
concerned was being flouted. What 
about the hockey team? It is a shame, 
if I may say so, that we added three 
extras as dummy entrants for events 
in which they did not participate. 
That means that we were telling a lie. 
I would say, Sir, to tell a lie abroad, 
to be known as liar abroad is a naional 
disgrace. There must be a thorough 
enquiry into that also. 

An. Hon. Member: They should not 
tell a lie at home also. 

Shri Hem Barna: We should not tell 
• lie at home also, But when we teU 
a lie abroad it becomes a national dis-
rrace. 

Dr, Otto Peltzer, the athletic coach 
connected with our Rajkumari Coach-
ing Scheme made a statement in Bom_ 
bay. He said that it was not that the 
Indian participants lacked in talent but 
there was no proper preparation for 
them, If that is true, I would ask the 
Government to gear up its machinery 
and see that there is proper prepara-
tion before our participants are allow-
ed to participate in international 
games, 

Sir, I want to make one or two sug-
gestions before I conclude. In order 
to improve the standards of our parti-
cipants here I would rather say that 
there should be the selection of parti_ 
cipants at least a year ahead so that 
they might know about their correct 
position, or else they are allowed to be 
lost in the maze of cross purposes aDd 
all sorts of doubts and SUSPICIOns. 
Then, I would say that sports must b& 
seriously organised and encouraged in 
the schools and colleges becaust!' 
schools and colleges constitute the seed 
bed on which the future generation of 
sportsmen and sportswomen would be 
born. 

Another thing tha t I would say is, 
a national sports Week must be orga-
nised annually not only at the Delhi 
level but also at the village, district 
or State level, because we want to 
participate in the olympic games in 
1964 and 1968 and there we must be 
able to give a better account of our-
selves, The pet argument given for 
the debacle suffered by our hockey 
team is that we were over-contldent, 
we. were complacent and our player. 
thought that the gold medal was in 
their pockets, This is a very weak 
argument, it is an argument to cover 
up one's weakness and it does not hold 
any water. Therefore, I would request 
the Minister and the Government to 
lee that things improve so that we 
may wear more feathers in our cap in 
the coming games. 

.n ao '0 ~ (~ <I"lT 
'li'rofu:) : ~ ~ ~, ~ 
~ >if'" f.!; ~ lf~ ~ iF 1I'mlf 



~ 
~ l t! ~,l : ~ ~ : 
it '~ R

r'; f 
IW 'g' ~ l 

't!' 
1if 

~
 !; &

 J! ~,'1iCt<t:: 
,
w
_
~
,
~
 

j;g,1!:. 
i 

~ 'r ~ ~ r1r '~t ~ '1iCt 1lZ .tj "" I; 
.. 

'1;1' t r1r 
r1r 

I<',~ 
~
 

.5 
~ ,-

~ ~ 
~ ~ ~ 

If: 
! 

~ ,~ ~ ~ ~ ! <ti: '~i ~ ~ 
r1r 1 ~ t 

'1+ 
~ t,w ~ ~ 

! 
,~ If: 

~ ~ t;: J ~ t;: 
.. 

!,~itlW'fi:~'Ii~·~i 
fli 

~ 

~ ~,~. ,
;
 ~ ~ ~;iJ", ~ ~ ti ~ 1; ~ ~ ~ &

 ';;iJ" 'f -
~ 'Ii i'-

~
 

-1+ W
 J! ;iJ"Jt I ~ ~ t ~ ~ ~ 1 ~.~ &

 ~ 1 ~, ~ if: t 
~ ~ 

~~I;II;II:~II~~~~.I!'!~!!. 
~!~~·al!'i!·;I~~~'!~:ti!~:­
.11~!;il~wrl~I~~llrl!ill~!' 
~fiJ~~t!:lli!II!~!~i;iJ"tr~~Wi 
l!-~ft~;~~'~ 

i 
til~ 

'~ir1r 
~ 

r1r .~1if r;iJ" t~ ~ ~ ~ ~'~I i ~1r ~ j I ~~~ i ~ i 
~ 

~~~.··t~~~III~~'~II~m~:~·IYI~llli-lt~JI! 
A

 
,~ ~ 1:: ~ ~ ~;iJ" ~ ~ ~ r1r ~ 

(i:C
 _;iJ" ~ i ~ -~ 

'hI>' t 
~ ~ I

f
 ~ ~. ~ ~ ~ r ~ 

IE 'It; ~ IW 
l.i ~ 

r1r ~~'1;1' r;',t: ~
~
~
 

i
~
 ~~...., 

-I 
I; ~,w'h<; 

;iJ" 
. 

IU-~ 
_ 

, ~. ~~f~,~:: ~1~;g~'·~·~11 E~,,!· E
 ~ w

 .. l· ~ E'!! ~Uui .. ~ 
.. 

~,~ . -,.,. ~ ~ t /¥. i ~ t,~ 4 r1r 
~ 

t;: 
Ii'ct t .~ ~ &

 ~ r I ~ r1r ~ r1r r1r .... E -
ti If ~ ,go 

j 
~:t.!;~i 

i~~,.,.r1r_~~~I;JIt;:lt<ti:t;:I%:~lt4~:li~;~~ 
); 

I+' ~.w ~ ~
 ~ d! 

[i .~ ~ ~ 't!' t, 
i 

01101 ~ ~ 
Ii; J! 

~ 
;iJ" ~ 

~ I 
If 

S 'If: 
II;' 

~ i ~ ~ ~ ~~ r1r ~'I+ S'~ &
 ~~ ~I ~ H

 J! -
h

! ~ ~ H
 ~ t~ hi. u

! i m
 

'" &
 ~ If:! ~ ~ ! t t ~ j€: ~ t ~ ~tr 

• 
&

 
.t;: ~ i 

t 1if i ~ .w 
~ ~ ~ 

It ~ ~ ti :m 
~ 

~f'i'lt;~&""'~'1W~9tl. i~llii~it;:J~9JI.f'lli~~~M 
"'" 



4705 M.tion re: AGRAHAYANA 17, 1882 (SAKA) Sports in India 4706 

~~1{~'fitm-'fit 
~'lftmm<'f~mrm~~ I 
~;!T m: ~ ~ ~ it lit m 
mll'Rfm"t~~~~a1 

IT''t~~roit~~fit;~ 
'fit ~ ~ m- ~, m 1f,t;;n: m 
~ I 1T if>WlT ~ ~ fit; ~ fiI>m ~ 
'fit '1ft ~<n: ;flq <f;T q-~ ;jJTIff ~ i!>l: 
~ $ !qlR fuqi q-m ;jJTIff ~ <f;T 

~~~<ft~~~iflffi!>l: 
~ ~ ~ ;flq 'fit ~ <f;T 1lT1r.IT ~, 

~m9"~m~~ ~ ~I 
~ ~ ~ '1>1' ~ c:m <f;T 1f,t;;n: 
<AT i!>l: <hrr lTlfT ~ "t wr.iT ~ 
it 'Flft m '1ft ~ ~ ~, '!>liT tfifIT 
"1ft if ~ ~ I ~ m- <f;T 1f,t;;n: 
<ATi!>l:~ron-lTlfT I m~~fit; 

~ <tgcr ~ m<r<: ~ I ~ wrn $ 
~<it~~~I~1{~ 
OfT~~'I1l:~<tTmr~~ m-
'ffi!l!"~i!ft~ I ~~~~ 
~ ;;mIT ~ ~ ~ <ft ~ 'fR 
crm-q;lR~~~$~ 

~~fit;~~~if;~~ 
t I 'I1l:~if;~it<rf";;mrr ~ I 
~ q;r m.r <m" ron- ;;mIT ~ $ 
~ ~ <m:" ifT'mT ~ ;;mIT ~ fit; 
'ffi flrifc: it ~ 'I1l: 'ilT'U m r.rn m 
~~ I ~~~~~ m<n:fit; 
~<f;T~~~"IT~~ I 

1{<nin:~~~~ 

f.!; ~ ~ if; m1f ~ 'lfifAT m-
-'I>1'if~;itm<n:~<f;T~~ 
"'IT, ;,fflT ~ if; m1f ~ ~ it '1ft 
~~<f;T~~1 

.4J;.i ~ ).3,U. - ~\ - ... 1 ~~.»] 

...,...' - ~t... I:'~~ y~ : ~~ 

.l. .ft,M -,",,~ ~.s ~..w) 

1. .;..s i.. L...U.. L' .... ~ . ~ .:rr 

~,t.a. - ..,.... .!, ,s .:.-,~ . .! ~ 

<L,lI, ('b <S .! ~~ LtJ.~ I.~ ~ ~ 

'i L.U,.I( ~~,u~'u~ 

,J-~ ,s .... t..S ('*' ~ is .! 

i.. ,Jiai ..;~I,> ""~ ,-",I r-II> ..ft" lY" 

01. Jw5 -.ft! ~ ... { d ~5, .J..'-
.f ,~r 1. ~..I .$ ~ - ..,1.-

Is' r'; ~,u - .! 1,;, .. ~ I:JI~ 

Lft4 ~ - .! ~J, --s+l J+U-
lI" ,s ~ ~w, .. ~ .;f .,!-ol- i.. ~r 

" -.! ..:.oJ, " ~L.. 'r*'" u,a 
'i "'-l~.f~, L ,.. _~ .! ~ 

..)I.J, ~,w. ~ 1.:1''*" .f m is u_ 
~)"f olJ.~ 'i ~ - .? ,lb ~ ..) 

-.,; ~)l_ .u::l{ - ,,-,lI, ,,+- .. ; v~ 

l:J'ol.ftA 1. J.W - ')lI> 1:Jll-, olJ.a I,L.. 
~.l~ ~ - II' J§i~J...s-S~" 

" ,-",,-.il .u::.tl • .! 1.J~ '+' ~~ rl..i 
..loa.! 1. I H "lj ~ is ~ r!.i.. 
- f+i ~ J-oLA 4iJ,.;..r-'; I,t.. 

.! ~ X u,c,leS ~"..IW ...r'-' 
JL rA ~~.!~u,.c,Jd~ 
"""ol iJ)J~ "'".) ..) L,s yt.a..x.;' " 
~ -=-t-! fs' ... ~ u-I L ('*' - ..# 
.}lI> ..) 1:Jll;..)o.\J.a is f+i t..S I;'~' 
~....,.-q. .! ~ ~ r!.i.. ,-",' y' ~ 
J~ ~,.:. ~ ~ ...... J, U'" " 

, , r II ,,' ~ J.,s u''t.J.I.) ..r-' ttl-
uS .}~, ..r'-' L ~I ~ ~ 

~ C!~ ~..Ioa.!i..U"!-~ 
~,~ t',-",J~.J'~ 

1. U"'-, "'"' ~~ - .!~,. 



Motion re: DECEMBER 8, 1960 Sports in Ifldia 

L J,u, ~I - c..J ~.,,:. ] 
~ rl .;; ., j.. r" ~ ..,*,~ 
J.-lt- oJ;,s ~ ,. ~ ~ 
-I' rA 1,) ..... ~I~ .. 1. J..s <lSl.:i ..,...:; 

,.:U .. -t.. 1. ~t.:. ~ *- ,( c..~ 
..J Lr' -A It,S ~, ..J ,-,"I - ~, 
uJ,.l ,Io,)I.~ 1. u.:" "I...a ~ ~, 
.J"'Ito - ~;I.. ,,1 ...,.,...,,.,.. ..i'') ..J 
lq. ~ ~tf ~ ~S J.'t-~ =-', 
- ~ fitf c..,I...a,JS lili ,. .fti J", 
~ "'l,;,~ ,,1 ~ .JS ~ A~ I, 
""'!~~1.~"-~~ 
UJ.::.J, 1.. ~ ~~-., 
-~.;J,s I~ JJ ~ ~,.t. -r-~l.. 
~ tf ..,-s t ,-",I .Ji ~ J4S '-l 

,..; ..Jt.. ~,I...a .,.-l.. 6.l - A ~ 

.:>4 '-l ..J ~I - '-"" J.lq. .. I.. 1. 
,f ~t.,:..l.. >+- 1. ,-",jlAo ..,..1 iJ'I" 
~ ,,. ";1.) ., .. s Ut" lnlt- liJ.., .,I..! 

oJ~ ~ ,JJa.f ..rS 1. ~ •. it.. 
~ ~I ~..;", ~ ~;UJI, 
~ tf ..,-s C!!.ft.. ~1tS ~, 
...s,I., .... .) '-l ~ ~I - l,:; ~ ..,.. .J,.. 
,s 1,:)'/ ri~ £ ,l.A ., <IS ...:1.£ ..sJI~ 

-~ 

wI, ,,1 .J.I oJ" .. 1... 1. LJ"I 
~I.. 1. ~t.,:..l.. >+- 1. L. ... ~t.. ,.,..... 

&:. dt.. L,I...a - u'" tx..~ \.4S, 
JAI ~ ~lA.a.'..s~ ..sJItf i.:JII"'i~ 
~I - ~ ~ r.' .:.-i,l,.. -=- 1, 

* ,J.J 1. ~ ..}j &:Jt'l" tr-
IoS H u~ ~ .},.. ~ .,I.,;~ 

£Y" ,J ~ l~ t .. li,.. ~.,L.. JL'l'; 

tf ~I tf ~,I,;, rr.s A '-l ..,.,4..J 
~ - A l:4,l.:i ~ ~I ,!!,;!-

r1- '-l ..1-""" tf ,frS..,..1 ..r",.i. ~ 
":"';5"'" ..!t& ,.s ol>i.~ 0.:)4, • .., ...,.,,:. <IS A 

~ ~ ~ ,,1 A lii oJ)') 4 r.I 
"4;,~ ""-l,.) 1.;~ ';,''' 
,., tf ~I .!J 1. ....- '-"" ,,1 A ~ 

'-l..;.:ss - A t.."lq. I..!'" ...." ,,~ 

wlJ..o,.t. ,olJ ...,..S - A ..,.,'-1 wu..t-i' 
l.:iI+ l.!oI w,,,~., ,0) <IS A ~il­

.u A ll~ I..!o) .J,.. .!J~ '-l ,,1 A 

~ 1,)"'; 0)4i ~ '-l ~ &:Jo) ,.., 
.fti ~, L.J:,e1 1ft! '-l - I,)'ltll .;t-

-.;,.. ......u. .,$ ~ ~ m.u 
U ..... ~ ~I ~I 1. ~l:J.-,.w. 

-.J1 ~ ..,~ .JI, j ...s-S ~ 
~ ,-",I A JW t dt.. .J.; u~ 

J I - ;"'-l-~ q..; ~ u,Jo> 

..J1A ,-",I ,,1 ... 1- 1. r*' "';.}IA 
Jl. ..) ~l:J.-,olJ.I> L ,lJlj .... 1. • ... 

4X-tl, ~t.:. ..J ~I~' ,-",I - A 4X-II, 
~4,II" ',ri I,ri ~ ~ LJ"'''' ~ 

-,J..~ LI.! .. 

r*' j ~,r't4 ~ .,b 1. LJ"I 
u • .) ~,. ..J y; 1ft! ...;,. .i 
~'~I "",I ,I., ~ - u'" w.~ 
~ ...1"£ -=-,., .. ,...... ......... ~, .. 
1,)'" ~ If;; l.!~f Jlr ~~.i. ~.:,., 

l,:; ~ri ~ ...s,141r .J~I j 



4709 Motion re: AGRAHAYANA 17, 1882 (SAKA) Sport. in India 4710 

•. {'/",£5 
~ r+' ' r" ~ ...,. ut' ''To 
~ -~ ~ ~ 1. u-' 
~..s-S r" £5 u"-' l..rA~ u.,s 
~ ~U ~"r";,.~.ftI"; 

~u ~ ...;,... ,$' ,,' .H- ~ 
~ ~u ,:; L:;,a JI,.. d' "J..,s 
.J ro) '" ~ ~ ,s J"'; r" 
,s u-' ~', u-' ~ 4\...\...... """r 
-.!,~, -.! u.J....,l-.!,.... ~ 

,.su, ~ "~U""S ~ 
~lo-"" ~; ...Ii' ~ ~ l"S l ... ! 

u..s-~.!.Iy~~~~ 

~ u-' -,. ~';f IJ ..,+l ~ 
-4Sl"ol~,sLl..r ~,,~ 

... ~ "'""'t! I, £5 ~...u Ifr"" U-! 

.}'h ,,' ,s}"~ d+' -..,.. ~.~ 
ulo-"" ~ - IJ+" Vt!;'~ .ll.4I.. ,.l 

=,~.) J..'~ I, L.!,a la, ~ ~ 
- ~..; J.lJ.,. ,:;1,.. 411 ~ u...,; 
~ L.~ ula, ~,.t~~' ',l.I ~ 
I:lh J.iS~ (t''Lt I!' u-' ,:; J..y ~ 
I, oS ~ U,.-. r"t...- ", ~ u;l,(; l.ll,,; 

., ~..,.Iot' j!U 1. J.Y .JUS 
- ~ L.~ ~ Ifr"" ~. 1.. ...,us 
~ L:;~ I..!.) 1.fJL! ~ ,-:,' ~ U-! 
~ L:;l:j.. t..,t I,W ,.lJ U'" ,s U'" ,~ 

4J,,'-T ., d' ..,.... ~ ,4- £5 

...rt' '-r- '" - ~ IJ}( ~ ,::..~ .i. u 
t U",...;' ...r X ~ ..,.... IJ'!~ 

- ~ ~ l+- ~ )l~' 

..,.,._I~).l ... ~ III;, ..,... 
J.. uW' 1.fJ1.. 1. "",),! ~ ~ Iti,,s 

..... ;* X ~l:j.. 4'*l Ai.,s ~ 1J1..i.l 

~~ 1.. ~..r' f.tj t.S ,~, " 
-i*.fi' ...,t-I1fr"" ~'- ,,..,. 

[- V4,s )~,,, 
Shri Indrajit Gupta (Calcutta-South 

West): SIr, may I draw the attenuOD 
at the hon. Minister to the importance 
which has been put by many hon. 
Members on the necessity of ca~ 
our youngsters and training them up 
in limeT I would iust like to refer 
to the visit of the junior tennis team 
to Europe recently. I am sure the 
Minister is aware at the tact that there 
is a very big scandal concerning this. 
I attach particular importance to this, 
because here are a bunch of youn. 
boys, who have been chosen and sent 
abroad in order to get experience and 
practice; and, it is reported the mana-
ger of this - team, who happens to be 
the Secretary of the All India Lawn 
Tennis Association and who is visiting 
Europe for the first time, took advant-
age of this visit to treat this bunch 
of lioyi who were under his care in 
such a way that many of them have 
come back totally disgusted and 
demoralised. 

The young boys were put in locIa-
ings where they got scarcely two 
square meals a day, whereas this 
I"ntleman, I believe, was livine in one 
of the luxurious hotels in London, 
made a couple of trips to Paris and 
generally enjoyed himself, while the 
young boys were left entirely to them-
selves. I think the Minister will see 
that a probe or inquiry is made into 
this matter too. 

The only other point I wiah to mUe 
is, beca use there is no time, there is • 
general air of depression and demo-
ral!setion here because of Hock~ 

defeat at the Rome Olympics. I per-
sonally feel we have got to adjust our-
selves psychologically to the fact that 
a whole era of Indian hockey has pas-
sed. It will not come back again. We 
have reached the stage where many 
other nations have almost reached 



47 II MotioR re: DECEMBER 8, IIflO 

[Shri Indrajit Gupta] 
parity with us, and I think it is all to 
the good. We have taught them 
hockey. Do we really want that age 
to come back when we used to win 
by 15 goals and 20 goals? That was 
no contest. This is the real contest 
where one year Pakistan may win, 
next year we may win and the third 
year Holland or somebody else may 
win. A new age has come. If we do 
not realise tItis, we will be demoralised 
8Ild depressed. It is we who taught 
them hockey. 

Australia and Holland learnt hockey 
from Penniger and Norris. These are 
the people who played for our olym-
pic teams, who have gone and migrated 
and settled down in thoae countries. 
:Everybody knows that Penniger 
coached the Dutch team and Nonia 
coached the Australian team. It is the 
Indian hockey which has taught them 
how to improve their standard and 
come up to our standard. It is all to 
the good. Therefore, we should not 
think cf those 01d days. We may Jria 
011 may not. Apart from the question 
of indiscipline, mismanagement, etc., 
which has to be looked into, I think 
our natione.l-psychology requires some 
readjusting to this new position and 
tlIat is something which we should 
wekome and not deplore. 

'iii .m~ "I'lI'ro (~) 
~~,.q ~ ~ 'I>W 
~R' I ~~;;ft'li\""If<'fT'Ififu 
~~A>~~if;;ft~~~ 
~~, ~ ~~, ~ ~ ".,1<'it{l4 ~ 
~, ~ ~ ~ ri;;ft ;;n;f.t ~ mr.t 
CJR ~ if ~ ~ ~ ~, ~ ;;it ri;it 
~~~~~"!~t~m 
;;mrr~ I ~~~~~~~ I 
m ~~ ~ 'Ii\" f;reif A> <mff ~'fIf 

~ ~ ~ ~ <mff ~ m ;;ffit ~, 
mrifA>~~Wf044"~~~ 
~~~~<mrm~ 

~~,,¥~~'1Tf;m~~ 

~,1IfM" mn: rn A> w ~ ~ if ~ 
~~~~~~~~~ 
'fiT, ~ ~ 'fiT ~ ~ ~ ~ t, 
~R\m4T~1 -q."fIiI"'fT~ 

R' A> ~ <ITt if "1ft m<!iR >m mn: 
'ti<: ~ ~ I 
The Minister of Education (Dr. K. L. 

ShrimaU) : Before I !"eply to the 
various points that have been raised. 
in regard to this debate I should like 
to make it clear that we were anxioUs-
that this debate should be postponed. 
till we have received the report from 
the committee which has been appoint-
ed by the Sports Council. But in this 
matter we have to submit to the wishes 
of the Speaker and since he had ad-
mitted this motion, therefore, Govern-
ment had no alternative but to abide 
by the wishes of the Speaker. 

I am.. however, glad that Shri Hiren 
Mukerjee has brought this matter be-
fore the House. The way in which 
this debate has gone on clearly indi-
cates that there is a growing interest 
in sports in the country. This, I think, 
is a very healthy sign. I should, how-
ever, like to submit that the whole 
hockey defeat in Rome should be view_ 
ed in the proper perspective. 

Recently, in the United Kingdom the 
Government appointed a committee 
under Wolfender, which has just sub-
mitted its report. U.K. is as much 
concerned abOut sports as we are. So, 
the Wolfender Committee report has 
gone into this question very thoroughly 
and for the benefit of everybody, 
sportsmen, sports' organisations, Gov-
ernment, press who comments on 
sports, for everybody I think thi$ 
important document may be of use. I 
will not take the time of the House 
by dealing with the various recom-
mendations which this Committee has 
made. 

Shri D. C. Sharma: Is a copy avail-
able in the library? 

Dr. K. L. Shrimali: It is not there, 
a copy will be sent th&re. I would 
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not like to take the time of the House 
in drawing attention to the various 
recommendations which this Com-
mittee has made. I would only like 
to say that with regard to selection 
they have made the declaration that 
a national team shOuld be composed 
of the best perfonners of the coun-
try and anything less is a disservice 
to the nation and an affront to the 
competing teams. 

Shri Kalika SiDgh (Azamgarh): If 
Britain is a loser in international 
games, why should we follow their 
approach? 

Dr. K. L. ShrImaU: The hon. 
Mf:mber shoUld have some patience 
and he should try to understand my 
point. 

I think it is an important statement 
which they have made and if our, 
sports federations follow this word by 
word, many of our difficulties will be 
resolved. When we sent our teams 
to international competitions, it should 
be our effort to send the best team, 
because national prestige is involved 
and anybody who does any kind of 
favouritism or nepotism as far all 
selection of teams is concerned, ren-
ders the greatest disservice to the 
nation. Now I do not like to make 
any comments with regard to the 
hockey team, but I would like to say 
that we should make an effort to 
send our best teams of contingents to 
these international competitions. 

After having said this I would like 
to say that our boys have done the 
best. Recently, we have seen our 
achievements in cricket. We are 
all proud of the way in which our 
boys have played and I am sure they 
will bring many more glories to ~ 
country. 

In hockey we have lost. But we 
should remember that It was undivid_ 
ed India which was winning hockey 
all these years and after the partition 
the hockey team was also divided. 
Pakistan also claims to have some of 
the good players of olden times and 
it has also a tradition of hockey as 
we have in our country. I am not 
suggesting In any way that we should 

not do everything that is possible to 
improve hockey. I am only trying to 
analyse the situation and place it be-
fore the House so that we may see 
the whole thing in its proper pers-
pective. We must also remember 
that hockey is now being played by 
many European countries and the 
challenge is coming from other quar-
ters also and we will have to make 
continuous efforts to improve olU 
hockey if we want to retain our 
championship. 

In this connection, I should like to 
quote another sentence from this Re-
port, which I think would greatly 
benefit us. It says: 

"It is clearly true that national 
prestige is to some degree involv-
ed in international contests. If it 
were not, they would lose a great 
deal of their point; and it is a 
perfectly proper fonn of patrio-
tism to want to win them." 

In this country there is no one who< 
has not felt disappointed when we 
heard the news about hockey. Natu-
rally, we lowered our heads and we 
all felt ashamed that the country lost 
its crown. But, at the seme time, let 
us remember . . . 

Dr. M. S. Aney: We can take pride 
that Pakistan has won, because they 
are our disciples. We need not be 
disappointed of that. ful;~ 

~ says a Sanskrit poet. 

Dr. K. L. ShrimaJi: National pres-
tige is involved. There is no doubt 
about this matter. Then, it con-
tinues: 

"But these feelings ought, in 
a mature and adult society, to be 
kept within reasonable bounds. 
It is not the end of the world if 
British teams are defeated, still 
less is it a symptom or proof of 
national decadence." 

Shri KaIika Singh: If we follow 
Britain, we will ever be defeated. 
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Dr. K. L. Shrimali: The hon. 
Member would kindly have patience. 
In many respects, we greatly benefit 
if we follow U.K.. sports. At least in 
the field of sports they have made re-
markable achievements and in the 
whole world today U.K. stands as one 
producing best sportsmen in the 
world. 

The report continues: 

"To talk, as some do, as if sport 
could properly be used as a major 
ins:rument of international diplo-
macy, or as if a nation's authority 
and influence in world affairs at 
large are to be measured by its 
successes or failures in the 
Olympic Games, seems to us to 
reveal a serious lack of sense C1f 
proportion ... 

They go on: 

"It is ture also that in inter-
national contests, even more than 
in domestic ones, other considera-
tions enter besides the actual re-
sult of a match. They are much 
less clearcut and definable than 
the sheer winning or lOSing, but 
from the point of view of pres-
tige they may be no less impor-
tant. It is possible to win a 
match discreditably and to lose 
it with credit. This attitude in 
turn can be pressed too far, to 
the point at which being 'a good 
loser' becomes almost an end in 
itself, or at least a polite synonym 
for defeatism. We should not wish 
to encourage that. But we do be-
lieve that on grounds of prestige 
alone it is better to lose grace-
fully and goodhumouredly than to 
win by sharp practice or un-
sportsmanlike conduct." 

This is very valuable advice which 
this Committee has given. I am in 
general agreement with the house that 
it was a great disappointment to us 
that we lost in hockey. But when 
there is an international competition, 
sometimes we may win and sometimes 

we may lose. Let us make JreIlW 
eft0116 next time and try to win the 
game. But we cannot say that tor 
ever we shall never lose. A spol18-
man who wants to enter the field 
must be prepared to lose if he is • 
real and genuine sportsman. It i8 
from that point of view that WII 
should view this situation in its total 
context. 

w.th regard to the various criti-
cisms that have been levelled against 
various persons, against the Maharaja 
of Patiala for having got into the seat 
of the President and against various 
persons who had gone without foreign 
exchange, I do not think the HOUBe 
expects me to go into these details. 
The probe committee is going into all 
these matters and they would cer-
tainly make recommendations which 
the Government would consider. 

Shri Mukerjee rightly drew the at-
tention of the Government to evolu-
tion of a national policy of sports. 
Mter Melbourne we knew that sports 
were not coming up. In fact, there 
was a big gap after independence .. 
Before independence the princes and 
various people who had money used 
to patronise sports. Government had 
to come in the picture and take their 
place in order to promote sports. It 
took some time. I am glad to say 
that the Patiala Committee has made 
some veI'y sound recommendations 
and all our policy at present is based 
on the recommendations made by the 
Patiala Committee. What are the re-
commendations which the Committee 
made? Broadly they are these. The 
Committee said that the results can-
not be achieved within a day. It wilJ 
take some time before we can pro-
duce sportsmen. We have to dig deeper 
and deeper to discover talent am~ 
our younger children. We have to deve-
lop sPOrts in the schools, in the Col-
leges, and in the rural areas and bring 
in younger people into the field. It 
is only then that we shall be able to 
build up the right tyPe of sportsmen. 

Various measures we have taken. 
We have been giving assistance to the 
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State Governments for setting play-
ing fields, for setting up stadia, for 
equipment. Various kinds of assis-
tance, we have given. Our funds are 
limited. We do not have unlimited 
funds. Whatever funds we have at 
our disposal, we are doing our best 
to promote sports. We consi:der sports 
vital for the building up of the nation, 
for the building up of the youth. 

Shri H. N. Mukerjee referred to the 
national policy and spoke about the 
various measures which this Com-
mittee has recommended. A National 
Institute of Sports is being set up. In 
fact, it has already been set up. The 
Director has been appointed. We are 
negotiating to get foreign coaches. It 
is our effort to get the best coaches 
from all over the world in order that 
there may be proper coaching. Coach-
ing is the most important item in the 
improvement of sports. Without 
coaching, sports cannot be improved. 
It is our effort to get the best coaches 
in this Sports Institute. We are hop-
ing that in the near future, before 
earlv next year, this Institute will 
be able to make a start. We are also 
I!oing to reorganise the Rajkumari 
Coaching scheme and make it a 
National coaching scheme. I hope we 
may be able to have more funds at 
our disposal for building up stadia, 
holding of national championshio, 
holding of matching games. etc. As 
far as Government are concerned 
thl'v did their best. WI" hav,. give~ 
II 1] the facilities that were asked for 
for arranging matchinl!" gam... for 
"mdinl!" our bovs abroad for matches. 
l!:vervthing that was pos.ibl.. wa< 
dOTle. In fact. about a vear ago, I 
told thp President of the Hockev 
FederatioTl that whatever funds they 
want. will be I!'iven to them M far 
as hockev is concerned. 

Dr. K. L. Shrlma": W.. did not 
"""nt to take anv risk with hockev 
tntimately. I must say . in this res~ 
nect. we will have to depend On the 
peoPle. Everything cannot be done 
1519(Aj)LS-8. 

by the Government. As a sports-
man, Shri Jaipal Singh shouI'd know 
that the Government can place funds 
at the disposal of the people. It is 
the people who must organise sports 
ultimately. In a democratic society, 
we will have to depend on our people. 

At present we are very critical of 
our Sports Federation. It is said that 
Government should take over the 
Sports Federation. 

Some HOD. Member: No, no. 

Dr. 1[. L. ShrimaIl: In fact, our 
policy is to have minimum interfer-
ence in sports organisations. We want 
to develop leadership an'd initiative 
among the people. The Sports Coun-
cil is there to give money, to give ad-
vice, to give all assistance. It is how-
ever our I'arnl'st desire that sports 
should bl' organised on a democratic 
basis. The initiative and leadership 
should rest in the hands of the people 
and the GovI'rnment should not take 
over a 11 thl' sports organisations. 

WI' are not happy with many thing!! 
that arl' happening which h"ve been 
pointed out to us. All kinds of thing!! 
"rl' h"pp .. ning. Sometimes tl,ere have 
h .... n wrong selection committees. 
Sometimes. sel!!ctinns are made in II 
way. W.. also know that Snorts 
Federations arl' misusing public funds. 
~v .. rvhodv knows about. thl'sl' things. 
l'IlIt tl,p reml'dv that is bpinl!" SUg-
I!'estl'd is not thl' right rt>medv. It was 
.aid that WI' should takE' oVl'r thE' 
Sports FI'dl'ration. But. WI' have to 
I'ncoura!!I' them to d .. velo1) r",soomi-
bilitv. initia+ivI' and leadprship. That 
is. bv crt>ating a healthv public 
ooinion. J am glad that Parliament is 
aware of all this. It will help in 
building up thl' sports organisations. 

T should say one word more with 
rel!ard to our achjl'Vl'ffient~ in this 
Ol"."pic. The plcturl' dol'S not seem 
to be sO bll'ak liS is sometlml'll point.. 
I'd out. Let us S4!e hockey. It Is true 
that WI' lost in hockey and we W01'l 
only the silver mt>daI. Then, take 
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foot-balL Our foot-ball team defeat-
ed Afghanistan; and in the zonal ties 
during the Olympics proper also, 1t 
did extremely well, in fact, much 
better than what it did in the past. 
As for wrestling our wrestlers also 
did not fare badly; one of our wrest-
lers was fifth in the world, and an-
other seventh. As regards shooting, 
one of our shooters as the House 
knows a Member of this House, 
namel~ His Highness the Maharaja 
of Bikaner did very well; and he was 
eighth in the world in clay-pigeon 
shooting. In athletics it is a great 
misfortune, and I think it was bad 
luck that Milkha Singh lost it; he 
could as well have gained, and it was 
just chance that he missed it. 

8hri Hem Barua: He lost his 
stanllna in the last hundred metre. 

Dr. It. L. 8hrimaU: But he did 
much better than what he did in the 
past, and, therefore we should feel 
proud of him. 

These are some of the achievements 
which are there to our credit in spite 
of all the handicaps which we have, in 
spite of the inadequate facilities which 
we have, and in spite of all the 
difficulties which our sportsmen have 
to face; ,these are achievements, and 
they are no mean 'achievements. We 
shall do better in course of time. Let 
us not do anything which will discour-
age our people, bue let us do every-
thing that is possible to encourage 
them and to give them all the help 
and assistance that they need and not 
criticise them out of place. I do not 
say that legitimate criticism should 
be ruled out; certainly, that should be 
welcomed by everybody, but the whole 
thing should be viewed in the proper 
perspective. We may have lost hoc_ 
key this time but we will win it next 
time. ,Let us infuse courage among 
our people that they have done well 
in the cricket matches. We are an. 
very proud of them. Defeat is not 
very significant. The important thing 
is that-and the Wolfenden report 
has drawn attention 1:0 this-we should 

win our matches with credit, and if 
We lose, We lose with credit. We 
should not discredit our country in 
any way. 

I am glad to say that so far, our 
teams have acted in a credi,table man-
ner. There may have been shortcom-
ings here and there, but they are 
minor matters, and the probe com-
mittee will look into them. The im-
portant thing is to build up sports in 
th;s country. In this matter we want 
the co-operation of everybody, the 
sportsmen, the sports organisa lions, 
the State Governments and the vari_ 
ous agencies which we have to create 
a consciou~ness among our people that 
sports are vital for the building up 
of the nation; it is only then that 
sports can be built up, 

'l do not like to take the time of the 
House any more, and already the 
Minister of Parliamentary Affairs has 
reminded me twice or thrice that I 
should finish. I am grateful to all the 
Members who have participated in 
this debate and have made valuable 
contr,butions. I have no doubt that 
the All-India Council of Sports, which 
consists of eminent sportsmen from 
all over the country will certainly 
take theSe suggestions into account. 

I would like particularly to thank 
my hon. friend Shri H. N. Mukerjee 
for having brought this matter before 
Parliament. 

8hri H, N. Mukerjee: I have only 
one thing to say. My intention was 
only to focus the attention of Parlia-
ment on certain problems which have 
cropped uP. But since Shri Jaipal 
Singh has suggested that he cannot 
do the probe which is expected of 
him, ' without the application of the 
Commissions of Enquiry Act in re-
gard to his activities, '1 would like 
the hon. Minister to give us some 
kind of assurance that this 'matter 
will be ,prop~ly examin,ed and that 
a real probe would take place espe-
cially when Shri J aipal Singh feels 
that he is not likely to get the evi-' 
dence which he requires unless there 
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is the application ot the Commissions 
of Enquiry Act. 

Dr. K. L. Shrlmali: Shri Jaipal 
Singh will have full freedom, and 
there will be no obstacle before him. 
He will get full support from Gov_ 
ernment. 

Shri Jaipal Singh: I am most grate-
ful to Government tor this. 
17.20 Ms. 

The Lok Sabha then adjourned till 
Eleven oj the Clock on Friday, the 9th 
December, 1960lAgraMyana 18, 1882 
(Saka). 
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4566 
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ing Scheme . 4573-74 
IS56 Statutory Body for Hand-

loom Industry 4574 
IS~7 Economic and Industrial 

survey of Andhra Pradesh 4574-75 
ISS8 A.I.R. broadcutl for 

foreign countries . 457 5--'76 

PAPERS LAID ON THE 
TABLE 45r6 
(1) Report (1960) of the Cen-

tral Wage Board for Supr 
Indultry. 

(z) Government Resolution 
No. WB-3(u)/S9, dated the 
5th December, 1960 setting 
up a Central Wage Board 
for the Tea Plantations In-
dustry. 

COLUMNS 
MESSAGES FROM RAjYA • 

SABHA 4577 

Secretary reported two m· SSR-
ges from Rsjya Sabha that ilt 
its sitting held on the 6th 
December. 1960, Rajya 
Sab .. a had agreed without 
any amendment to the 
following Bills: 

(1) The Bilaspur Commercial 
Corporation (RapeaI) Bill, 
Ig60, passed by Lot 
Sabha on the 14th Novem-
ber. 1960. 

(2) The Mahendra Partab 
Singh Estates (Repeal) 
Bill. 1960. passed by Lok 
Sabha on the 21St No-
vember. 1960. 

CALLING ATTENTION TO 
MATTER 01' URGENT 
PUBLIC IMPORTANCE 4'77---79 

Shri Raghunath Singh called 
the attention of the Prime 
Minister to India's disap-
proval of recognising' the 
decision of' South Africa to 
become a republic in the 
Commonwealth on the basis 
of a split white - miliority 
vote. 

The Prime Minister (Shri Jawa-
harl.1 Nehru) made a 
statement in regard thereto. 

BILL INTRODUCED 

The Appropriation (No.,) Bill, 
1960· 

BILL UNDER CONSIDERA-
TION . 4583-4653 

The Minister of Commerce 
(Shri Kanungo) moved that 
the Forward Contracts (Re-
gulation) Amendment Bill 
may be taken into considera-
tion. The discussion was 
not concluded. 

BILL PASSED. . 4,8o--41z. 4~'3-57 
The Minister of Transport and 

CommUllications (Dr. P. 
SubbBrlyan) moved for tho 
consideration of the Indian 
Post Office (Amendment) BilL 
The motion was adopted. 
After clause-by-c1ause CGll-
lideration the Bill was 
pBII~d. 
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CoLUMNS 

MOTION RB. SPORTS IN 
INDIA. 4657-47a2 

Shri H. N. Mllkerjee moved the 
motiOll rl. Sporta in India. 
After some disCID8ion Shri 
H. N. Mllkerjee xeplied to 
the Debate and the dia-
cuasion was coududed. 

AGENDA FOR FRIDAY, 
DECEMBER 9, 1960/AGRA-
HAYANA 18, 1882. (SAKA)--

Consideration and passing of 
Appropriation (No.5) Bill 
and the Forward Contracts 
(ReguJation) Amendment Bill 
and also consideration of 
Private Membcn' Bills. 

GMGIPND-LS 11-1519 (Ai) LS-lS-12-6o-901 • 
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